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LEGISLATIVE EMB ~ 

Wednesday, 5th February, 1936. 

The Assemblv met in the Assemblv Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

QUESTIONS AND ANSWERS. 

WITHDRAWAL OF TRooPS PROM THE LoHARU STA.TE. 

45. *JIr. S. Satyamurti: Will Government be pleased to state whether 
their troops have been withdrawn from the Loharu State? 

Sir Aubrey J[etClalfe: Yes. 

JIr. S. satyamurti: May I know under what circumstances these troops 
were withdrawn? Was it by the request of the Ruler of the State or by 
the decision of the Government of India, without any reference to his 
request? 

Sir Aubrey J[etca.lfe: I am afraid I must have notice of that question. 
I have not got the exact facts in my mind. -

1Ir. S. Satyamurtl: May I know approximately when they were with-
drawn? 

Slr Aubrey J[etca.lfe: I am afraid that I ca.nnot tell my Honourable 
friend as I was on leave at the time; but I can certainJy give him the 
exact date if he wishes to know it. 

-Jlr. S. Satyamurti: May I know how long they were in the St""te as a 
whQle? 

Sir Aubrey J[etClalfe: I am afraid I must ask for notice of these ques-
tions: these are ,all matters of detail which do not arise directly out of the 
question. 

1Ir. S. Satyamurti: I do not mind my friend asking for notice, but I 
submit that they do arise out of the question. 

JIr. President (The Honourable Sir Abdur Rahim): The original question 
could be answered by "yes" or "no". 

REDUCTION OF THE EXCISE Du'!'Y ON SUGAR. 

46. *JIr. 'S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been dra.wn to the accompanying 

leading articlet in the Hindu of the 20th August on the Indian 
sugar industry; ______________________________ , 

--------tSent to the Department concerned. 
( 159 \ 
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(b) whether they are considering the reduction of the excise duty 
on sugar; and 

(c) whether they are taking. adequate steps to secure proper prices 
for the cane growers? 

'!'he Honourable Sir .James Grigg: (a) Yes. 

(b) As I said in reply to Dr. Rajan's question .No. 716 on the 26t.h 
September last, Government do not in matters of taxatIOn announce thelr 
intentions in advance. 

(c) Under section 3 of the Sugar-cane Act, 1934, this is primarily the 
concern of the Local Governments. 

JIr. S. Satyamurti: With regard to the answer to clause (b), I want to 
know what is the policy of the Government with regard to excise duties 
on protected goods generally. 

The Honourable Sir .James Grigg: That does not arise out of the ques-
tion. The Honourable Membe!! asked me a question about one particular 
ca.se, and I have given an answer to that: I am afraid that even if he asked 
the general question, the answer would be very much the same, until the 
budget at any rate. 

lIr. S. Satyamurti: With regard to sugar, what is the polioy of the Gov-
ernment? Do they think that they must make up the revenue somehow or 
other, Or do they take the consumers' interest into accoUnt'! . . 

'!'he Jlonourable Sir .James Grigg: I am very glad. to notice this new-
found affection of the Honourable Memberf9r the consumer, but it' is a 
little late in the day. 

JIr. S. Satyamurti: I am trying to convict the Honourable Member out 
of his own mouth. I want to know what the policy of the Honourable the 
Finance Member is. Is the consumer's interest taken into account only in 
certain cases, and not in the case of excise duties? 

The Honourable Sir .James Grigg: The grafting of an excise duty on to 
a very heavy protective duty without increasing that duty does not affect 
the consumer at an: it only affects the producer. 

:Mr. S. Satyamurti: With regard to that, may I know if Government 
are satisfied that cane-growers on the whole throughout India are now 
securing more or less adequate- prices for their produce? . 

Sir Girja Sh&Dkar Bajpai: May I answer that, Sir? In the last Session 
there was an inquiry, I think, by Dr. Ziauddin Ahmad. I then stated that 
two Local Governments where the area under cane is i e ~ a  is the 
United Provinces and Bihar and Orissa--had made rules under the r'el~ an~ 
:Act to ensure the securing by the ryot of adequate prices. 

JIr. S. Sa\yamur\i: What about Madras, may I know?' 
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Sir Glrja Shankar Bajpai: So far· as I know, the Government of India 
have not .taken any action in this respect. 

_r. S. Satyamurti: Will the Government of India remind them a.nq 
persuade them to take action? 

Sir Glrja Shankar Balpai: I should have thought that the Legislative 
Council of Madras would be adequate really to bring pressure upon the 
M;adras Government to take action in that direction if necessary. 

JIr. S. Satyamurti: Will the Government of India abdicate their func-
tion in these matters to the Legislative Councils? 

Sir Girja Shankar BaJpal: In this particular case they are merely attri-
buting to the Government of Madras a function which properlv belongs to 
them: there is no question of abdicating anything. • 

'Xl'. S. Satyamurti: Question No. 4'7. 

JIr. -.. I::' James: Sir, hefore this question is answered, may I raise a 
point of order? This question refers to a statement made by a particular 
gentleman. There is no reference to what the statement itt &bout, and 
there is no reference as to the precise document which contains that state-
ment, and, therefore, it is extremely difficult for Members who might wish 
to put supplementary questions to know what the question is really about. 

JIr. President (The Honourable Sir Abdur Rahim): The Chair thought 
the document or statement of Mr. Andrews was appended to the question? 

lIf. S. Satyamurti: Yes, Sir. 

lIr. -.. B. James: That is not the relevant point. I recollect that it was 
your order that in these matters the question should make specific reference 
to where the document can be found. I would point your attention to 
question ~o. 46 of the Honourable Member in which he does specifically 
refer to a leading article in the Hindu of the 20th August on· a pa.r il u~ar 
subject. Therefore, Members who wish to put supplementary questions 
can inform themselves as to that document. But, in question No. 47, 
there is merely a reference to "an accompanying statement", and Members 
of the House have no idea of what the statement is about or where that 
statement can be found, and, therefore, Sir, I a&k your direction in regard 
to this matter. 

JIr. S. Satyamurti: May I make my submission on what has .be.en said? 
I did ~end a copy of this statement to the Assembly Office, and It IS there; 
and these questions are printed days in advance and sent to all BDnourable 
Members: if any Honourable Member an ~d tl) have a look at a copy of 
the statement, nothing was easier for him .than to write to the Assembly 
Department and get a copy. I did not want the Assembly Office not k-
print the statement. 

JIr. PreBld8nt (The Honourable Sir Abdur Rahim):. Was that statement 
published in any newspaper? 
j A 2 
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Jlr. S. SatyamvU: I do not recollect just now. If it was, normally 
speaking, I should have given the reference to it. You wiJI notice thatr 
in all cases, wherever I could give a reference, I have given it, and 80 i. 
is .not likely that it appeared in any. paper. But it is available in the office. 

Jlr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands that the statement was sent to the Department concerned-the 
Chair imagines that is the usual 'Practice: and for the future the Chair 
should think, when reference is made to a statement like that, Members 
should give the exact reference. or when such reference by itself is not suffi-
cient, a certain l1umber of copies supplied to this office so that they may 
be available to other Members. 

RB-AJ>pOINTMENT OF A Tlu.nB CoMMISSIONER IN EAST AFmOA. 

47. *Jlr. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been drawn to the accompanying 

statementt of Mr. C. F. Andrews made in Ahmedabllld; 
(b) whether they propose to re-appoint a Trade Commissioner in 

East Africa; and 
(c) if not, why not.? 

The Honourable Sir Muhammad Zafrull&h Khan: (a) Yes. 
(b) and (c). The question of appointing an Indian Trade Commissioner 

in East Africa is under the consideration of the Government of India. 

Kr. S. Satyamurti: How long has it been under consideration? 

'l'he Honourable Sir Muhammad Zafrullah Khan: I cannot say. 

111'. S. Satyamurti: May I know what are the considerations which 
prevent the almost immediate appointment of a Trade Commissioner? Are 
there any insuperable difficulties in the way of the appointment? 

The Honourable Sir Muhammad Zafrallah nan: No, Sir. 

111'. S. Satyamurti: May I know then the reasons for this delay? 

The Bonourable Sir Muhammad Zafrullah Khan: There are certain diffi-
culties which have to be got out of the way. 

111'. S. Satyamurtl: Before how long do Government hope to make up 
their minds t.o appoint a Trade Commissioner? 

The Honourable Sir Mubammad Zafrullah Khan: Government ma ~a e 
made up their minds, but there may be some matters intervening' which 
may have to be disposed of. . 

111'. S. Satyamurti: May I know definitely whether Government have 
or have not made up their minds? 

tSen.t . to the ,Departmentconc,erned. 
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The Bonourable Sir :Huhammad Zafrullah ][han: Government hope to be 
able to anuounce their decision shortly in this matter. 

Sir Darcy .. Lindsay: Have Government considered the feasibility of ap-
pointing a trade correspondent as against a Trade Commissioner in some of 
the overseas countries? 

The Bonourable Sir Muhammad Zafrullah ][han: That. does not arise out 
of this question. 

:Hr. J(. Ananthasayanam Anangar: Is it not a fact that as early as 
1929 the Cotton Textile Board recommended the appointment of a Trade 
Cqmmissioner for Durban, East Africa, etc.? 

The Bonourable Sir Muhammad Zafrullah Xban: I am unable to say, 
particularly with regard to the date; but very probably the suggestion is 
correct. 

Kr. M. Ananthasayanam Anangar: Then why has there been so much 
delay? 

Kr. President (The Honourable Sir Abdur Rahim): That has been 
-answered. 

PLIGHT OF INDIANS IN FLn . 

.(S. *1Ir. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been drawn to an article b:r 

Dr. A. D. Sagayam in the Handu of the 22nd June, 1935; 
(b) whether they have considered the plight of Indians in Fiji 

with regard to the .lIettlement of land; and· 
(c) whether they propose to send a Commission or an officer to 

investigate and report on the matter 'I 

Sir Girja Shankar Bajpai: (a) Yes. 
(b) and (c). I would refer the HonourablE' Member to ~ reply given by 

me on the 6th September, 1935, to Mr. C. N. Muthuranga Mudaliar's 
.:$tarred question No. 183. 

:Hr. S. Satyamurti: May I know if Government propose to send out a 
Commission or an officer to investigate and report On the matter? . 

Sir Girja Shankar Bajpai: What I stated in reply to Mr. Muthuranga 
Mudaliar's question was that the question whether the Government should 
iJ.epute anybody to Fiji would depend upon the Report 8S regards the exist-
ing 'position there for which they had Bsked through the Colonial Office. 
That Report, I regret to say, has not yet been received. 

CoNTRACTS FOB LoCOMOTIVBS. 

49. *1Ir. S. Satyamurtt: Will Government be pleased to state: 
(a) whether it is a fact that OOIltracta for 29 locomotives for the 

N'Orth Western Railway and the East Indian Railway have 
heen placed with Krupps; 
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(b) whether the Eastern Bengal Railway have ordered 15 locomotive 
bOilers; and 

(c) whether these orders have been sanctioned, bearing in mind the-
present financial position of the Railways and the existing 
rolling-stock available at present for such reduced traffic? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 
(b) Yes. 
(c) Yes. The locomotives purchased are aU of the XT class and have-

been purchased because it was found necessary by the two railways to have 
light engines to run frequent services of light and fast trains to compete 
with road traffic. From trials carried out with this class and the next most 
suitable class, it has been found that on the North Western Railway, the 
XT class engine shows a saving of Rs. 4,042 per engine per annum, and on 
the East Indian Railway 8 saving of Rs. 2,325 per engine per annum. The 
position was fully explained to the Standing Finance Committee for Railways 
in June 1934 when the rolling stock programme for 1935-36 was plaeed 
before them. . 

The 15 boilel'S for the, Eastern Bengal Railway were in replacement of 
boilers which had been in use for longer than their normal life and had to 
be replaced. 

Mr. S. Satyamurtt: May I know, Sir, if these contracts have been exe-
cuted, and if these locomotives and boilers have been received?' 

The Honourable Sir Muhammad Z&frallaIl. Dan: Yes, Sir. 

Mr. S. a a~  May I know, Sir, for how long these have beeD 
working on the lines? . 

The Honourable Sit Muhammad Zafrullah Khan: I cO'uld not answer tho.' 
without notice. 

Mr. S. Satyamurti: Have Government any information if these loco-
motives and boilers have really added to the revenues of these Railways, 
or at least reduced expenditure which otherwise they would have inourred? 

'fbe Honourable Sir Muhammad Zafrullah Khan: I have already stated 
that in my reply which I have read out. ' , 

Mr. S. Satyamurt.l: May I know, Sir, in placing these orders if Govern-
ment took into consideration the very difficult financial position of the 
Railways, and whether they are satisfied that these orders which ha.ve been 
executed have really helped to relieve the difficult financial position of the 
Railways? 

The Honourable ~ir Muhammad Zafrullah Khan: Certainly, Sir. 
~ . '.-

:Mr .... Z . .Jam": Sir, may I ask a supplementa.l'y question? In deter-
cmining the placing of, th'ese eontracts, am I to understand that the prioe 
factor is the determining consideration? ' 
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The Honourable Sir lIuh&""mad Zafrullah Khan: That is certainly one 
of the most relevant cOnlfiderations. 

lIr. P ••• lames: In determining that, may I ask whether any considera-
tion has been given to the undoubted possibility that the prices of conti-
nElOtal articles as against British articles are affected by subsidies which-
are given to manufacturers in those countries in various forms? 

The Honourable Sir Jluhammad Zafrullah Dan: That raises a very 
contentious question. I am afraid I could not reply "Yes" or "No" to it. 
I can make a statement if the Honourable Member insists upon it. 

1Ir. 1' .•. l&""es: I am not asking for a statement of policy, Sir. I am. 
merely asking as to whether any consideration is given to that factor which 
naturally has a very large influence in determining the price of the conti-
nental article as against the price of the British article. 

The Honourable Sir Muhammad Zafrullah Khan: That factor determines 
the prices of a good many things, and Government have to consider that 
factor in relation to the placing of contracts for several articles, and not 
merely in regard to these railway contracts. 

1Ir. P ••• James: May I know, then, whether the Honourable Member 
will be prepared to look into that question in so far as it affects the princiP:1:es 
underlying the grant of contracts to countries which enjoy subsidies in 
various forms in regard to these matters? 

The Honourable Sir Jluhammad Zafrullah lDum: 1. have not said that 
we have not looked into it. My reply was that Government have looked 
into that question. 

, . 
Jlr. Lalchand lIavalral: May I know, Sir, how many locomotive&, oui 

of these 29. have arrived for the ~or  Western RailwiiY, and where are 
they working? 

'!'he Honourable Sir Jlubammad Za1ruDah ltban: I could not answer 
that without notice. 

1Ir. S. Satyamurti: May I know, Sir, from what point of view Govern-
ment have looked into these subsidies and other things, and whether the 
price factor was also considered in buying these things? 

The Honourable Sir Jluhammad Zafrullah Khan: That was the mam 
consideration. 

Mr. P. E. James: lp that connection, may I know.if the Honourable 
Member who, as I understand, as Minister in charge m. nailways, has 
looked into this question, will at some time make a statement as to the 
considerations which now affect this particular difficulty in the way of the 
British manufacturer? 
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'l'b.e Honourable Sir Muhammad Zafrullah 101an: I can make a state-
ment now. Allegations have been made against"all sorts of concerns not 
only on the Continent, but even i~  regard to certain British manufactur· 
er ~ and Government considered these allegations when they arrived at this 
decision, but one difficulty is if they apply their decision against continentaJ. 
manufacturers in favour of the British manufacturers, where are they to 
stop? 

lIr. P. E . .James: The allegations have been made? 
The Honourable Sir Muhammad Zafrl1ll&h Khan: So far, the matter 

has not gone beyond allegations. 

POSITION REGARDING INDIAN STATES AND THE PROPOSED INDIAN 
FEDERATION. 

50. *1Ir. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been drawn to the news from the 

special correspondent of the Hindustan Times, dated the 28th 
August, published in its issue of the 30th August; 

(b) whether Government are keeping in touch with these develop-
ments; 

(c) whether Mr. Monckton has interviewed Government to discuss 
the situation; and 

(d) what the latest position with regard to the Indian States and 
the proposed Indian Federation is? 

The Honourable Sir Kripendra Sil'car: (a) and (b). Yes. 
(c) No. Mr. Monckton is understood to have made his visit toO India' 

in his private capacity. 
(d) Government have no information beyond what appeared in the Press 

on the 8th September, 1935. 
lIr. S. Satyamurti: May 1 know, Sir, if all these negotiations with 

regard to the entry of Indian States into the Federation are being made by 
the Government of India Or through the Government of India, and not 
by the Secretary of State directly with these Indian States? 

The Honourable Sir Kripendra Sircar: I answered a question yesterday, 
and I stated that no negotiations have started between the Government 
of India and the Indian States. 

lIr. S. Saty..murti: May 1 know, Sir, apart from the Government of 
India, if any other negotiations are going on, with the knowledge of the 
Government of India, between the Secretary of State and the Indian States? 

'!'he Honourable Sir Kripendra Sireat: Not to our knowledge. 

REPORT OF THE ASIATIC LAND TENURE CoMMISSION AND ITS EREOT ON ft. 
POSITION OF INDIANS IN JOHANNESBURG. 

51. *Kr. S. Satyamurtl: Will Government be pleased to state: 
(a) whether they have considered the Report of the Asiatic Land 

Tenure Commission, Parts 1 and 2 of" which have been 
published; 
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(b) whether they have considered the effect of the acceptance of 
these recommendations on the position of Indians in 
Johannesburg; nnd 

'(c) whether Government propose to take any steps to protect 
the legitimate rights of Indians? 

. . 
Sir Girja Shankar Bajpai: With your permission, Sir, I shall reply to 

questions Nos. 51 and 66 together. The Government of Indil!.' have ~e
cently received the views of the local Indian Community on parts I to III 
of the Report of the Transvaal Asiatic Land Tenure Act Commission. 
They have examined these along with the Report and the Bill which the 
Union Government haVE> gazetted m Ol'der to give effect to the recom-
mendations made bv the Commission. Thev "re in consultation with their 
Agent-General and 'hope shortly to give hiin instructions as to the repre-
sentations that he should make to the Union Government. 

JIr. S. Satyamurti: May I know if Government are satisfied tha.t no 
irrevocable action will be taken by the South Afric&'Il Government or the 
authorities concerned before they receive these represen.tations and consider 
them? 

Sir Girja ShanJra' Bajpai: That is so. Government have satisfied them. 
'Selves on that point. 

ALLBGBD ASSA.11LT OJ!' THE P ABCEL CLERK AND THE AsSISTANT STATION MASTBB 
AT BABEILLY BY BRITISH MILITARY MEN. 

52. *JIr. S. Satyamurtl: Will Government be pleased to· state : 
(a) whether their attention has been drawn to a report from 

Bareilly, dated the 16th August, 1935, published in the 
Hindustan Times of the 17th August, 1935, statipg that three 
British militarY men assaulted the Parcel Clerk and the 
Assistant a i~n Master: 

(b) whether sny enquiry has been started in the matter; and 
(c) what action, if any, Government propose to take in the matter? 

Ir~. G. K • .,. TotteDham: (a') Yes. 
<b) The usual police investiga.tions were made. 
(c) Two British soldiers were tried by the Railwa.y Magistrate last 

August under section 121 of the Railway Aot for assaulting a Parcel Clerk 
and the Station MIIISter, Bareilly, while in the discharge of their duties. 

, One was fined and the other was acquitted. Government do not propose 
to take any further action in the matter. 

Mr. S. Satyamurtl: With reference to the answer to clause (b) of the 
question, may I know, Sir, how many British old~e~ . er~ found to have 
been concerned in the matter as a result of the pobce mqwry? 

Kr. G. K. 1'. TD"eDham: I preaume, Sir, two. Two were put up for 
trial. 
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JIr. S. Satyamurti: Subject to your ruling, Sir, may' I ask whether 
Government propose to take any action to stop or to control these recent 
manifestations of lack of discipline of British soldiers in this country? 
This is not the first instance. We have put one or two questions about 
Benda and some other pla'Ces. 

JIr. President (The Honourable Sir Abdur Rahim): 
vague. It is a general reflection. The Chair thinks 
Member must make his question more definite. 

That is rather 
the Honourable 

Xl. S. Satyamurti: May I ask the Government to state whether, in 
view of the recent two or three occurrences of lack of discipline of British 
soldiers, they contemplate taking any action to prevent such occurrences-
in future? 

JIr. G. R. 1". "1"o ~  Will the Honoura.ble Member pleasl') repeat. 
his question. 

JIr. S. Satyamurt1: May I ask the Government, in view of the recent 
occun'ences in two or three places of the lack of discipline of British soldiers, 
they propose to take any a'Ction to prevent such incidents in the future?' 

JIr. G. R. 1'. "1"ottenham: They do not propose, Sir,' to take 8ID.y more-
action than they ha.ve t.aken in the past. There is no evidence that the 
number of cases of indiscipline is on the increase. In fact, the evidence 
goes to prove the contrary. Therefore, Government consider that no fur-
ther action is necessary. Every time a particular case Oecurs, they will 
see that the offender is dealt with in the proper way. 

JIr. S. Satyamunt: But are Government taking action by way of pre-
vention, as apart from punishment? 

lb. G. R. P. Tot&eDham: There are rules as regards the discipline of 
the 81l'my which are satisfactory and sufficient for the purpose. 

Seth GoviDd Das: Do Government know that these instances are in-
creasing every day? 

JIr. G. R.I'. "1"otteDham: No. 
Cmou:I..AB ISSUED 'BY THE CmOrlISSIONEB OJ' THB MlnmUT DIvIsION d BlIlIIlfCJ 

OJ' TRooP MARcHEs BY ScHOOL CmLDREN. 

53. *JIr. S. Satyamurtl: Will Government be pleased t.o state: 
(a) whether it is a fact that the Commissioner of Meerut Division 

has forwarded a circular letter, with regard to troop 
marches, to all the Chairmen of District and Municipal 
Boards, requiring them to inform their educational authori-
ties that it is desirable, that the children in Schools on the 
line of march should be afforded an opportunity of seeing 
the troops march past; 

(b) whether tllis is based on any instruction from Army' Head-
quarters or Government· pf India; and 

(c) what is the reason for this order? 
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lIIr. G. B.. P. Tottenham: (a) Government have no information. 
(b) If sueh a circular was issued, it was no doubt based on instructions 

issued by the Government of India. 
(c) In the opinion of Government, it is w good thing for the rising 

generation to know that there is an army and what it looks like. 

Kr. S. Sa\yamurti: May I know what is the reason for the o ern~en  
issuing these orders from time to time that all our children should line the 
routes of these British soldiers marching? 

lIIr. G. R. P. ToUeDham: There is no instruction to that effect-that 
children should line the route-so far as I know. 

Kr. S. Sa\yamurt1: What is the kind of opportunity afforded to these 
children to see troops march past? Do they not have to stand on either 
side of the troops marching past? 

Kr. G. B.. P. Tot\enham: I presume when the troops march past, they 
are allowed to cease work, look out of the window or go out to see what; 
is going on. 

lIIr. S. Sa\yamurti: Does my Honourable friend know that, as a matter 
of fact, when the troops march, these boys are made to stand on either 
side of the troops marching past? 

Kr. G. B.. P. TotteDbam: No. 

Kr. S. Sa\yamurti: Will Government make ~n uirie  and find out 
what is being done? 

Kr. G. B. 1'. TotteDbam: No. It is quite unnecessary. 

Sir Muhammad YambL DaD: Do Government know that the people of 
Meerut do not know of these orders? (Laughter.) 

.AJu::NDMENT OF THE INDIAN RAILWA.YS Am. 

M. *1Ir. S. Sa\yamurtl: Will Government be pleased to state: • 
(a) whether the Railway Board is, anxious to get the Indian Rail-

wavs Act amended early; , 
(b) whether there are any proposals made by the late Sir B. N. 

Sarma in respect of the 8IpendmeIi.t of the Act; and 
(c) whether these proposals have been published and whether th8' 

amendment of the Railways Act will be undertaken by the 
Government at India in time for the formation of the Federar 
Railway Authority? 

The Honourable Sir Muhammad ~ ~ . (a) ~ ernm~n  are 
aware that in some directions, notably m, the dire ~on of ~~rea In  the-
penalties for travelling without tickets, tOe Act re lr~  r?VlSIon: but aU 
of these matters are not of suffici.ent urgen.c:y to Justify Immediate con-
sideration being given to the questIOn of reVISIng the Act as a whole. 
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(b) Yes. 
(c) The reply to the first part IS m the negative, but the Honourable 

Member will find in the Library of the House a pamphlet in which are 
embodied the recommendations ma'de by the late Sir B. N. Sarma. As 
regards the second part, Government ar; unable to give a reply at present. 

Kr. S. Satyamurti: May I know t·he reasons why Governmtlnt 81re 
unable to give reasons for not wanting to amend the Railways Act a.t least 
before the formatiQn of the future Federal Railway Authority? 

The Honourable Sir Muhammad Zafrullah 1Dlan: I have not said that 
GQvernment dQ not want to amend the Railways Act; I said, nQt all 
particulars with'regard toO which revision may have become de ir~ le. 

1Ir. S. Satyamurti: May I take it ~  the Honourable the Com-
merce Member means that, in such respects as the Governmpnt consider 
necessary, the Act will be amended before the formation of the Federal 
.Railway Authority? 

"l'h8 Honourable Sir Mubammad Zafrullah Khan: I hQpe so. With 
regard to some .of the matters I have mentioned, it may be possible to 
.introduce legislation in the current Session. 

Kr. S. Satyamurti: Apart from increasing the penalties fQr travelling 
without tickets, are there any other directiQns in which Government con-
templa.te amending the Railways Act? 

The Honourable Sir Muhammad Zdrullah Dan: Not in the CQurse of 
this Session. • 

LEGISLATION REGARDING THE FEDERAL- RAn.WA.Y AUTHORITY. 

55. *lIr. S. Satyamurti: Will Government be pleased to state: 
(a) when they e>.-pect the Federal Railway Authority will come into 

being; 
(b) whether 'they propose to introduce any supplementary legisla-

tion in the Legislative Assembly; and 

(c) if so, when? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Government are 
unable at present to state u definite date. 

(b) and (c). Goyernment originally intentied to introduce supplementary 
'legisla.tion in 1936, but have now been advised that the legislative power 
conferred on the ]?ederal Legislature by sub-section 2 of section 182 of ~ 
-GQvernment of India Act can .only be exerciaed by the present Indian 
Legislature during the transitiQnal periQd between the commencement of 
Part III .of the Act and the establishment .of Federation. Consequently 
the introductiQn .of legislation will have to be postponed- till after Part III 
:of the Act coOmes into QperatiQn. ' 

Mr. S. Saty&DUl1il: By whom were the Government advised? By their 
own legal Qfficers-? -
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The Honourable Sir Muhammad Zafrullah Khan: Yes, by the Legis-
lative Department. 

INTRODUCTION OF ECONOlllY IN THE WORKING OF THE R.AILWAYS. 

M. *J[r. S. Satyamurtl: Will Government be pleased to state: 
(a) whether they are considering the question of introducing· 

economy in the working of the Railways; 
(b) what are the recommendations so far made in this direction 

by their Retrenchment Commissions which have not been. 
carried out; 

(c) the reasons why they have not been carried out; 
(d) whether Government are considering the amalgamation of all' 

the Railways in India; and 
(e) whether they have made up their mind to accept the policy of 

taking over the managemen:' of all Railways in India with, 
a View to their amalgamation; and, if not, why not? 

The Honourable 'sir ][uhammad Zafrullah Blum: (a) The possibility of 
reducing expenditure on railways as far 8S practicable is constantly under 
the consideration of Government. 

(b) and (c). I would refer the Honourable Member to the two state-
ments placed on the table of the House in November. 1931, and Febl'11Arv, 
1982, respectively, detailing the recommendations of the Railway Sub-
Committee for reduction in railway expenditure and the action taken or 
recommended to be taken on them by. the Railway Board. I pla'Ce a fur-
ther statement on the table regarding the decisions taken on items which 
were shown as still undpr considerat!on in the latter. 

As regards the Pop~ Committee which made recommendations for 
economy in Railway expenditure I would refer the Honourable Member to· 
paragrapn 12 of Volume I of the Reports by the Railway Board on India.n 
Railways for 1933-34 and 1934-35; and to the two memomnda by the 
Railway Board on the progreSi! of job analysis on Indian Railways to be 
found in the Proceedings of the meetings of the Standing Finance Com-
mittee for Railways on pages 30 to 33 of Volume X-No.6, and on pages 
5 to 7 of Volume XI-No.3. Copies of the Reports and of the Proceedings 
refelTed to are in the Library of the House. 

(d) Regrouping of Indian State Railways inu) a smaller number of 
systems is one of the recommendations of Mr Pope which Government 
have had under consideration for some time. 

(e) A decision on the transfer to State-management of railways now 
managed by companies on the expiry of tooir contracts depends on the-
circumstances of each case and upon whether it is found profitable taking 
into consideration all circumstances at the time, such as the cost of bor-
rowing ~nd the savings by such purchase whether by amalgamation with 
another railway or otherwise. 6overnmen(; are not prepared to express au 
opinion on the general question. 
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8 ....... nt showing t"eCOmmendtJlion.. mOle"" by tM ROilway Sub.Oommittee oj tAB Retrench. 
ment Advisory Oommittee regarding economy in working u:p6f1868 wMch have not "-
carried out. 

Para. of 
:Sub·Com· 

mittee's 
Report. 

Para. 31 
&: Chap· 
terV.(a) 

{b) 

(d) 

103 

Recommendation. 

The u .Commi ~ recommended 
that the posts of Controller, Deputy 
Controller and Assistant Controller 
of Railway Accounts and the 
Assistant Accounts Officer should 
be abolished and that a poet of 
Deputy Director of Accounts be 
created in the Railway Board's 
office in their stead; 

that the cost of accounting on rail· 
ways should be reduced by 12 
lakhs; that the cost of the audit 
staff should be reduced by 10 
lakhs; and in particular that tilt< 
office of the Director of Railway 
Audit should be abolished and the 
existing concurrent check should 
be replaced by a test check. 

that unless the - total ocet of the 
accounts and audit organisations 
Oil State·managed Railways be 
reduced in accordance with the 
previous recommendations the 
question of amaJga.mating the De· 
partments should be considered. 

The Sub·Committee recommended 
that the headquarters organisation 
of Railways, with Divisional orga· 
nisation, should be considerably 
cutdown. 

Reasons why recommendation has 
not been carried out. 

(a) After discUBBion with the Auditor 
General and the Public Accounts 
Committee, :Government found 
themselves unable to accept the 
recommendation. 

(b) The total savings on an average 
cost basis resulting from the reo 
retrenchment measures effected are 
estimated to be Rs. 11 lakhs per 
annum in the Railway Accounts 
Depar m~ , and Re. 2 lakhs and 
sixtY.four thousand per annum in 
the Railway Audit Department. 

Consistent with the views expressed 
by the Public Accounts Committee 
that the scope for retrenohment in 
the Railway Audit is limited and 
that, in view of the volume and 
complexity of railway transactions, 
any drastic attempt at retrench. 
ment might involve risks whioh 
could not be lightly undertaken, 
Government could not contem· 
plate any further reduction in the 
Railway Audit Department. 

(d) Government were unable to 
accept the suggestion. 

The question was examined at great 
length by the Board and it was 
decided to leave the consideration 
of the matter over till the expert 
enquiry into Indian Railways was 
instituted. The proposal of an 
expert enquiry was, however, 
dropped and the Pope Committee 
was appointed instead. The Pope 
Committee officially did not consi· 
der this question but Mr. Pope on 
an unofficial reference expreaaed 
the opinion that on general organi· 
_tional principles it would be a 
mistake to reduce the executive 
and supervisory maahi.-y on 
important Railways. -The ques. 
tiotl was DOt therefore; proceeded 
with further. 
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Para. of 
Sub.Com· Recommendation. 
mittee's 
Report. 

,,-
104: The Sub·COmmittee considered that 

if the Divisional organisation had 
led to increased efficiency it ought 
to be carried much further on the 
Great Indian Peninsula Railway 
and that the Commercial Depart· 
ment and the Engineering staff 
should be put under the Divisional 
Superintendent. 

lOS The Sub-Committee were inclined 
to the opUiion that there was un· 
necessary duplication of work in the 
system of personnel officers, and 
in particUlar the organisation on 
the North Western Railway was 
unnecesss.rilyextravagant. 

14:3 The Sub·Committee recommended 
that the expeoditure on publicity 
by Railway Admin:istrations should 
be reduced to 2i lakbs. 

168 The majority of the Bub·Committee 
reaommended that the post of 
Timber Advisory Officer should 
be abolished. 

1M The Sub·Committee recommended 
that the leave ~e of officers 
be cut doWn from 20 per'cent. to 
10 per cent. 

Reasons why recommendation ha$ 
not been carried out. 

h 

The question was examined by an 
officer on special duty. After 
careful consideration of his report 
the Railway Board came 110 the 
conclusion that no change in the 
Divisional organisation on the 
Great Indian Peninsula Railway 
was indicated. Nammr and 
Bhusawal divisions on that Railway 
have, however, been amalgamated. 

This is still under oonsideration. 

The possibility and advantage of 
working to this limit which was 1_ 
than half the expenditure that WM 
being incurred at the time waa 

. eoDSidered in consultation with the 
Railway Administrations and it 
was not found possible to cut down 
the expenditure to a figure below 
7,70,000 which was the amount of 
the expenditure actually inourred. 
during 1932·33. The matter is, 
however, being further eIamined. 

The main reason for the Sub·Com· 
mittee's recommendation was that 
the advice of the Forest Research 
Institute oould be obtained in such 
matters. The Ra iIway Board, 
however, considered that a large 
part of the Advisory Officer's work 
could not be undertaken by the 
Institute. 

This question received very careful 
consideration of the Board. It 
was decided to reduce the leave 
reserve of 20 per cent. (which in· 
cluded deputation reserve) to 16 
per cent. It was not considered 
possible to make any further reo 
duction and the leave reserve of 
10 per _t. as sugested by the 
Committee was not considered 
adequate: 
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Para. of 
Sub-Com-
mittee's 
Report. 

192 

193 

194 

196 
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RecommencJation. 

The Sub-Committee recommended 
that further action to give effect 
to the Hours of Employment Re-
gulations should be auapended 
and no effort should be made to 
introduce these rules where they 
were not in force. 

The Sub-Committee recommended 
that the on~ion  with regard 
to rates and farea given to the 
Military Department should not 
be continued any longer. 

The Sub-Committee recommended 
that the headquartera establish-
ment of the Medical Department 
on the Eastern Bengal and East 
Indian Railways should be amal-
gamated. 

The Sub-Committee recommended 
that the compilation of statistics 
on Railways should be in charge 
of a Compilation Officer under the 
Accounts Department. 

Reasons why recommendation baa not. 
been carried obt. 

The Railway Board at first considered 
the poasibility of auapending fur-
ther action in regard to the exten-
sion of Hours of Employment Re-
gulations to other Railways, but. 
the Government of India felt that 
consistent with the international 
obligation they could not p0st-
pone further action in the matter-
indefinitely. Consequently th& 
Hours of Employment Regula-
tions have been extended to Eas-
tern Bengal and Great Indian 
Peninsula Railways from 1st April 
1934 and to Bombay, Baroda and 
Central India Railwa.y and Madras-
and Southern Mil.hratta Railway 
from 1st November 1935. 

This matter is still under examina-
tion. 

The recommendation was examined 
very carefully and discuaaed with 
the Agents concerned but it was 
not found feasible as it was con-
sidered that one Chief Medical 
Officer could not supervise the 
medical work on both the Eastern 
Bengal and East Indian Railways 
efficiently. As an iI.lternative a 
proposal to combine the post of 
Principal Medical Officer and the 
District Medical Officer, Eastern 
Bengal Railway, Calcutta was 
considered but this was iI.lso not 
found practicable as both the 
officera were fully employed and 
it was considered essential that the 
Principal Medical Officer should be 
free to tour away from the head-
quartera for inspections, etc. 

The present position in regard to the 
statistical work on State-managed 
Railways is that the compilation 
office now works under the 
Accounts Department on the North 
Western. East Indian and Great 
Indian Peninsula Railways, but 
on the Eastern Bengal and Burma 
Railways this work is under the 
Agents. 

JIr. S. Sa\yamurtl: Do Government realise the very urgent need for 
retrenchment in railway expenditure, in view of the continuous fall in 
railway revenues? 
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De Honourable Sir Muhammad a~ Khan: Yes. 

Kr. S. SatyamUlti: Then, may I know whether, in view of the latest 
developments, what are the economies which the Honourable the Com-
merce Member has affected or has in mind, apart from the previous re-
-oommendations which have been accepted or are being considered? 

The Honoura.ble Sir Muhammad Zafrullah Khan: The expenditure is 
being very carefully scrutinised from. day to day almost and even the 
-smallest economy is not being neglected. With regaTd to the amount of 
the economies effected in working expenses, I may be able to make a 
lItatement in the course of my speech introducing the budget estimates. 

Kr. S. Sa.tyamurti: Have Government heard from the Agents of Rail-
ways in response If;o their request, which I think was sent some time last 
sear, for further economies in railwa'Y expenditure, and, if so, what is the 
nature of their replies? 

The Honoura.ble Sir Muhammad Za!rullah Khan: Government are in 
ronstant communication with the Agents and believe that every possible 
-economy is being effec.ted and that the situation is being ca'l'efully 
watched. 

Kr. S. Satyamurti: Wjll the Honourable the Commerce Member be 
-good enough to give just one or two instances of the major economip'>1 
-effected? 

The Honourable Sir Muhammad Zafrullah Khan: No major e~onomie  
.are possible at this stage. 

Kr. S. Satyamurti: Any minor economies? 

The Honourable Sir Muhammad Zafrullah Khan: With regard to that, 
·one would have to go into very great detail to collect all the information. 

Kr. President (The Honourable Sir Abdur Ralhim): Next question. 

Kr. M. Ananthasayanam Ayyangar: I want to put one supplementary 
-question. Is it not a fact that job analysis does not include a 11ltrench-
ment of the staff? 

Kr. President (The onour~ le Sir Abdur Rahim): That question has 
'been sufficiently discussed. 

Kr. S. Satyamurtt: I want to put one question with regard to (e) of 
the question, that is, amalgamation. May I adk whether they have con-
'gidered the possibility of economies by amalgamating the railways, in that 
they can abolish many superior officers, Agents, and so on and so forth, 
which consume a lot of our expenditure 'I 

'!"he Bonourable Sir Muhammad Zafrullah Khan: The ,first pari, yM; 
last part, ~o. • 
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ADVEBSE EFFJw.r ON RAILWAY REOEI!"1'S DUE' '1'0 1N0000000G COlllPETITIO~ 
FROM MOTOR LoBBIES. 

57 .• *JIr. S. Satyam1l1ti: Will Government be pleased to state: 
(a) whether they have considered the increasingly adverse effect 

all Railway receipts on account of increasing competitiOD> 
from motor lorries; 

(b) what steps they propose to take in the matter; and 
(c) whether they have considered or propose to consider the need' 

and desirability of having a Special Officer-in-Charge of 
Railway revenues? .-

The Honourable Sir Mubammad Zafrollah Khan: (a) anlt (b). I would' 
refer the Honourable Member to the reply that Mr. P. R. Rau gave to 
Mr. Lalchand Navalrai's question No. 23 on the 5th February, 1935. 

(c)'The Honourable Member is no doubt aware that each railway has 9. 
commercial department of its own with an officer of considerable experi-
ence at its head. The Railway Board have also a Traffic Branch with 
a Director and two Deputy Directors. Till 1982, there was a Member or-
the Railway Board dealing with traffic questions, but the post was held in 
abeyance as a measure of retrenchment. The desirability of reviving this 
post in view of present conditions is at present engaging ,the attention of' 
Government. 

Mr. S. S&tyamurti: May I take it that the last answer means tha.t the-
question of having a special officer in charge of railway revenues is being· 
considered? 

The "Honourable Sir Jl[uhammad Zafrullah Khan: I have said that the-
question which is engaging the attention of Government is one of reviving-
the post in the Railway Board of a Member who would consider particu-
larly the question of development of traffic. 

Mr. S. Satyamurti: I am asking specificwlly whether they a~ consider--
ing or will consider the question of having a special officer whose job will 
be to keep a very careful watch on railway revenues, and suggest to the-
various railways and to the Government means of increasing the same? 

The Honourable Sir Muhammad Zafrullah Khan: Means of increasing 
the development of traffic,-yes. 

Mr. S. Satyamnrti: With regard to (a) a'nd (b), may I know if nothing· 
has happened since February, 1985, to enable Government to give a fresh 
answer? 

The Honourable Sir Muhammad Zafrullah lthan: I believe the Honour-
able Member for Industries and Labour gave some replies to the Honour_ 
able Member, who is now putting the question, on that subject only-
yesterday. 

JIr. S. Satyamurti: Has anything been done to increase raiiway traffic, 
~ . opposed to motor- lorry traffio. or· at least topreven1i a further fall iiI" 
railway traffic? 
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fte Honourable Sir Muhammad Zafrullah Khan: Railways are taking 
such measures as are open to them from time to time. 

1Ir. Lalchand Navalrat: Milly I know from the Honourable Member if 
this competition of the motor lorries is really affecting railway finances? 

The Honourable Sir Muhammad Zafrul!ah Khan: It is affecting ~ l a  
revenues. 

RE-IMPOSITION OF EXCISE DUTY ON CoTTON. 

~. *.Kr. S. Satyamurti: Will Government be pleased to state: 
(a) whether iheir attention has been drawn to the editorial of 

Roy's Weekly of the 12th August, 1935, entitled "Cotton. 
Excise Duty"; 

(b) whether there is any truth in the statement that Cotton Excise-
Duty is likely to be re-imposed; and 

(e) whether they are at all considering this matter; and if so, at, 
what stage the matter stands? 

The Honourable Sir James Grigg: (a) Yes, I read with great interest the-
periodical pronouncements, or perhaps I should say announcements, in 
regard to Government policy made by this highly imaginative journal. 

(b) and (cl. As I said on the 26th of September last in reply to Dr_ 
Rajan's question No. 716, Government do not in matters of taxation an~ 
nounce their intentions in advance. 

1Ir. S. Satyamurti: May I take it that Government aTe considering 
this matter, along with other matters? 

The Honourable Sir James Grigg: The Honourable Member must tak& 
what I have said and nothing more. 

FISCAL AND FOREIGN TRADE POLICY OF INDIA. 

59. *Kr. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been drawn to the paragraph under 

the heading "World of Indian Finance" of the 10th Augus1r 
1935 in the .Indian Finance, Calcutta; 

(b) whether they propose .to re-examine the o~e po i io~ with a 
view to recommendmg necessary changes m the FIscal ana 
Foreign Trade Policy of India; and 

(c) whether this House will be consulted in the matter before they 
come to any conclusions? 

The Honourable Sir Muhammad Zafrullah Xhan: (a) Yes. 
(b) The Government. of In~ia ~a~e e a~ne~ the question and are of 

opinion that no change m theIr eXIstmg pehcy IS necessary. 
(c) Does not arise. 

lIr.S. Satyamurti: When did they examine this? 
. ~ .. -:.. 
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The Honourable Sir Muhammad Za.frullah lD1an: You want the exaot 
date? 

lIr. S. Satymnurt.i: Approximately .. 

The Honourable Sir Muhammad. Zafrullah lD1an: I oannot give the 
exaot date. 

HEARING OF MATRIMONIAL CASES CONCERNING EUROPEANS BY INDIAN JUDGES 
OF HIGH COURTS. 

60. *lIr. S. Satyamurtl: Will Government be pleased to state: 
(a) with referenoe to the aooompanying editorial articlet in the 

Hindu8tan Time8 of the 16th August, 1935, entitled "India-
nise the J udioiary", whether it is a fact that Indian Judges 
of High Court are not allowed to hear matrimonial cases in 
which Europeans are concerned; . 

(b) whether their attention has been drawn to Sir LalgoPaI 
M ukherji 's oomment on that prohibition; and 

(0) whether they propose to take any action in the matter? 
The Honourable Sir Henry Craik: (a) The Honourable Member is 

referred to Rule 2 of the Indian (Non-Domiciled Parties) Divorce Rules, 
1927, from which he will see that the matter does not rest with Govern-
ment. I may, however, inform him that Indian Judges have been 
inoluded among the Judges appointed under that Rule. 

(b) Government have seen the article. 
(c) No .. 

.AFFAIRS OF INDIANS IN ZANZIBAR. 

61. *lIr. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been drawn to the statement of 

Rev. C. F. Andrews, published in the Hindustan Times, 
dated the 12th August, 1935, from Bombay; 

(b) whether they have considered that part of the statement in 
which he says that the affairs of the Indians in Zanzibar was 
growing desperate every day; and 

(0) whether they are taking any steps in the matter? 
Sir Girla Shankar Balpai: (a) and (b). Yes. 
(0) The attention of the Honourable Member is invited to the observ&;-

tions made by me on the 18th September, 1935, on Pandit Govind 
Ballabh Pant's Resolution on the subject. Since then the Report of the 
'Agricultural Indebtedness Commission, appointed by the Government of 
an ~ ar, has been published, together with a memorandum summarising 

the views of the Government of Zanzibar, and on the 24th Deoember, 
last, the Government of India received a deputation of Indians from 
Zanzibar. The question of the further representations to be made to 
His Majesty's Government to sa.feguard Indian interests is reoeiving 
attention. 

t Bent to the Department ('oncerned. 
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Ill. S. Satyamurij: May I know if Government realise the need for 
prompt action in the matter, and they il~ take very prompt steps to 
see that Something is done de ini ~  before very long? 

Sir Girja Shankar Bajpai: I can assure my Honourable friend that 
the need for timely intervention is present to the mind of the Government 
of India, and if there has been a postponement of their repreBentation 
to His Majesty'B Government at all, it haB been at the request of a very 
prominent and very representative Indian gentleman in Zanzibar who iB 
shortly viBiting thiB country. 

RESERVATION OF THE KENYA HIGHLANDS FOB EUROPEAN SETTLEBS. 

62. *JIr. S. Satyamurti: At what stage doeB the repreBentation 
of the Government of India in connection with the propoBed exclusive 
reservation of the Kenya Highlands for iEuropeans stand? 

Sir Girja Shankar Bajpai: If I should use an adjective, I Bhould say 
"at f.. stationary stage". 

Mr. S. Satyamurtl: Have His Majesty's Govlwnment stayed their 
handB in respect of paBBing no Orders in Council on this matter? 

Sir Girja Shankar Bajpai: I Bhould think so. Otherwise we should 
have Been an Order in Council by now. 

Ill. S. Satyamurti: Have the Government of India received any 
assurance that Orders in Council will not be passed till this Government 
have had their final say in the matter? 

Sir Girja Shankar Bajpai: I explained the position, I think, when the 
adjournment motion of my friend came up for discussion last year. At" 
that stage His Majesty's Government did assure the Government of 
India that no action would be taken until the views of the Government 
of India had been received and considered. After the diBcusBion, that 
took place here and on the lineB of the statement that I made then, 
representations have been made to His Majesty'B Government, and, so 
far as we are aware, His Majesty's Government have come to no deciBion 
yet. 

:Mr. S. Satyamurti: Have the Government of India heard in answer 
to their· representations made after the debate in this House? 

Sir Gtrja Shankar Bajpai: No. 

PROTECTION OF THE LrvES OF lNDllNS IN ABYSSINIA. 
I 

63. *JIr. S. Satyamurti: What steps have Government taken to 
". protect the lives of Indians in Abyssinia? 

Sir Aubrey Metcalfe: The Honourable Member iB referred to the 
answer given on the 3rdSeptember, 1935, to his short notice queBtion 
on the same subject and also to the i.nformation supplied in reply to 
the supplementary questions of the same date. 
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. JIr. K. Ananthuayanam .&n'angar: Have the IndiaIl,s in Abyssinia 
been sent to a: particular place and }ooked after there? 

Sir Aubrey Jletcalfe: Not so far as I am aware. 

Kr. JI. A.nanthasayan&m Anangar: Are then they distributed over 
.the entire area? . 

·Sir Aubrey Jletcalfe: That I could not tell the Honourable Member 
·without notice. I presume they are all in Addis Ababa, but I do not 
know. 

0/ 

0"llr. ]I. A.nanthasaY&D&m Ayyangar: Axe there any in the region where 
the war is taking place? 

, Sir Aubrey Metcalfe: I am not aware that there are any. 

JIr. JI. Ananthasayanam Anangar: Have Government assured them-
selves there are noh any. 

Sir Aubrey Jletcalfe: If auybody is in the war area, I should think 
be would }eave it as quickly as possible. 

JIr. S. Sa\yamuni: Have Government taken such steps as can be 
taken to protect the lives of Indians? 

Sir Aubrey Metcalfe: I do not think there would be any Indians in 
-the war area, but adequate steps have certainly been taken to protect 
Indians who wish to carry on their occupations in areas not affected by 
the war. 

I 
fhATElIrIENT OF THE HONOURABLE Sm MURAMMAD ZAFRULLAH KHAN TO THE 

S01JTH INDIAN CHAMBER OF CoMMERCE. 

6'-. *Kr. S. Satyamurti: Will Government be pleased to state: 
la) whether their attention has been drawn to the accompanyjng 

leading articlet in the Hindu of Madras on the Honourable 
Sir Zafrullah Khan's statement to the South Indian Chamber 
of Commerce during his recent visit to Madras; 

(b) whether they are taking steps on the lines suggested in the 
leading article; and • 

(c) if not, why not? 
The Honourable Sir Muhammad Za.frulJ.&h Khan: (a) Yes. The 

~ummar  of my views given in the article is, however, not quite accurate. 
(b) and (c). The Honourable Member is referred to part (b) of my 

:reply to his starred question No. 59. 

TRADE AGREEMENTS WITH GERMANY, ETC. 

·65. *Kr. S. Satyamurti: Will Government be pleased to state: 
(a) whether t.he position of the Government of India. in respect of 

trade agreements with other countries is that which we;. 

tSent to the D<'partment concerned. 



QUES'l'IONS AND ANSWERS. 181 

stated by the Honourable the Commerce Member to the 
South Indian Chamber of Commerce at Madras on 8th August, 
1935, namely, that "since the trade clearing agreement 
between the United Kingdom and Germany specified an 
equal amount of imports and exports and as the United 
Kingdom's capacity to German goods was limited, India 
could not claim for a share of the British quota of exports 
to Germany unless she undertook to take corresponding 
percentage of German imports into the United Kingdom."; 

(b) if I!O, what are the reasons; and. 
(c) whether India is restricted to conclude her own trade agreement 

with Germany in the best interest of this country? 

The Honourable Sir Muhammad Zafrullah Xh&n: (a) I made no such 
'Statement to the South Indian Chamber of Commerce. In this con-
nection I would refer the Honourable Member to a press note pu ~i ed 
in the Hindustan Times of the 25th August last which explains what I 
.actually stated to the Chamber. 

(b) Does not arise. 
(c) I regret I am unable to follow the question. 

1Ir. S. Satyamurti: There is a printing mistake .here. "Restricted" 
-should be "enabled". My question was,-after the agreement between 
Great Britain and Germany, is India free to conclude her own agreement 
~  Germany? 

\ 
The Honourable Sir Muhammad Zafrull&h Xh&n: Yes. 

PRoTECTION OF THE INTERESTS OF INDIANs IN TluNsv AAL. 

t66. *1Ir. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been drawn to the accompanying 

leading ar i le~ entitled "Indians in Transvaal"; and 
(b) whether ihey propose to take up and deal with the whole 

question comprehensively so as to protect the legitimate 
interests of Indians; if not, why not? 

DUTIES AND RESI'ONSmILITIES OF THE ARMY WHEN EMPLOYED IN Am OF 
ClTIL POWER • 

-

• . 67. *Xr. S. 8atyamurti: Will Government be pleased to state: 
(a) the reason why the Army Headquarters issued' the recent 

pamphlets on duties and responsibilities of the' _\rm.y when 
employed in aid of civil power in India; 

'(b) on what basis they maintain 181,000 troops; 
o(c) what part of it is being maintained for supporting civil power; 
'Cd) on what basis they have come to the conclusion that both at 

Karachi and at Lahore the high standard of discipline among 
the troops and the principle of applying minimum force to 
achieve the object were obtained; 

tFor answer to this question, 8ee answer to question No. 51. 
~ Sent to the Department concerned. 
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(e) whether any enquiry was held after the firing to justify tJie 
conclusion that no more than minimum force was used; 

(f) whether they propose in this country to have .subsequent judicial 
enquiry in this matter I;ilier the FederatlOn; and 

(g) if not, why not? 

111'. G. R. 'I. TotteDham: (a) No such pamphlets have been pu i~edo  
The Honourable Member is presumably referring to a number of artIcles 
on this subject which appeared in the press some .months ago. T e~e 
were based on information supplied to representa.tlves of the press l,D 
response to enquiries. 

(b) and (c). The attention of the Honourable Member is invited to 
pages 6 to 1e of 'the publication entitled ,. Some Facts and Figures 
about Indian Defence, 1935-36". 

(d) On the evidence of the number of rounds fired and the maonu 
in which fire was controlled. 

(e) No. 
(f) Government have no • such proposal under consideration. 
(g) Because it is quite unnecessary for the pt'esent Government to 

consider what the Federal Government should do in such csses. 

:Mr. S. SatyamUrti.: With regard to the answer to clause (c) of the 
question, I do not quite follow the Honourable Member. May I ask 
what part of this 181,000 is being maintained for supporting the civil 
power? 

111'. G. R. 'I. TotteDham: All the information on that point and on the 
point raised in part (b) is given in this pamphlet which WBS issued to al! 
Members of the Assembly last year. It will take some time to read i ~ 
but I e.an give the main facts straightaway. 

111'. Presldent (The Honourable Sir Abdur Rahim): Perhaps the Honour-
able Member would like to read the pamphlet himself. 

111'. S. Satyamurti: What is the answer to clause (e) of the question?-

111'. G. R. 'I. TotteDham: "No". 

111'. Satyamurti: On what basis have Government come to the conclu-
sion referred J,o in clause (d) of the question? HaE! any inquiry been held '! 

111'. G. R. P. TotteDham: I have already said "On the evidence of the 
number of the rounds fired ~nd the manner in which fire was controlled". 

CoNTRIBUTION MADE BY EACH STATE MEMBEB OF THE LEAGUlil OF NATIONS; 
ETC. 

68. *111'. S. Satyammti: Will Government be pleased to state, if 
necessary after obtaining the information from the authorities concerned: 

(9.) the o~ ri u ion made by each State Member of the League -of 
N,ations; 



QUESTIONS AND ANSWERS. ISS: 

(b) the total number of officials, and employees belonging to each 
nationality, that is a Member of the League, who work in. 
different organs of the League, auxWary organizations, 
International Labour Office and Court of International, 
Justice; and 

(c) the total amount drawn as salary each year by the above-
officials and employees belonging to each nationality, that is. 
a State Member of the League? 

The Honourable Sir Krlpendra Sircar: (a), (b) and (c). The Honourable· 
Member is referred to pages 1012, 1025 to 1036, 1065 to 1073, 1088 and 
1092 to 1121 of the League of Nations Official Journal 16th Year No. 10-
of October 1935, a copy of which is in the Library. 

Kr. S. Satyamurtl: In vjew of the great disparity between the con-
tribution made by India as a Member of the League of Nations and the 

number of officials and employees belonging to India employed e~ 
and the total amount of salaries drawn by them, will Government take any' 
steps to redress this great disparity? 

The Honourable Sir Kripendra Sircar: I think, Sir, I have answered 
this question at least three times since I have been here. 

Kr. S. Satyamurti: Have any steps been taken at all? 

The Honourable Sir Kripendra Sircar: Whatever steps are possible· 
have been taken, but, having regard to tht> situation at Geneva, it is nofl 
possible to have a proportionate number of Indians to dillcharge the kind 
of work which they are asked to do. 

Kr. S. Satyamurti: Mav I ask what result.g have been achieved so· 
far, fiB Q result of the steps· taken? . 

The Honourable Sir lIrlpendra Sircar: I think the answer on the lasti 
occasion-I speak from recollection-was that cne additional man was-
taken, but I am not sure. ' 

WOBlUNG OF THE O'l"l'A.WA. TRADE AGREEMENT. 

69. *JIr. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been dra'wn to a speech of 1\>Ir. 

W. D. M. Clarke, His Majesty's Trade Commissioner at 
Bombay, at the Rotary Club Luncheon on the 30th July. 
1935; 

(b) whether they ha.ve examined the statements in that lecture; and' 
(c) whether they have themselves examined the working of the· 

Ottawa Pact a.nd what their conclusions are? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 
(b) No. 
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(c) A report on the working of the Ottawa Trado Agreement· for' the 
year 1984-85 was laid on the table of the House during the last Simla 
Session. Government do not propose to offer an opinIon on the results 

.of the Agreement pending the discussion Qf the matter during the current 
Session. ! 

Mr. S. Satyamurt.i: May I take it that. that report by a special officer-
'Dr. Mathai-was by a special officer appointed by themselves" 

The Honourable Sir lIuhammad Zafrullah Khan: The report was by the 
-Government of India.. J 

Mr. S. Satyamurti:, Do the Government, of India make themselves 
responsible for the statements therein" 

The Honourable Sir lIuhammad Zafrullah Khan: I have not followed 
,tbe question. 

Mr. S. Satyamurti: Do the Government of India. make themselves 
responsible for the contents of that report., 

The Honourable Sir lIuhammad Zafrullah XhaD.: Yes. 

hDEBTEDNESS OF THE RYOTS IN THE CENTB.ALLy ADMINISTEBED MEAS. 

70. *Mr. S. Satyamurti: Will Government be pleased to state: 
(a) whether they have considered the question of indebtedness ,of 

the ryots in the centrally administered areas, especially in 
Coorg; and 

(b) whether they propose to make any legislation in the matter; if 
so, when; if not. why not? 

Sir Girja Shankar Bajpai: (a) The question has been brought to the 
-notice of local Administrations concerned. In Coorg the Economic Oom-
mittee which was appoint.ed last year has submitted its report and the 
proposals made by it are DOW under consideration by the Chief Commis-

-Bioner. 
(b) The Government of India do not propose tc undertake legislation 

in the matter, as conditions in the vurious areas are by no means uniform. 

Mr. President (The Honourable Sir Abdur ,Rahim): Mr. Satyamurti. 
'9uestion No. 71. \ 

111. YI. YI .. ~ .. m.ut\\ .. "Wi\,b. re'l,a.t(\. to m~ ... \'alTe(\. <\ue ... \,iQll on \'b.e '\lll ~e'r, 
No. '1H, about insurance ano. banking laws, 1 think, 'b'lr, tb.e 1ionourable 
the Law Member made an elaborate statement yesterday on company law 
-and his proposals with regard to that. 

71. -Mr. S. Satyamurti: Will Government be pleased to state: 
(a) at what stage the proposals for amending the Company, Insurance and Banking 

Laws in this country stand; 
(b) when they propose to introduce legislation on· these subjects in the Assembly; 

and 
~  the reasons for the deIsy! 



QUESTIONS AND ANSWERS. 185 

file llDnourable Sir lfrJptlDflr, SJrcar: T,hen, is my Honourablt friend's 
~ue .ion on in~d to insurance and nanking law? If so, 1 am told thst 
there is a question, No. 88, relating to the Bame matter, and my Honour-
~ le colleague will answer that queRtion No. 88. 

1Ir. S. Satyamurtl: May I know whether the Honourable Member con-
-templates having any insurance legit;'lation also incorporated in his proposed 
Bill to amend the Companiea ~  

The Honourable Sir lfripendra Sirear: No, Sir. The insurance law 
will be a different Bin altogether. 

:Mr. S. Satyammti: I win only ask about insurance law on tbis question. 

The Honourable Sir lfitpimdra SirC8l': I think I said yesterday that 
insurance laws have been held up along with company law because 
obviously the provisions of the latter or most of them will apply to insurance 
law, and until we know in what form company law is passed in this 
House, we are not in H (>OSItion actively to tl1ke up insurance law; but 
we have received Mr. 'Sen's re.porianrl we are considering that report. 

I 
INCLUSION OF THE CoMPA.NlES OF INDIGENOUS SHROFFS IN THE SCHEDULE 

OF BANKS UNDER THE RESERVE BANK. 

'72. *1Ir. S. Satyamurti: Will Government be pleased to state: 

(a) whether Government recognise the important 'Part played by 
Companies of indigenous shroffs in internal trade and Bank-
ing; 

(b) whether they have considered the desirabilitv of including them 
in the Schedule of Banks under the Reserve Bank so that 
they may be given faciUties; 

(c) whether the Reserve Bank has been asked to report On. the 
terms and conditions on which they can be so admitted;. and ,. to.) whether the Reserve Bank has reported, and IT not, the reasons 
for the delay? 

The Honourable Sir . .James Grigg: (a) Yes. 

(b), (c) and (d). The Honourable Member is reiened to clause \a) oi 
'lJub-section (1) of section 55 of the Reserve Bank of India Act, 1934, whicb. 
-states that it is a duty of the Reserve Bank to make a report in due 

. course to the Governor General in Council as regards an extension of the 
Reserve Bank Act to persons and firms, not being scheduled banks, engaged 
in British India in the business of banking. The Bank's report has not 
yet been received, and Government have as y.::t no information 88 to when 

. it will be received. 
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Mr. s. Satyamurti: Have the Government of India addressed the-
Reserve Bank and asked for their report? 

The Honourable Sir James Grigg: I do not think that would be very' 
reasonable. The section in question a ~ 

"The Bank sha.ll, a.t the ea.rliest pra.cticablo da.te, a.nd, in a.ny case, within three yean. 
from the da.te on which this cha.pter comes into force, etc." 

That mention of "three years" is an indication that to do it after the-
Bank has been going for less than a year would be a little rushing them. 

PROTECTION TO GLASS INDUSTBY. 

73. *Mr. S. SatYamurti: Will Government be pleased to state: 
(a) whether they have received any representation from the Sec-

retary, Merchants Chambers, United Provinces, to reconsider-
their decision not to grant protection to glass industry; 

(b) whether they have considered the representation; and 
(c) what conclusions they have reached thereon? 

The Honourable Sir Muhammad Zafru1la.b nan: (a) And (b). Yes, Sir. 
(c) The Honourable Member's attention is directed to the reply given 

to his question No. 502 during the last Simla Session. 

JIr. S. Satyamurti: May I take it that the Government of India- have· 
finally decided not to grant protection? 

The Honourable Sir Iluhammad Zafrullah Khan: No, Sir; the case· 
stands where it was. 

Mr. J(. Ananth&sa.yanam Ayyangar: loS it not a fact that the Tariff: 
Board in a unanimous report recommended that protection should be 
afforded to this industry? 

The Honourable Sir J(uha.mmad Zafrallah Khan: I have answered at .. 
least a score of questions on that subject. The report has been published, 
and the Honourable Member can find out for himself. 

Ilr. M. Ananthasayanam Ayyangar: On what further technical grounds. 
have they refused protection? 

The Honourable Sir J(uhammad Zafrullah Khan: On the grounds ex-
plained in the Resolution; I read out the whole of that yesterday. 

DEvELOPMENT OF INDIAN SHIPPING. 

74. *Mr. S. Satyamurti: Will Government be pleased to state whether 
one of the most important pTinciples recognised during the proceedings. 
of the Shipping Conference, convened by Lord Irwin at Delhi, in 1930, was-
that the growth and increase in Indian shipping postulated an e ui alen~ 
reductio;), in the non·lndian tonnage engaged in the coastal trade? 

The Honourable Sir Muhammad Zafrullah Khan: No, Sir. 
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JIr. S. Satyamurti: MIIJ I know if the Honourable Member's attention 
has been drawn to the following statement by LOl'd Irwin, who presided· 
()ver this Conference: 

"What is desired is to find if possible, some measures, which would effect an 
increase, a definite increase, in' the number of Indian ships and a revision of the 
.conditions of thei-r economic-if tha:t is the right word-employment." 

May I ask whether LOl'd Irwin said that or not? 

The Honourable Sir lIuhammad Zafrullah Khan: Yes. 

JIr. S. Satyamurtl: Then, Sir, may I know whether his attention has 
also been drawn to Lord Irwin's other statement that: 

.. "The reasonable sat·isfaction of the Indian point of view is quite definitely for 
British lines to try if they think the case is a reasonably good one to assist Indian 
lines by being willing to sell and by being willing not to expand their tonnage, so as 
to undo the good they have done by permit'ting the other side to purchase"! 

The Honourable Sir lIuhammad Zafrullah Khan: That statement was 
also made. 

lIr. S. Satyamurti: Then, why does the Honourable Member sayR no 
to my question? 

The Honourable Sir lIuhammad Zafrullah Khan: The question was 
whether this principle was recognized at that Conference. There were 
very important dissents to it from certain members of tbe Conference. 

lIr. S. Satyamurtl: May I know whether the Government of India at 
least accept the principles laid down by Lord Irwin, the then Viceroy and 
Governor General? 

The Honourable Sir lIubammad Zafrullah Khan: That is the subiect-
matter of the Honourab1e Member's next question. 

DEVELOPEMNT OF AN INDIAN MERCANTILE MAm::NE. 

75. *lIr. S. Satyamurti: Will Government be pleased to state whether 
in the communique issued on the 6th January, 1930, they 8JD.D.ounced that 
it would be the responsibility of the Government of India themselves to 
see what steps the:v should take for the development of an Indian Mer-
cantile Marine? . 

The Honourable Sir lIuhammad ZafruIlah Khan: Yes, Sir. 

lIr. S. Satyamurti: May I know what Government have done to dis-
charge those responsibilities? 

The Honourable Sir lIuhammad ZafruI1ab. Khau.: On the administrative 
"ide" we have successfully placed the first two batches of the "Dufferin" 
boys in various shipping concerns; we have Indianised the Bengal Pilot 
'Service; and we have started the scheme for trsining Engineer Officers for 
Mercantile M8'l'ine on the "Dufferin". And largely owing to the good 
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offices of the Commerce Member during this period, the Conference Agree-· 
ment of 1928 under which the Scindia was limited to a tonnage of about.. 
60,000 tons and was excluded m-om the passenger trade, has been replacecl 
by another agreement under which they will be able to increase their fleet. 
to 100,000 tons, and have been IIdmitted into the passenger trade on the 
Indian Coast. Also in the same way, the small Steamship Companies-
by the award made by the Commerce Member last February, have been 
given a recognized share in the west coast trsde and a considerable step· 
forward has been thus made in the prevention of rate wars. 

DEVELOPMENT OF INDIAN SHIPPING. 

76. *lIr. S. Satyamurti: (a) Will Government be pleased, to state 
whcther it is not a fact that the British India Steam Navigation Company, 
Ltd., or the P. & O. Group have recently acquired a controlling interest 
in the Asiatic Steam Navigation Co., Ltd. ? 

" 

(b) If the answer to part (a) be in the affirmative, will Government. 
be pleased to state whether it is in consonance with the principle which 
they advocated at the Shipping Conference in 1980? 

The Honourable Sir lIubammad Zafrullah Khan: (a) Government are-
aware that allegations to this effect have been made, but they are not in 
a position to confirm their correctness. 

(b) I am not aware that any such arrangement would be contrary t<> 
any principle advocated by Government at the Shipping Conference In 
1930. 

Mr. S. Satyamurt.i: May I know if Government will make inquiries and 
find out whether this allegation is correct, viz., that the British India Steam 
Navigation Company and the P. & O. have recently acquired a con-
trolling interest in the Asiatic Steam Navigation Company? 

The Honourable Sir lIubammad ZafrullahKhan: How are the Govern-
ment to find that out? 

Kr. S. Sa\yamurti: By addressing the Companies. 

The Honourable Sir Muhammad Zafrullah Khan: The Companies are not 
bound to answer. 

TBIPABTITE AGREEMENT BETWEEN THE BRITISH INDIA, THE SCINDIA AND 
THJ: ASIATIC SHIPPING CoMPANIES. 

77. *lIr. S. Satyamurti: (a) Will Government be pleased to state 
whether the recent Tripartite Agreement between the British India,' the 
Scindifl and t.he Asiatic C.)mpanies was made under the auspices of· the 
Honourable the Commerce Member? 

(b) If the answer to pa~ a  be in the affirmative, will Government 
be rleased to state whether the making of the Triparlite Agreement 'was 
on the understanding that the British India, the Asiatic and the Scindia 
Companies were separate and distinct shipping companIas employed in 
the coastal trade? . 
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(c) If the answer to part (b) be in the ailirmative, will Government 
. be pleased to state whether it is not a fact that under the said agreement .. 
a certain proportion of the coastal traffic was assigned individually to: 

(1) The British India Co., 
(2) The Scindia Co., and 
(3) The Asiatic Co.? 

(d) If the answer to part (c) be in the affirmative, will- Government be" 
pleased to state whether with the controlling interest in the Asiatic now 
acquired by the British India or the P. & O. Group and in spite of the· 
outward appearance of the steamers being continued to run under the 
name of the Asiatic Co., it is not the fact that the proportion of traffic· 
of the British India in the coastal trade has now in effect actually increased 
beyond the proportion stipulated and agreed to under the Tripartite Agree-
ment? 

(e) Will Government be further pleased to state what action they. 
propose to take in regard to such an indE'pendent arrangement? 

The llonourable Sir Mubammad Zafrullah Khan: (a) No. 
(b) to (e). Do not arise. 

DEVELOPMENT OF INDIAN SHIPPING. 

78. *Kr. S. Suyamurti: (a) Will Government. be pleased to state if' 
during the course of the Award, which the Honourable the Commerce· 
Member gave in January, 1935, while settling the outstanding questions 
between the Conference Lines and the small Steamship Companies on 
the West Coast of India, it was decided that none' of the Conference· 
Lines should acquire or take a financial interest in these small Steamship 
Companies? 

(b) If the answer to part (a) be in the affirmative, will Government 
be pleased to state whether they have viewed favourably the action of a 
British Shipping Company, vis., the British India or the P. & O. Group. 
in acquiring a controlling interest in another British Shipping Company, 
",is., the Asiatic Company? Was this right denied to an Indian Shipping 
Company? 

(c) If the answers to parts (a) and (b) be in the affirmative,. does· 
this not lead to the non-Indian tonnage passing ink the hands of a British 
Shipping Company and instead of reducing British-owned tonnage on the 
Coast actually increasing it? 

The Honourable Sir Muhammad Zafrullah Khan: (a) It is true that one 
of the terms of the Honourable Sir Joseph Bhore's Award was directed to· 

.preventing the acquisition of any financial ir.terest in the Small Steam-
ship Companies by any member of the Conference Lines. The main 
.object of the Award WII'S to allocate the West Coast Trade between the 
Smaller Steamship Companies and the Conference Lines, which latter' 
include both Indian and British shipping hterests, and it is obvious that 
the object of"'such an award would be frustrated if any of the Conference· 
Lines were permitted to acquire interests in the Smlrller Steamship· 
Companies. 
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(b) The Award in no way concerned itself with the relations of the 
Conference Lines inteT 8e, and would, therefore, not be affected by any 

such arrangement as that mentioned by the Honourable Member if it had 
taken place. So faT as the Award is .concerned, the acquisition of an 
interest in the Asiatic Company would be just as much open to the Indian 
.company as to the British Inaia Co. 

(c) Government are unable to see how any kind of amalgamation 
between two British firms, both already operating on the coast, would of 
itself operate either to reduce or increase the total of British tonnage. 

Kr. S. Satya.rmurti: With reference to part (b), may I know what is 
-the specific answer to the latter part? Was this right denied to the 
Indian shipping company? 

The Honourable Sir Muhammad Zafrullah Khan: It was at, perfect 
liberty to acquire an interest in the Asiatic company. 

Kr. S. Satyamurti: Was the Indian company offered the right to pur-
(3hase the Asiatic company? • 

The Honourable Sir Muhammad Zafrullah Khan: Does the Honourable 
Member mean by the Commerce Member? 

Kr. S. Satyamurti: Were facilities provided for the purchase? 

The Honourable Sir Muhammad Zafrullah Khan: I do not understand 
"the question. Does the Honourable Member mean that in the Award made 
by the Commerce Member was any arrangement made by which the Indian 
.company could purchase the Asiatic company? 

Kr. S. Satyamurti: Were facilities provided for such purchase by the 
Government of India 8'S was recommended by the Indian Mercantile Marine 
.Oommittee and as was urged at the Shipping Conference in 1930? 

The Honourable Sir Muhammad Zafrnllah Khan: No facilities were pro-
vided by the Government of India to any of the companies to acquire an 
interest in the smaller steamship companies. 

Kr. S. Satyamurti: Were facilities given to the Indian company? 

The Honourable Sir Muhammad Zafrullah Khan: Does the on~ura le 
~em er mean if the Asiatic company were willing to sell, did they make an 
.offer first to the Indian company? 

Kr. S. Satyamurti: Yes. 

'!"he Honourable Sir Muhammad Za!rallah Khan: I am not aware of it. 

RBDUOrION OF FARE FOB DECK PASSDGEBl=I BBTWBD CALCUTTA AND 
RANGOON. 

'79. ·Pandit Laksbmlltanta Kaitra..: (11) Will Government.be pleased to 
-state if it is a fact thst the pre-war level of fare for deck-passengers from 
.calcutta to Rangoon was Rs. 10 only? . 
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(b) Is it a fact that the fare was increased to Rs. 14, plua terminai 
tax of Rs. 2, by the Br:tish India Steam Navigation Company, Ltd., dur-
ing the war and since then, holding the monopoly, the rates have been 
kept the same, in spite of popular representations and world-wide economic 
depression? 

(c) Is it not a fact that ratel for cargo have been reduced on account 
of trade depression? 

(d) Are Government aware that the Managing Committee of the Burma 
Chamber of Commerce in their letter of th.,e 19th September, 1933, requested 
the British India Steam Navigation Company, Ltd., to reduce the deck-
fares to the pre-war level of Rs. 10? 

(e) Are Government also aware that the Passenger Service League of 
Rangoon, under the mandate of a meeting held on the 17th March, 1935, 
urged upon all the steamship companies, sailing from Rangoon, to reduce 
their fares for deck-passengers to pre-war level? 

(f) Is it not a fact that the Agarwala Steam Navigation Company of 
Rangoon first· started with Rs. 14 for deck-passengers from Rangoon to 
Calcutta? 

(g) Are Government aware that they reduced the fare to the pre-war 
level of Rs. 10 at the request contained in the Passenger Service League 
resolution, dated the 17th March, 1935, circulated to all the Companies"? 

(h) Are Government aware that the British India Steam Navigation 
Company, Ltd., reduced their rates for deck-passengers from Calcutta to 
Rangoon first to Rs. 10, then to Rs. 8 and then to Rs. 6 only, and that too, 
only for the particular trips to compete with the Agarwala Company? 

(i) Are Government aware that the British India Steam Navigation 
Company, Ltd., increased their rates to the former level as soon as the 
Agarwala Company ceased to operate? 

(j) Are Government aware that the newly started 'New India Steam 
Navig&tion Company, Ltd.' plying ~ eei . Calcutta and Rangoon, was 
requested by the Passenger Service League, Rangoon, at a largely attended 
meeting held at the Aryasamaj Hall to reduce the rate for deck-IJassengers 
to the pre-war level of Rs. 10? 

(k) Will Govel'llment be pleased to state what assurances SIr Joseph 
Bhore-the then Commerce Member-had given as to the prevention of 
such rate-cutting when Mr. Haji's Coastal Bill was dropped? 

(I) Are Government prepared to fix up an economic level for such rates, 
in view of the unhealthy competition resorted to by older companies? If 
so, when and how? If not, why not? 

The Honourable Sir )[uh&mmad Zafrullah lth&n: (a) Yes. 
(b) Government are aware that there was a general increase m fares 

after the Great War, the rate in 1921 being Rs. 13 and later Rs. 14. 
The terminal tax of Rs. 2 is levied under section 69 of the Rangoon 
Development Trust Act, and h8'S nothing to do with the fares charged by 
the shipping companies. 

(c)', It is true that there has been a ene~al reduction in freights during 
the last few years, and doubtless ·trade depress!on has been one of the 
contributory causes. 

(d) Government are not so aware, but they understand thlrf; such a 
letter was sent by the Burma Indian Chamber of Commerce. 

o 
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{e) Government have received a ·communieation to .this····eftect from the 
Passenger Service League. 

(f) Yes, according to the information supplied by the iggarwsl Com-
pany to Government. ' 

(g) and (h). Government are aware that, the Aggarwal Company first 
reduced their fares, and only complained to Government when further 
reductions were made by the British Indis Steam Navigation Compa.ny, 
The attention of the Honourable Member is in this connection invited to 
the reply given to starred questions Nos. 200 and 225 asked by Mr. 
Satyamurti on the 9tli September, 1935, regarding the competition between 
the two companies, 

(i) Government understand that on the cessation of the competition 
started by the Aggarwal CompB'IlY with a reduced fare, the rate reverted 
to the original level, but that it has since then again been reduced. 

(j) Government have no information in the matter. 
(k) It is not clear to what assurances the Honourable Member is refer-

ring. At the time Mr. Haji's Bill for the reservation of the coastal traffic 
of India lapsed, Sir Joseph Bhore was not the Member in charge of the 
Commerce Department. . 

(1) As Government have stated on various occasions in the past they 
bpve no power to control ocean steamship fares and freights. 

IIr. S. Satyunurti: In order to prevent this unhealthy competition, 
will Government take power by legislation to fix fares and freights at an 
economic level? 

The Honourable Sir Muha.mmad Zafrulla.h Khan: I am unable to answer 
that question without notice. 

Pandit Lakshml Kanta Maltra.: Am I to understand that Government 
are absolutely powerless to protect the indigenous Indian shipping com-
panies from foreign competition? 

The Honourable Sir Muhammad Z&frullah Khan: If a specific question 
with regard to the matter as to which protection is desired were put, I 
shall answer it. The question now put is too vague and gene·raI. 

Pa.ndit Lakahmi Kanta lIaltra: Does not the Honourable Member 
realise that these nascent shipping companies are throttled out of existence 
by the bigger companies and does the Honourable. Member mean to sav 
that the Government are 8'bsolutely powerless to protect them? . • 

The Honourable Sir Muhammad Z&frullah 1Ola.n: There are a good many 
assumptions in that question. 

JIr. Lalchand Jfav&lr&i: With'reference to ·part (d), may I know whether' 
the Government advised reduction to the pre-war level? 

The Honourable Sir Muhammad Zafrullah Khan: Not that I am aware 
~ . . 

111'. Lalchand lIavalral: Do Government propose to· advise' the 'dom-
pany? 
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'fte BollOUi'able SIr Kullammad. Za!rallah D.aIl: I ,Bhouldnot think so . 

.lIr. La;lchllll Iavalzal! What are the reasons for not thinking so? 

Kr. President (The Honourll'ble Sir Abdur Rahim): Next question. 

TER¥S OF CONTRACT FOR CARRIAGE OF MAILs BETWEEN CALCU'l'TA. ..uro 
RAlroooN. 

SO. *Pandtt Lakshmi Kanta Ifaitra: (a) Will Government be pleased to 
state the terms of contraet, for the present, for carrying mails between 
Calcutta and Rangoon? 

(b) Who are the carriers now and how long have they been carrying 
mail? 

(c) What are the rates given to the earriers and what duties are they 
to perform? 

(d) When will the present contract ex?ire? 
(e) Do Governlllent propose to place the contract with any company 

with Indian capital and management who may be agreeable to fulfil the 
conditions laid down by the deparlment for carrying the mails between 
Calcutta and Rangoon? If not, why not? 

The Bonourable Sir :rrank lfayee: (a) The Honourable Member's atten-
tion is invited to the terms of the existing agreement with the British 
India St-eam Navigation Company, a copy of which is in the Library of 

:the House. This agreement was due to expire on the 31st Janusry, 1934; 
but for the reasons stated in the reply given to Mr. K. C. Neogy's starred 
<{uestion No. 309 in this House on the 2nd· March, 1934, the agreement 
was extended for two years with effect from the 1st February, 1934. In 
view, however, ot the expected air mail developments in 1937 in connec-
tion with the Empire Air Mail Scheme and in view of the impending 
separstion of Burma from India, both of which may require the modifica-
tion of the existing sea services, arrangements have been made by negotia-
tion for a further extension of the present agreement f0r a short period 
-of 14 months only with effect from the 1st February, 1936, involving no 
in{'rease in the subsidy. 

(b) The British India Steam Navigstion Company are the carriers at 
present. The exact date from which they have been carrying mails is 
not readily available but the records show that mails were being carried by 
the Company from before 1867. The present agreement commenced from 
1st February, 1934. 

(c) The Honourable Member is ref8l'red to the lierms of the agreement, 
s copy of which is in the Library ,of the House. 

(-d) The present extended oontract will expire on the 31st March, 1937. , 
(e) In view of the rapid development of eommunications along this 

route, it is difficult to say what may happen in 1937. But I can 8'Ssure 
the Honourable Member that if any long p-eriod contract for the carriage 
'of mails by sea between Calcutta and' Rangoon is entered into then the 
-claims of Indian shipping companies will be fully considered. 

Kr. Saml Vencatachelam Ohetty: Are Government going to inorease 
the number of sea mail services between Calcuttii' and Rango6:O? 

c2 
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The .HOZlowabie Sir !'rlllklfOJce: It is not a matter of Governmen\ 
increasing them. Government cannot increase the number of services. 
They can only take advantage of the ones thBt 'exist. I do not quite 
follow what the Honourable Member wants. 

Mr. SaIDi Vencatachelam Ohetty: I am asking if Government are 
going to increase the postal mail services between Calcutta and Rangoon '! 

The Honourable Sir !'rank lfoyce: No, Sir. 

Mr. S. Satyamurti: With reference to part (c), may I know on wha' 
principles these rates to the carriers are fixed? On economic principles or 
monopoly rates? 

The Honourable Sir I'rank lfoyct8: Obviously fair rates. 

PROMOTION OF FIREMEN ON THE NORTH WESTERN RAILWAY. 

81. *Pandit Lakshmi Kanta Jlaitra: (a) Will Government please state 
whether it is a fact that boy firemen and firemen, grade III, on the 
NorthWestern Railway, who were appointed in 1923, and after, have 
not been promoted to the next grade as shunters in spite of occurrenCe of 
nomial vacancies and in accordance with Loco. Superintendent's Circular 
No. 60/21/1/5458, dated the 6th March, 1923, pa.oge 8, and Agent's subse-
quent circular letter No. 746-E. /D., dated the 19th/21st March, 1925? If 
so, why? 

(b) Is it a fact that boy firemen and firemen, class IV, who were 
appointed in 1923, and after, ha.ve been promoted to shunters' and drivers' 
posts on the North Western Railway in accordance with the orders con-
tained in the circulars cited in 'part (a) above? If so, how many of them 
are Europaans, Anglo-Indians and Indians? .. 

The Bonourable Sir Muhammad zafrullah Khan: With your permis-
sion. Sir, I propose to reply to quastions Nos. 81 to 84, 86 and 87 together. 

Government have no information. rhese are matters of detailed 
administration for the Agent, North Western Ruilway, to whom copies of 
these questions have been sent for such action as he may consider 
necessary. 

PROMOTION OF SHUNTERS ON THE NORTH WESTERN RAILWAY. 

+82. *Pandit Lakshmi Kanta Maltra: (a) Is it fI fact that no one 
from grade III. Loco. Running Staff on the North Western Railway, has 
been promoted from shunters to drivers as yet, in spite of occurrence of. 
normal vacancies? Is this not contrary to the circulars and rules in force '! 

(b) If the answer to part (a) above be in the affirmative, will Govern-
ment please state how many of the Indians, Europeans and Angle-Indians 
were deprived of their promotions? 

(c) Is it a fact that all of o ~ who have been kept back are mostly 
IndUms ? 

tFor alnsWer tOthill qmistion, ~ee answer to question No. 81. 
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PRoMOTION OF FIREMEN AND SHUNTERS ON THE NORTH WESTERN RAn.WAy. 

t83. *Pandit Lakshmi Kanta llaitra: (a) Is it a fact that grade IV 
'boy firemen, firemen and shunters on the North Western Railway, are 
automatically pTomoted under an agreement, irrespective of occurrence of 
vacancies? ' 

(b) If the answer to part (a) be in the affirmative, why were they 
promoted against the vacancies of grade Ill, vide Agent's letter No. 755/ 
Ei157-l1, dated the 7th November,1934, thus putting a dead-lock to the 
fut.ure promotion of grade III men? 

(c) Are Government aware of the facts that all the grade IV men 
(on the North Western Rallway) who were promoted were either 
Europeans or Anglo-Indians, and all the grade III men against whose 
vacancies they were promoted are mostly Indians? 

, 
PROMOTION OF DEMOTED Looo. RUNNING STAFF ON THE NORTH WESTBB1f 

RAn.WAY. 

+84. *Pandit Lakshmi Xanta lIaitra: ]s it a fact that aU the demoted 
hands of different grades on the NOliih Western Railway have since been 
promoted with the exception of grade III Loco. Running Staff? Is it a 
fact that there were vacancies and if so, why were these men not promoted ? 

PROMOTIONS TO THE POSTS' OF Loco.· UrSPECToR, Loco. FOREMAN AND 
ASSISTANT FOREMAN ON 'ME NORT9: WESTERN RAILWAY. 

85. *Pandit Lakshmi Kanta llaitra: Will Government please state 
how many Indians and how many Europeans and Anglo-Indians h/ltve 
uptil now been promoted to the posts of Loco. Inspector, Loco. Foreman 
:and Assistant Foreman, on the ~or  Western Railway, from grade III 
and grade IV? 

The Bonourable Sir lIuhammad ZafruIlah Khan: I am placing a 
'Statement giving the required information on the table of the House. 

I E~pean'l i 
Category_ Anglo- Indian. I &mara. Indian. 

1.000. Inspector, GTade III (675-25-'700) 1 I 
" 

Grade II (575-25-650) 1 3 

GJ.ade I (4!5-25--550) 9 10 

'Shed Foremen., Grade IV (675-25-700) 3 

GTade III (5'75-25-650) 1 

" Grade II (500--25--550) 2 5 

Poremen., Grade I ~1 47  . 3 7 , 
,. 0 t-Fi* 1ilIi°sTer to this' question, 'see answer to question No. 81.. 
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SuPBBSBSSIONS OF Loco. RUNNING STAFF ON 'l'HlIl NORm WBM'BB'N RA.!LW.A.Y. 

t86. *Pandit Lakabmi Xanta llai1ira: Are Government aware of the 
facts that there is no difference of. academical and technical quali-
fications between grade IV and grade III Loco. Running .Staff over the 
North Western Railway, and incumbents in grade III senior in service and 
having more driving service and experience, are being superseded for driving 
mails and passenger trains by the less experienced grade IV incumbents 
who have learnt their work from the same indi-riduals and have worKed 
as firemen under them, i.e., grade III drivers? 

GRIEVANCES OF THE Loco. RUNNING STAFF ON THE. NORTH WJ!;STERN 
RAILWAY. 

t87. *Pandit Laksbmj ltanta Jlaitra: Is it a fact that grade III 
employees of Loco. Running Staff on the North Western Railwsy, submit.t;e<f 
memorials after memorials regarding their grievances and no action has 
been taken by the North Western Railway administration, and if not, ~' 
not? 

ENACTMENT OF A BANXING ACT. 

88. *JIr. S. Satyamurti: Will Government be pleased to state: 
(a) whether they are noW' considering Ute enactmeni of a Bankin~ 

Act, as recommended by the Central Bsnking Enquiry Com-
mittee; 

(b) at what stage the matter stands; and 
(c) when it is expected .the BUI will be introduced in the Legislativ& 

Assembly? 

Tho Honourable Sir .James Grigg: It is the intention that sections on 
Banking Law should become part of Compan~  Law. As the Honourable 
the Law Member stated yesterday, Government intend to introduce legis-
lation to amend the present Companies Act this Session. 

JIr. S. Satyamurti: May I take it, therefore, that a separate Banking 
Act will not be introduced, but will form PHrt of the Companies Act? 

The Honourable Sir .James Grigg·: That is the intention. 

FuNCTIONS OF TKE INDUSTRIAL INT1IILLIGENCE. AND RESEABCH BuBEA..U 
OF THE INDIAN STORES DEPARTMENT. 

89. *JIr. S. Satyamurtl: Will Government be pleased to state: 
(a) what the functions of the Industrial Intelligence and Researca. 

Bureau of the Indian Stores Department are; 
(b) the staff and the monthly cost thereon; and 
(c) how much work they have done so far? 

'!he Honourable Sir :hank Boyce: (a.) The attention of the. Honourabl& 
Member is invited to page 8 of Bulletin of Indian Industries and Labour,./ 
No. 52, a COpy of which is in the Library of the House. ~ 

t For a.nswer to this question, "ee anawer to queatioD. N.. 11. 
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(b) The staff of the Bureau, including the Research Branch at the 
Government Test House, Alipore, consists of four gazetted officers, 15 
technical subordinates, 20 clerks andI3 inferior servants and is estimated 
to cost Rs. 10,000 a month. The cost of the staff actually employed at 
present is about Rs. 8,000 a month. 

(c) The attention of the Honourable Member is invited to the proceed-
ings of the first session of the Advisory Council for Industrial Intelligence 
and Research held in July, 1935, a copy of which is in the Library of the 
House.· The recommendations made by the Council are being actively 
pursued. . 

Kr. S. Satyamurti': Are Government satisfied that they are getting 
value for the money they are spending on this Department? 

The Honourable Sir PraDk Noyce: Yes, Sir; I think I could o~ in e 
my o~oura le friend if he were to give me a chance of talking to him' 
,lbout this that we are getting excellent value for this money. 

Kr. N. K. Joshi: Mav I know whether this Bureau and Industrial 
Council consider labour matters at all? 

The Honourable Sir J'raDk Noyce: No, Sir; it is a Bureau l)f Intelli-
gence and Research. (Laughter.) 

MOTIONS FOR ADJOURNMENT. 

CONDITION OF THE HANDLOOM WEAVERS OF SALEM IN 'IRE M'ADRAS 
PRESIDENCY. 

Kr. President (The Honourable Sir Abdur Rahim): I have received 
12 NOOK_ a notice from Mr. M. Ananthasayanam Ayyangar that he wishes 

to move t.he adjournment of the business of the House to 
discuss a definite matter of urgent public importance, namely, the throwing 
out of employment of nearly two la1dls of handloom weavers of Salem 
in the Madras Presidency by there being no demand for the 8a166B that 
they have been manufacturing from time immemorial owing to the im-
portation, dyeing and printing of Japanese gadaB known as shirtings and 
their sale in the market for abnormally low prices and the consequent 
etarvation of 'hundreds of families of Devangas, Sourashtras and other 
weaving classes. 

Kr. K. Ananthasaya.nam. Ayyangar (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural): Sir, I do not propose to move it. 

INTERFERENCE BY LOCAL GOVERNMENTS WITH THE CONGRESS GOLDEN JUBILEE 
CELEBRATIONS .. 

Kr. President (The Honourable Sir Abdur Hahim): The next motion 
stands in the name of Mr. Akhil Chandra Datta who wants to di ~u  the 
Government of India's ·failure to take proper steps to prevent interference 

. by the Local Governments with the Congress Golden Jubilee celebrations. 
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[Mr. President.] . 
I have to inform the House, however, that His Excellency the VIceroy 

and Governor General, in the exercise of his p~ er  under. u r~le (2) 
of rule 22'0£ the Indian Legislative Rules, has ~allo ,ed t,hlS. mo ~on on 
the ground that the motion relates to a mat.ter whICh IS not primarily the 
concern of the Governor General in Council. 

The next motion of adjournment stands in the name ot Mr. Basanta 
Kumar Da""s who. I understand. is not present in the House. So that 
motion fails. 

HUNGER-STRIKE BY JOGESH CHANDRA CHATTERJI, A KAKORI CONSPIRACY CASE 
PRISONER. 

nlr. President (The Honourable Sir Abdur Rahim): ,!,he next m~ ion 
is in the name of Mr. Mohan Lal Saksena who wants to dISCUSS the faIlure 
01 Government to meet the demands of Srijut J ogesh Chandra ChattEirji. 
a Kakori case prisoner on hunger strike, as regards the treatment of 
political prisoners in India. - His Excellency the Governor General, how-
e,er, under sub-rule (2) of rule 22 of the Indian Legislative· Rules, has 
disallowed the motion on the ground that the mot,ion relate.s to a ~a er 
which is not primarily the concern of the Governor General m CounCIl. 

CO:.\IPGLSORY OBSERVAKCE OF HARTAL 11' ~EW DELHI OK THE 28TH JANUARY, 
1936. 

Mr. President (The Honourable Sir Abdur }{ahim): The next motion 
for adjournment is in the name of Pandit Nilakantha Das who wants to 
discuss the failure on the part of the Government of India to bring to the 
not,ice of His Majesty's Government the undesirability of declaring Hartal 
and stopping all business on the 28th J anuarv last, a dav of one of the 
most important Hindu festivals, i.e., Basant Panchami an·a the Saraswati 
Puja, a'ld specially the compulsory observance of Hartal in New Delhi 
under police surveillance. 

I want to know what exactly are the facts on which the Honourable 
-Member wants to move this motion. Was the Hartal declared by the 
Government of India? 

Pandit lfilaka.nUla »as (Orissa Division: Non-Muhammadan): There 
was a Hartal in New Delhi and many other places in India. 

Mr. President (The Honourable Sir Abdur Rahim): Has the Honour-
able Member got any orders of the Government of India to that effect? 

Pandit Hilakantba »as: I do not know whether there were any direct 
orders to the police, but the police were doing it. ' 

Mr, President (The Honourable Sir Abdur Rahim): Surely when 
allegations of that sort are made, they must be based on some order of 
Government. 

Pandit Nilakantha Das: I do not have the' order with me now, but 
there was a communique that there should be no business in New Delhi. 
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Mr. President (The Honourable Sir Abdur Rahim): Has the Honourable 
Member got that communique? 

PaDdit Nllakantha Das: I think it was Jlublished in the Gazet,te and 
the Press. 

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable 
Member is not prepared to supply the necessary information, the Chair 
must di ~llo  'the motion. The motion is disallowed. 

CONDITION OF THE HANDLOOM 'VEA VERS OF SAI,EM IN 1tJE MADRAS 
PRESIDENCY. 

Mr. President (The Honourable Sir Abdur Hahim): The next motion 
for adjournment if> in the n'lme 0f Mr Ammthasayanam A,vyaugar who 
wants to discuss the throwing out of employment· of nearly two lakhs of 
handloom weavers in the district of Salem in the Madras Pnsidency, 
('wing to the importation and sale of Japanese gades (longcloth) as sarees. 

Mr. II. Ananthasayanam Ayyangar: Sir. I do not want to move it. 

GOVERNMENT OF INDIA'S VIEWS ON THE QUESTION OF EXCLUDED .AND 
PARTIALLY EXCLl'DED E~  TO THE SECRETARY OF STATE. 

Mr. President (The Honourable Sir Abdur Rahim): The next motion 
stands in the name of Mr. Ram Narayan Singh who wants to dis('uss tne 
failure on the part of the Government of India to consult public opinion ana the Central Legislature before formulating their views on the question 
of excluded and partially excluded areas to the Secretary of State. I 
understand that the verv first Resolution on the 11th Februarv wishes to 
discuss this very u e~ . 8'0 this will anticipate the Resolution which 
has been put down for the 11th February, and. therefOl"e, likely to come 
up for discussion. 

Mr. :aa.m Narayan Singh (Chota Nagpur Division: Non-Muhammadan): 
Sir, I am not anxious to move this adjournment moticn, but I submit that 
to get a Resolution passed by the Rouse is one thing aud to censure 

('TOvernment for their offence is something different.. (Laughter.) 

. Mr. President (The Honourable Sir Abdur Rahim): 
Member cannot be allowed to do that on this motion. 
diss.llowed. 

The Honourable 
The motion is 

SECURITY DEMANDED FROM THE ABHYUrAYA OF ALLAHABAD. 

Mr. President (The Honourable Sir AbdUl' Rahim): The next motion 
stands in the name of Sardar Sant Singh who wn.nts to discuss the demand 
of security from the newspaper Abhyudaya ~  Allahabad for verbatim re-
production of the speech of an on~ura le Member of. this Assembly from 
the. authorised reports of the debates of the Assembly. I have to inform 
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[Mr. President.] 
the House that His Excellency the Governor General, in the exercise of" 
his power under sub-rule (2) of rule 22 of the Indian Legislative Rules, 
has disallowed this motion on the ground that the motion r~a e  to 8 
matter which is not primarily the COl)cern of the Governor General in 
Council. " 

MESSAGE FROM H. E. THE GOVERNOR GENERAL. 

1Ir. President (The Honourable Sir Abdur Rahim): The following 
Message has been received· from His Excellency the Governor General: 

"In pursuance of ~ e provisions of sub-section. (3) of section 67·A of the Govern-
ment of India Act, I hereby direct that the· heads of expenditure specified in that 
Bub-sectiou shall be open'to discussion by the Legislat.ive Assembly when f.he budget 
is under consideration." 

THE PARSI MARRIAGE AND DIVORCE BILL. 

REPORT OF THE JOINT COMMITTEE LAID ON THE TABLE. 

Secretary of the AlHmbly>: Sir, I lay on the table the Report of tIie 
Joint Committee on the Bill to amend the law' relating to marriage and 
divorce among Parsis. . 

AGREEMENT BETWEEN THE SECRETARY OF STATE FOR INDIA 
IN COUNCIL ACTING BY AND THROUGH· THE GOVEBlN'OR 
OF THE PUNJAB IN COUNCIL AND THE RESERVE BANK OF 
INDIA. 

The Honour&ble Sir James Grigg (Finance Member): Sir, I lay on the 
table a copy of the Agreement between the Secretary of State for India 
in Council acting by and through the Governor of the Punjab in CounciJa 
and the R.eserve Bank of India. 

Agreement. 
An agreement made this second day of Nbvember 1935. between the Secreta.ry of 

State for India in Council acting by and through t.he Governor of the Puniab in 
Council (hereinafter called "the Punjab Government") of the one part and the Reserve 
.Bank of India (hereinafter called "the Bank") of the other part. 

Whereas the Bank was constituted and incorporated and i~ regulated by the Reserve 
Bank of India Act, 1934 (being Act No. II of 1934) (hereinafter called "th" Act."), 

And whereas by &ection 21 (2) of the said Act it is provided th:lt each Local 
Government shall entrust the Bank on such conditions as !Ray be a~reed upon with the 

. management of its public debt and with the issue of any new loa.ns. 
Now it is hereby mutually a.greed and declared by and between t,he said pa.nies 

hereto as follows. that is to· say : 
L This a.greement shall o~e into force on,· the execution of theee prelll!ll~.1 



AGRBBJrENT BETWEEN SB<lRETARY OF STATE AND RBSIIRVlI. BANK OF 201: 
INDIA.. 

2. The management of the public debt of, and 'Ilte issue of Bew loaDs by, the· 
Punjab Government. and the performance of all the duties relating thereto respectively,. 
including the collection and payment. of interest and principal and the consolidation, 
division, conversion, cancellation and renewal of s8cul'ities of the Punjab Government. 
and keeping of all regist.el's, books and accounts and t.he conduct of all correspondence· 
incidental thereto shall be tranaa.cted by the Bank at all or any of it.. offices in, 
Hombay, Calcutta and Madras, and at a.ny of its offices, branches or agencies at wl!ich 
respectively, the administration of any portion or portions of 'the public debt. is for 
the time being conducted or interest thereon is for the time being payable and the· 
Bank shall also keep and maintain such registers books and accounts iB respect of the· 
said public debt. as the Punjab Government may from time to time direct and shall' 
audit. all payment.s of such interest and act generally as agents in India for the-
Punjab Government in the management of the Mid public debt and shaD 'lOnduct mc}). 
agency subject to such order3 and directions with regard to the gel'leraJ" management 
thereof as may from time to time be given to the Bank by tbe Punjab Government. 

3. As remuneration to the Bank for the management of the public debt as afore-
said the Bank shall be entitled to charge to the Punjab Government, half-yearly, a-
commission at t.he rate of Rs. 2,000 per crore, per annum, on the amount of the public· 
debt as aforeaa.id at the close of the half-year for which the charge iii made. In 
calculating this charge the following amounts shall be excluded trom the amount of' 
public debt. I,iz.:-

(a) The amounts of loans discharged outstanding after one year from the sate-
of a notice of discharge. 

(b) The amount of stock rertificates for Rs. 50,000 and upwards held by the 
Punjab Government or by any officer or officers of that Government 
anthorised in that behalf. 

A.nd in addition to the charge of Rs. 2,000 per crore per annum the Bank shall be, 
entitled to charge to the Punjab Government such fixed sum as may from time to time-
be agreed upon between the parties on account of the stock certificates referred to' in 
clause 3(b) hereof, and the Bank shall be also entitJed to c.harge the public (but not 
the Punjab Government) all such fees and charges as are now or may hereafter from 
time to time be prescribed by the Governor General iri Council under the POWeTao 
conferred upon him by the Indian Securities Act, 1920, (Act No. X of 1920) for 
duplicate securities and for the renewal, consolidation divisiol'l or otlierwise of all' 
Government securities which the Bank issues. ' 

4 The responsibility for all loss or damage to the Punjab Government which may 
resuit from any act or negligence or omission of. the Bank i~ conductihg the. business 
of the public debt aforesaid or. ~ pa men~ ?f. mterest or dIsc:harge value- er~n or 
the renewal, convel'sian, consolidatIOn, subdIVISIon or cancellation of ~  &ecunty of 
the Punjab Government shall rest with and be o~e by_ the Bank, prOVIded, however, 
that it shall not be incumbent on the Bank to venfy SIgnatures and endorsements on 
securities which 'fITima facie appear to ~e in order !IDd in the a eep ~ e. o.f'- which the 
Bank shall not be guilty of any negligence and m such cases no liabIlIty, shall. b.e 
.incurred by the Bank in respect thereto. 

5. This agl'eement may be determined by either party gi".ing io the othet" pa~  
one year's notice in writing expiring on the 31st day of March 10 any year, such notIce 
if given by or on behalf of the Punjab Government to be addressed to the Governor of 
the Bank and to be served by being left at the Head Office of the Bank and'if given 
by the Bank to be served by leaving the same with or addressing the same by 
registered post to thE! .Secrctary to the .o e~nmen  of the .Pun a~ in the Finance· 
Department and immedIately upon the expIratIOn of such nohce thIS agreement shall 
absolntely cease and determine save as to rights, or liabilities acqUIred' or incarred' 
prior to such termination. 

6. Nothing in this agreement shall operate to affect in any way the obligations 
imposed either on the Punjab Government or on the Bank by or under the Act or any 
~ e uen  amendment or amendments of the Act. 

7. The Bank shall be entitJed to perform all or any of the matters contained iiI this' 
agreement through such agency or agencies as may be prescribed by the A.ct or any 
alliendment thereof or as may be approved by the Punjab Government. 

B. In the event of any dispute arising as to the terms and conditions of' this agree-
lIlent such disputes or any differences of opinion shall, in the event of the' parties< 
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hereto failing to reach an agreement, he referred to an officer to he nominated by the 
Governor General whose decision shall be final and binding as between thepartiea 
hereto. 

In witness whereof Charles Maclvor Grant Ogilvie. Secretary to the Government 
of the Punjab in the Finance Department by the order and direction of the Governor 
of the Punjab in Council acting for and on behalf of the Se<!retary of State for India 
in Council has hereunto set his hand and the Reserve Bank of India has caused its 
Common Seal to be ereun~o aflixE'd the day and year first above written. 

Signed by the a.bovenamed Charles MacIvor Grant 1 
. Ogilvie, Secretary· to the Government of the Punjab in 
the Finance Department by the order and direction of ' 
thE' GO"ernor of the Punjab in Council acting for and on rC. MAdvoR G. OGILvm. 
beh,,]f of the Secretary of State for India in Coullcil in I 
.the prea.ence of J 

A. D. Grinda.l, 
Deputy Seey. to Govt., Punjab, 
Finance Department, LI.hore. 

The Common seaJ of the abovenamed Reserve Bnnk ,of } 
'India. was hereunto affixed in the presence of Sir IS . .l i T .K ~'i , 
'~ikander Hyat-Khan, K.B.E., a Deputy Governor and Dg. Go,'ernoT• 
Sir Purshoiamdas Thaku.rdas, Kt., C.LE., M.RE., and PURSHOTAMDAS THAKURDAs, 
Framroz Edulji Dinshaw. Esquire: two c.f the DirectoI'l\ ~'. E. DINSHAW, 
of the said Bank who in 'token thereof have hereunto Dire or~ . 
. signed their names in thE< presence of , 

K. G.·AMJlEGAOKAR, 
Secretary. Rp.8eT,·e Bank 01 .India. 

"ELEC1'ION OF A MEMBER TO THE STANDING COMMITTEE FOR 
ROADS. 

The Honourable Sir !'rank Boyce (Member for Industries and Labour); 
:Sir, I beg to move: 

"That this Assembly do proceed to the election, in snch ml'!thod as may b. 
;approved by the Honourable the President, of a Member to serve on the Standing 
Committee for Roads dlH'ing the remainder of the financial year 1935-36, in place of 

'the late Mr. Deep Narayan Singh." 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That this Assembly do proceed to the election, in such method a8 may ba 

'approved by the Honourable the President, of a Member to serve on the Standing 
Committee for Roads during the remainder of the financial year 1935·36, in place of 
'the late Mr. Deep Narayan Singh." 

The motion was adopted. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE J!'OR 
THE DEPARTMENT OF INDUSTRIES AND LABOUR. 

The Honourable Sir !'rank Boyce (Member for Industries and Labour): 
'Sir, I beg to move: 

"That this Assembly do proceed to elect, in such manner as the Honoul'ablt' the 
President may direct, three non-official Members to serve on the Standing Committee 

,to advise an subjects, other than ' ~d ' and 'POJIts and Telegraphs' dealt with i. 
;the Department of Industries and Labour." • 



ELECTION OF MEMBERS TO STASDING COMMITTEE FOR DEPARTMENT OF ~ 

INDUSTRIES AND LABOUR. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

",That this Assemhly do proceed to elect, in such manner a8 the HOllourable the- ' 
President may direct, three non-official Members to serve on the Standing Committee-
to advise on 8ubjects, other than 'Roads' and 'Posts and Telegraphs' dealt with i., 
the Department of Industries and Labour_" 

The motion was adopted. 

ELECTION OF MEMBERS '1'0 THE STANDING COMMITTEE ON 
EMIGRATION. 

Sir Girja Shankar Bajpai (Secretary, Department of Education, Health 
and Lands): Sir, I beg to move: 

"That this Assembly do proceed to elect, in such manner as the Honourable the 
President may direct, eight 'non-official Members to sit on the Standing Committee 0110 
Kmigration ... 

Mr. President, (The Honourable Sir Abdur Rahim): The q:J.€stion is: 
"Tha.t this Assembly do proceed to elect, in such manner as the ·Honoura.ble the 

President may direct, eight non-official Members to sit on the Standing Committee on· 
KJnigration ... 

The motion was adop ~d. 

Mr. President (The Honourable Sir Abdur Rahim): I may inform the-
:Assembly that for the purpose of election of members to the Standing 
Committee on Roads, the Standin'g Committee for the Department of 
Industries and Labour and the Standing Committee on Emigration the 
Notice Office "ill be open to rereive nomina ~on!'1 llpto 12 ~o n Ol) Friday, 
the 7th February, 1936. The elections, if necessary, for the Standinr. 
Committee on Roads and the Standing Committee for the Department of 
Industries and Labour will take plac? on the 10th February" while the 
election for the Standing Committee on Emigration will be held on 
the 12th February, 1936. The elections which will, as usual, be held in 
the Secretary's Ro.om in the Council House between the hours of. 
10-30 A.M. and 1 P.M. will be conduded in accordance with the principle of 
proportional representation by means of the single transferable vote. 

THE ITALIAN LOANS AND CREDITS PROHIBITION BILL. 

The Honourable Sir James Grigg (Fin ance Member): Sir, I beg to move 
for leave to introduce a Bill to prohibit the making of certain loans :lud 
credits. 

Mr. Preatdent (The Honourable Sir Abdur Rah!m): The question is: 

"That leave be granted to intl'Oduce a Bill to prohibit the making of certain loana 
and credits." 

The motion was adopted. 
The Honourable Sir .James Grigg: Sir, I introduce the Bill. 



THE PAYMENT. OF. WAGES BILL. 

"Mr. President (The Honourable Sir Abdur Rahim): The ou~ will ncw 
.reaumeconsideration of the Bill' to regulate the payment of wages t-o 
-.certain classes of persons employed in industry, as reported ~ the Select 
Committee. . 

The Chair proposes in this case to deal with sub-clauses (4), .(5) and (6) 
.of clause 1 of the Bill first, as it finds that there are substantlve amend-
ments in the name of Mr. Joshi to these sub-clauses, and the Chair under-
stands that. upon the result of the debate and voting on these sub-clauses 
-will depend as to whether some of the ot.he.. amendments in the name of 
-other Honourable Members are moved or not. 

The question is: 
"Tha·t clause 1 stand part of the Bill. ,. 

Mr ••.•• Joshi (Nomina:ted Non-Official): Sir, I move: 
• 'That for sub-clause (4) of clause 1 of the Bill, the following be substituted: 
·'W It applies in the first instance to the payment of wages to persons employed-

(a) in any factory as defined by toe Factories Act, 1934; 
(b) on a tramway; 
(c) on a dock, wharf or jetiy within the limits of any port subject to the Indian 

Ports Act, 1908; 
(d) on an inland steam-vessel ~ 
(e) in any mine or quarry as defined in clause (f) of section 3 of the Indian 

Mines Act, 1923; 
-(f) in connection with operations for winning natural pe~roleum or natnral gas; 
'(g) OIl any estate whicb is maintained for the purpose of growing cinchona, 

coffee, rubber, tea or sugar and on which on anyone day in the preceding 
twelve months en ~  or more persons have been employed; 

(h) in any workshop or other establishment in which articles are produced, 
adapted or manufactured, with a view to their use, transport or sale and 
in which on anyone day of the preceding twelve months. twenty or more 
persons have been employed; 

(i) upon any railway by a railway administration or, either directly or through 
a sub<contractor, by a person fulfilling· a contract with a railway adminis-
tration' . " 

"Mr. President, the Select Committee which considered this Payment 
"Of Wages Bill made certain changes. I may call .them impro emen ~ as 
regards the industlries to which the Act should be applied. The Bill, as 
amended by the Select Committee, provides that the Bill should a,pply 

1;0 factories as well as to those employed on Indi8lJl railways with certRiu 
powers of exemption given to the Governor General in Council. Sir, you 
'know that this Bill deals . with questions regarding the payment of wabeb. 
It tries to provide for prompt payment of wages-wages must be paid 
without unnecessary delay after they are earned or after they become 
·"du~. Secondly, it provides for a maximum wage period-the employel' 
must pay the wages of an employe for a certain period: the period mlu;.t 
'not be longer than a month. Then, the Bill also provides for regulat.ion 
'or deduction from the wages of 8IJl employe by the employer. This Bill is 
a Bili which in my humble judgment should be made applicable to nU 
employees in all industries. There is legislation in Great Britain which 
'is called the Truck Acts generally dealing with deductions from wa,:l'e;,. 
"These i\.~  ·are applicable "to aU classes of industrial workers in Gl'CfIt 

{ 2(4) 
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Britain. There is il6: reason why the application. o '1 lii~ measure should 
~e r8 ~ ed to a small class ,of workers. The only argument given so far 
IS that if you make the Act a.pplicable to 8,'ll ind'ustries at once, it will be 
difficult for the Local Governments, upon which 'devolve the duty of en-
forcement of this legislation, to find money for the'large expenditure in-
,'obed: they will have to provide for the inspection of enforcement. It is 
.quite true that if the Act is made applicable to all industries in the 
country at once, the Local Governments will have to provide for inspect;ion 
ana increese the expenditure. In my view if the Local Governments will 
increase expenditure for the provision of inspection of the enforcement, 01 
this legislation, they will be doing a great amount of gOOd to the working 
-classes of this country. But I realise that it is not very easy to get the 
Local Governments in this country to take large steps or strides in the 
matter of providing for the welfare of the working classes. I, therefore, 
propose, that although the extension of thi.,; measure will be justified to all 
industries still for the present the application of this measure should be 
iimited to what I may call organized industries. I have; therefore, in my 
amendment suggested thwt the- Act should be applied immediately to 
organized industries, such as tramways, steamships, docks, mines, planta-
lions and larger workshops. The Bill itself provides that although the 

immediate application of this measure should be restricted to factories and 
railways, the Local Government should have power to apply this measure 
to most of the industries which are covered, bv mv amendment. The 
power given to the Local Governments bv cla:'use '2 is wide,r so far as 
workshops and plantations go, That clause does not define plantations 
:bnd workshops to which the Local Government should apply this measure. 
I am proposing a restricted application to plantations and workshops, 

. namely, the measure should be applied to larger plantations employing 
'20 persons or more or larger workshops employing 20 persons and more. 
I feel that there should be no real difficulty in applying the measure to 
the industries which I have suggested. I have d'6alt with the question 
of expenditure whid'h may fall upon the Loeal Governments. If the appli-
-cation of this measure is restricted to only organized industries, t·he 
increased expenditure for the inspection of enforoement of this measure 
will not be very IBrge. As a matter of fact, in a large number of cases, 
there is already some kind of inspection provided by the Local Govern-
ments. Of course there is ins<pection for factories. Railways can very 
well afford to inspect the aPlllication of this Act--they have got some 
inspectors. Then there are mines inspectors. If the Bill is applied to 
mines there need not be any increased expenditure. So far 8S workshops 

'go" today there is no inspection of workshops, but the Government of 
India is committed to introduce legislation for the regulation of the work-
shops and that will :involve, inspection. Therefore, ~re is nothing new 
'ill principle in my seeking to appiy this mea!;lure to workshops which do 
'not, use power. 

Similarly, there is some' kind of medical and sariitary inspection of 
TJantations. I, therefore, feel that when T ask this Legislature that the 
'immediate applica,tion of this measure should be limited to the industries 
which are named in my amendment, I am not suggesting a very radical 
,change involving much larger expenditure than is incurred at present, I 
feel that there is a good case for the application, of this measure to the 
'important 'industries which I have named in my amen<lment. TakE>. 
'for 'instance, niines. The Royal Commission on Indian Labour said at 
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page 121 that payment of wages should not be made on rest days. That 
is provided for in this Bill. If this measure is not applied to mines imme-
diately, the recommend,tion of the Royal Commission will not be given 
e.fiect to. Similarly, the Royal Commissiol'l. suggested that the legislation 
regarding the periods of payment of wages sucn as monthly wages or 
fortnightly wages or weekly wages should be applied to induBtries like-
factories, mines, railways snd plantations, and they propose that the appli 
cation of this measure should be extended to other industries in course of 
time. So the &yal Commission recommended that so far as the wage 
periods are concerned, the legislation should apply immediately to factories, 
mines, railways and plantations. I, therefore, feel that there is a good deal 
of support for the amendment which I have put forward and I have no 
doubt that this Legislature which generally takes a very sympathetic view 
of the interests of the working classes will accept my amendment which 
I claim is a very modest one. 

Mr. President ('l'he Honourable Sir Abdur Rahim): Amendment 
moved: 

"That for sub·clause (,4) of clause 1 of the Bill, the following be substituted: 
'W It applies in the first instance to the payment of wages to persons employed-

(a) in any factory as defined by the Factories Act, 1934; 
(b) on a tramway; 
(c) on a dock, wharf or jetty within the limits of any port subject to the Indian 

Ports Act, 1908; 
(d) on an inland steam-vessel; 
(e) in any mine or quarry as defined ill clause (f) of section 3 of the Indian 

Mines Act, 1923; 
(f) in connection with operations for winning natural pe~roleum or natural gu. 
(g) on any estate which is maintained for the purpose of growing cinchona, 

coffee, rubber, tea or sugar and on which 011 anyone day in the preceding 
twelve months twen'ty or more persons have been employed; 

(h) in any workshop or other establishment in which articles are produced, 
a.dapted or manufactured, with a view to their use, ran por~ or sale and 
in which on anyone day of the preceding twelve months, twenty or more 
persons have been employed; 

(i) upon any railway by a railway administration or, either direct1y or through 
a sub-contractor, by a person fulfilling a ,*ontract with a railway adminis· 
tration'." .. 

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): 
Sir, I have nothing to say so far as the main amendment of my friend. 
Mr. Joshi, is concerned. but, because of the inclusion of one word in hill 
amendment. I feel inclined to oppose it. I find that in sub.clause (9) 
relating to estates, he mentions the word "sugar". I think my friend 
is not aware of the fact that in the villages payments are not made every 
day or every month. In the United Provinces, all payments are mad~ in 
kind at the time of the ha.rvest. 

JIr. 11 ••• 10lh1: This applies to planta.tions only. 

Sir Kuhammad Yamin KbaD.: If this amendment is accepted, it will be 
II. very great handicap to the entire sugar industry in my province. My 
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-district is chiefly concerned with the sugar industry. We have a large 
number of sugar factories in the Meerut dis.trict, and I certainly think 
that the whole sugar industry will suffer if this amendment is accepted. My 
:point is that, when speaking a.bout other industries, my friend should 
not have included the sugar industry in his amendment. If he dro'ps the 
word 'sugar' out of his amendment, I have nothing to say; but if he presses 
ihe point, then it will be my painful duty to oppose this amendment. 

The Houourable Sir )'rank Noyce (Member fo!" Industries and Labour): 
'Sir, in spite of the powerful support which has been lent to my friend, 
Mr. Joshi's amendment by a telegram I received this morning from the 
Race Horse Syces of Rangoon (Laughter), I regret I am compelled to 
oppose it. It was, I think, a year ago, Sir, when I moved the motion to 
refer this Bill to a Select Committee, that I pointed out that it was the 
only important item in the lengthy list of labour legislation which had 
been placed before the House as a result of the recommendations of the 
Whitley Commission which broke entirely new ground. On that, Sir, ,. 
must take my stand today. I cannot too strongly impress upon the 
House the fact that this legislation is of a purely experimental character. 
Since the Report of the Whitley Commission, we have brought several 
important Bills before this House,-D. Bill to amend the Factories Act, Ii; 

Bill to amend the Workmen's Compensation Act, t' Bill to regulate labour 
on the Assam Tea Estates,-but in 'all these cases we had lp.gislation 
before us, legislation which boo heen tried for many yec..TS. We could see 
what was wrong and we could take steps to put it right. Here we have 
Lothing of the kind. We are, as I have said, breaking entirely new 
ground, or to vary the metaphor, we are sailing in uncharted and rather 
perilous seas. I do, therefore, appeal to the House to agree to our ~oin  
'Slowly in this matter. 

My Honourable friend, Mr. Joshi, never sees any difficulties in the 
way of getting what we wants. He thinks that, by & stroke of the pen, 
we can ('omply with his desires. But there are difficulties, and let me 
puint out. Sir, a few of them. My Honourable friend, bir Muhannna!l 
Yamin Khan, bas already mentioned one of them The point is that it 
is quite impmlsibll:' to extend· the scope of this Bill t.o in"u ri,~  (,tIJI;! 
than fac·tories and r.lilwavs without a careful examinf .. tioll of the J1)prits 
of each case. Take ea·~ vessels, for instance. The time allowed for 
payment of wages in factories may be, obviously will be, quite unsuitable 
for steam vessels. Take the conditions of plantations. My Honourahle 
friend, Mr. Milligan, is hetter able than I am to explain to the House 
tIle difficulties there. But what I would urge is that it would be most 
nnwise to extend the scone of this Bill at once to industries other than 
those which are at present included in clause 1(4) without the most care-
ful examination by the Local Governments of the merite in each case. 
That is why the Act gives power to Loc&'l G?veruments to extend it after 
three months' notice. We take it that they wIll do so .after. they themselves 
are satisfied thal; it can hI:' extended, :md above' nIl, after tlley 
have satisfied them8el\"es that they ~ e an effi.:JiE'nt staff to 
~rr  out inspection. Ido not think, my friend, Mr. Joshi's, what 

I may sav somewha.t slipshod, way of thinking could be better illustrated 
than 'bv his statement that we have accepted the principle of regulating 
the suiaIler factories. He says: "You have accepted that in principle, 
why not, therefore, extend the Payment of Wages Bill to those fac-
tories ?" What he is, m fact. asking us to do is to extend this Bill to 
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[Sir Frank Noyce.] , 
the smaller a ~rie  and workshops, of which there are probably thou-
sands before we have e ~nded the Factories Act to them. I submit, 
that is enflirely a wrong way of proceeding. Obviously, it is much more 
important that we should regulate the conditions of work in ~ o e fil.c-
tories tban we should regulate the payment of wages to them, nnportant 
UP the latter is. Mr. Joshi is' asking us to ask the Local Governments 
to use their factory staff, to divert it, in fact, from its proper object of 
looking after the conditions in factories, to the inspection of hundrecls, 
if not thousands, of small factories and workshops to SE\E.' that they are 
paying their wages promptly. Again, the need for, extension has not yet 
been shown for Rome of the industries he has mentioned, such as mines, 
operations for winning natural petroleum or natural gas, t,ramways, and 
so on. I would again impress upon 'the House the need for proceeding 
cautiously. Let us try the provisions of the Bill in a limited field; let 
us try them in tdle field of organised industry, where, we know, abuses 
exist, before extending them on a wide scale, to other industries where, 
we know, abuses do not exist. to the same extent, or for which we hsve 
not the staff. For these reasons, Sir, I must most strongly oppose this 
amendment. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That for sub·clause W of clause 1 of the Bill, the following be substituted: 
·w It applies in the first instance b the payment of wages to persons employed-

(a) in any factory as defined by the Factories Act, 1934; 
(b) on a tramway; 
(c) on a dock, wharf or jett.y within the limits of any port suhject to the Indian 

Ports Act, 1908; 
(d) on an inland steam-veB8el; 
(e) in any mine or quarry as defined in clause (f) of section 3 of the IndiaD 

,Mines Act, 1923; 
(f) in connect:ion with operations for winning natural pet.roleum or natural gas ~ 
(e) on any estate which is maintained fo'r the purpose of growing cinchoaa. 

coffee, rubber, tea or sugar and on which on anyone day in the preceding 
twelve months twenty or more persolls have been employed; 

(h) in ariy workshop or other IlI! a li ~en  in ,,!hich articles 'are produc8d, 
~dap~ or manufactured, WIth a VIew to their use, transport. or sale and 
In which on ~  one day of the preceding twelve months, twenty ormcmt 
persons have been employed; 

(i) upon any railway by a nilway administration or, ei~ er directly or throlllh 
a Bub-contractor, by a person fulfilling a contract with a railway adminis-
tration' . " 

The motion was negatived. 

JIr. l • .&. lIIDIcan (Bengal: European): Sir, I beg to-move: 
"That i~ 8u 1au~ (6) of lau ~ 1 of the Bill, .fter the words 'or any of them' the 

words 'subJect to such relaxation as may be 8pecified in the notification' be inserted." 

The rea.sons which led to the making of this amendment have been 
very well explained, if not exhaustively deaIt with, by the Honourable Sir 
ran~ No ~ ~ speaking o~ ~ previoos amendment. Mr. Joshi gaTe 

the ImpreSSIOn that the ob]ectlion to the extension of this Bill imme-
diately to all industries was the 'expense that would be involved· to J..oosI 
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Governments in supervision. 1.'hat, Sir, is no doubt a consideration. 
but a· very minor one. The Select Committee, when it framed this Bill,. 
had no idea that such a proposal as Mr. Joshi's would be made and all 
along ..... 

Kr .•.•. .Toahi: I madt' such a proposal in the Select Committee. 

Kr . .T. A. Killigan: The Bill was drafted to apply in the first instance 
to factories Irtld railways, and extension to other industries was regarded 
as a consequence that would follow, not automatically, but I1S Local 
Governments considered it to be necessary. There are a number of 
provisions in this Bill which, if applied to certain industrial establish-
ments, would take on an entirely different meaning from the meaning 
which they have when applied tc a factory situated in a big city like 
Bombay or Calcutta. For example, clause 6 lays down, "All wages 
shall be pa.id in current coin or currency notes or in both". The idea of 
paying wages in kind in places like Bombay or Calcutta is no doubt 
unthinkable and is entirely unnecessary, but there are many places in 
India where the feeding of the workmen is not only a boon to them but 
is an absolutely essenmal part of the terms of their en a~emen , but as the 
Bill stands, such a contract would be illegal. My proposal is to give power 
to Local Governments when they extend this mea~ure to other industries, 
to so mod!i.fy particular terms in the Act, when this Bill becomes an Act, 
that the real· objects, namely, the prompt payment of wages and the 
protection of wages from illegal deductions, will be achieved without the 
infliction of hardships which are not contemplated by the framers of the 
Bill. I, therefore, beg to move that the Local Governments be invested 
with this power of specifying such relaxation as it sees fit when it decid:,s 
to extend the provisions of this measure to any industrial establishment. 
It must be remembered that this is helping the Local Governments to 
make free use of this measure. There are cases which I can readily 
imagine in which a Local Government, if such discretion is not allowed 
to it, would· have to weigh up the disadvantages or extending this measure 
considering the hardships that certain provisions ·would cause against the 
advantages wMch it would confer, and it might.sometimes decide that the 
disa.dvantages implied were greater than the advantages conferred. Sir, I 
move. 

Kr. Preatclent (The Honourable Sir· Abdur Rahim):· :Amendment 
moved: 

"That in sub-cl&use (5) of clause 1 of thft Bill, &fter ~e words 'or &ny of them' the 
words '8ubject to such rel&x&tion 88 m&y be specifie.d. in the no i i. ~i n' be iIlser:tecl." 

1Ir .•.•. .Toahi: Sir, I oppose this amendment. My Honourable 
friend, Mr. Milligan, sMd that the SelectCpmmittee. c,the,Govermnent 
of India. and we all did not take into consideration tbe difficulties of the 
industry which he represents. Only 1\ minute. ago, . the Honourable 

. Member 'in charge of Industries and La.bour talked of my slip-shod 
method of dealing with questions. But, Sir, here is an Honourable 
M&mber now who accuses 'the Government of India and the Select Com-
mittee of this Legislature of slip-shod methods. The Government of 
India knew that this Bill was to be applied to the plantation industr.v b:v 
the Local Government. I am sure, the Government of India did 
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[Mr. N. M. Joshi.] . 
consider the difficult.jes of the plantation industry .. The Select Com-
mittee too considered the difficulties of the plantation industry and in 
that Select Committee we had a very able representative of that industry 
in the person of my Honourable friend, Mr. Milligan. Why should my 
Honourable friend IlGW sav that the difficulties of his industry were not 
considered by the o ern~en  and by the Select Commi e~ and may 
not be considered by this House? 

JIr. J. A. JliUigan: Sir, I rise t.o a personal explanation. My memory 
may be at fault, but I do not think, in the course of my speech, I ever 

.used t.he expression "plantation industry". I made no reference to any 
'particular indust.ry. 

Mr. N. :II. Joshi: Well, Sir, I do not remember now exactly what he 
said. But, somehow, in my mind Mr. Milligan 'is associated with the 
plantation industry. It may be very wrong on my part to do so. I, 
therefore, feel that it is wrong to say that the difficulties of the various 
industries were not taken into. consideration. As a matter of fact, if 
there is any industry in this country which requires a legislation of this 
kind first, it is the 'industry which my Honourable friend, Mr. Milligan, 
represents, that is, the plantation induE!try. There ILre all sorts of deduc-
tions in that industry. They start with advances for recruiting, travell'ing, 
all sorts of advances, and all sorts of deductions are made. 

JIr. J. A.IIDIliga.n: Sir, may I protest against such statdments hy 
Mr. Joshi wll'ich have no foundation in fact? Advances for recruiting are 
not recoverable advances. 

JIl. 11. :II. Joshi: Advances for recruiting are not recoverable under ~ i  
Bill. Therefore, thil! legislation is necessary. If this legislatlion is passed 
they won't be recovered . 

. JIr. J. A. JIilliga.n: They are not now recoverable. 

JIr. B. :II. J08hi: I do not know about that. (Laughter.) This legis-
lation prevents the recovery of those advances. Therfifore, this Bill was 
more necessary for the plantation industry than for any other industry. 
What is the amendment of my Honourable friend? That the Local 
Governments should be given power to apply this measure to 8 particular 
industry, not as a whole, not even by sections, but they must have 
power to mutilate the sections. Already the Bill provides that the Local 
Government, if it thinks fit, should apply the whole of this Act to a 
particular industry. But if they do not want to awly the whole Act to 
a particular industry they can apply &ny sectlions of this measure to any 
industry. They need not apply the whole. They may apply only the 
sections regarding the prompt payment of wages or regarding the deduction 
of wages or regarding the fixing of the wage period. There is no obliga-
1ion upon the Local Government to ap'pty the whole Act. The power given 
to the Local Government therefore is so wide. . Already the power about 
relaxation is given. Now, my Honourable friend is not. satisfied with that .. 
He wants that if a Local Government applies a particular sectlion to his 



l'AYJIBN'l' OF WAGEIi BILL. 211 

industry, say, the plantation industry, the Local Government may change" 
even that section as it likes. If, for instance, one of the sections of this 
Act provides that the wages must be paiAi, say, before 7 days or before 
10 days, the Local Government may have power to extend that period of 
ten days to 15 days or 20 days or 50 days. That is what he is proposing. 
Is that the way in which the House will pas!! this legislation? I am 
quite sure, the House is not gding to give this power to the Local 
Government. 

Kr. V. V. Girl (Ganjam cum Vizagapatam: Non-Muhammadan Rural):,' 
I rise to support what has been said by Mr. Joshi with regard to this. 
amendment. I strongly oppose the amendment for this reason, that if 
relaxatlions are allowed, I feel that no Bill is necessary to be placed 
before the Central Legislature. With regard to leaving the matter to the 
Local Governments, the Government of India can selld them their vied 
on the point whether a particular thing is good or bad. If relaxations are 
allowed, this Bill would not be worth the paper on wMch it is written. 
For t.hese reasons, I oppose the amendment. 

The Honourable Sir I'ra.nk Noyce: I have considerable sympathy with 
this amendment and I cannot help feeling that in their opp~i ion to it 
Mr. Joshi and Mr. Giri are, perhaps, if I may say so,their own worst 
enemies. I do think there is some reason to believe there might be more 
rapid progress in the direction of extension of the provisions of the Act if 
relaxations were permitted. But I also see the danger that they have 
pointed out, the danger that if you leave the question of relaxation to 
Local Government!.!, t,he Act, when it is applied to 'industries other thftn 
those to which it is primarily applicable, will be extended in 
such an attenuated form as to be practically useless. It 
was for this reason that I agreed in the Select Committee to the omission 
of the words which Mr. Milligan now seeks to restore. I think on balance 
that 'it is better that the Act, when it is extended, should I)e extended 
either entirely or in part in the form in whieh it is passed by this House. 
For that reason, I regret that I must oppose Mr. Milligan's amendment. 

1Ir. PreaideIlt (The Honourable Sir Abdur Rahim): The question is: 

"Tha.t in sub-clause (5) of elalllle 1 of the Bill, aft.er the words 'or any "f them' the 
words 'subject to such relaxation as may be specified in the notification' be inserted." 

The motion was negatived. 

1Ir. G. llarlan (Bengal: European): Sir, I beg to move: 

"That to sub-clause (5) of clause 1 of the Bill, thf; words 'with power to modify 
any particular sections in thc case of Industrial Establishments referred to in sub-
elauses (b) and (c) of clause (!) of section 2 of the B~l' be added." 

1Ir., S. satyamurti (Madras City: Non-Muhammadan Urban): On a 
point of order. I submit that this amendment is covered by the more 

- ompre ~n i e amendment moved by Mr. Milligan and just now ~e e ed 
by this House. That amendment sought to give the Local Government 
the power to make any kind of relaxation. This amendment gives power 
to Local Governments to modify any particular sentions in the case of 
certain industrial establishments. . 
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Mr. Pr_dent (The Honourable Sir Abdur Rahim): This 1."s narrower 
scope. 

Mr. S. SatyiunurU: You "ill not.ice that u la~ e (5) of cla.lse 1, 
which this amendment seeks to amend, reads like this: . 

"The Local Government may, after giving ·~ ree months' notice of its intention of .. 
doing, by notification in the local official Gazette, extend the provisions uf the. Act or 
any of them to '~ e payment of wages to any elass of persons employed in an, 
industrial establishment or in any class or group of industrial establishments." . 

You will notice lower down the phrase 'industrial establishment' ill 
defined. Therefore, sub-clause (5) of clause 1 is a clause which refers to 
the power of the Local Government to extend the entire Act or any 
provisions thereof to . all the categories mentioned, and defined in clause 2 
~ the Bill and Mr. Morgan's amendment seeks to restrict the power of 
relaxation to certain classes of these establishments such as dock, wharf 
or jetty, inland steam e ~el . . . . 

Mr. President. (The Honourable Sir Abdur Rahim): Which is the more 
comprehensive amendment? 

Mr. S. Satyamurtt: The second amendment on the Order Paper which 
the House rejected just now. I submit, therefore, that that vote covers 
the point sought to be .introduced by the present amendment. 

Mr. G. JIorgan: My amendment is only dealing with sub-clauses (6) 
and (c). This is one of the cases which was referred to by the Honourable 
Member in charge when opposing Mr. Joshi's amendment. We know the 
difficulties that will be experienced unless an amendment of this kind is 
in ~ed in the Bill. It will be almost impossible to· apply the Act to 
the -various sect.ions of industrial establishments without some modifica-
tion. My amendment aims at Ii. restriction of the relaxation. It is not a 
relaxation extending to the whole Bill. This is a definite point on which 
we feel strongly. . 

Mr. President. (The Honourable Sir Abdur Rahim): The Chair does 
not think that the amendment. which has been moved by Mr .. Morgan is 
barred by the vote of this House on the amendment moved by Mt. 
Milligan. The amendment now under cons'ideration is of a more limited 
character in t.he sense that the relaxation con.tained in amendment 
No.2 which he wanted the House to pass was of a general character, 
while the one which Mr. Morgan proposes would he confined only· to 
certain classes of. industries. The Chair, therefore, rules that the 
amendment is in order .. 

Mr. G. Morgan: Sir, I beg to move: 

"That to sub-clause (5) of clause 1 of the Bill, the words 'with power to modif1 
1 P.M. any particular seetions in the case of Industrial Establishments referrei 

.to in 8ub"clanB8s (bLand (e) ofelanse {I) of section 2 of the Bill, lit. 
added':' 

Sir, I have 'nothing more to add'to what I have already said, ImoYe. 
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')[r. President (The Honourable Sir Abdur Rahim): Amendment moved: 

"T·hat to sub-claUBe (5) of clause 1 of the Bill, the words 'with power to modify 
aay particuJ.ar sections in the case of Ind~ rial Establishments· referred. to in sub-
daUBes (b) and (e) of clause (e) of section 2 of the Bill' be added." . 

JIr. P. B. Leach (Burma: European): Sir, may I say a few words in 
support of this amendment to explain why it has been moved for these two 
particular industries, especially with regard to clause (c) which refers to 
inland steamers. Sir, in the Province from which I come, Burma, inland 
steam-vessels are a very important industry and it would be in practice 
very difficult if not impossible to apply all the provisions of this Bill as it 
now stands to employees on those steamers, particularly with regard to the 
fixed wage-periods. Sir, some of these steamers leave Rangoon on the 
voyage to Mandalay and back, which t.akes something like three weeks. 
They leave on no regular dates each month; they may leave Rangooni: 
perhaps on the first of the month and come back say on the 20th, stay a 
few days in Rangoon and leave again on the 25th and so on. Now the 
crews of these steamers do not wish to be paid on the seventh of the month 
or ans otht!r iixed day of the month, because that would involve in many 
cases their receiving their wages at some small station during the course 
of the voyage. They prefer to receive their wages at the end of the voyage,' 
when they get back tc their headquarters, because they have no place to 
keep the money on the steamer. Also it is quite impossible in practice 
for the company to arrange to pay them on a fixed day of the month. There 
is, to the best of my belief, only one station on the Irrawaddy between 
Rangoon and Mandalay where there is a responsible agent who could be 
trusted with the large sums of money which would be necessary to pay the 
wages of these crews, and in other stations there are little sub-agents who 
are nothing more than clerks, who could not do this work. Therefore, both 
from the point of view of the employer and from the point of view of the 
employee, any fixed· wage-periods would be impossible in practice in this 
particular case. This is the; kind of reason for which it is desired to give 
power to Local Governments to modify the Act in certain details before 
applying it to particular industries, and I can assure Mr. Joshi that there 
is no desire to mutilate the Act at all; our sole desire is to modifv it in 
tlmall points like this to make it practicable for the employers a~d also 
convenient to the employees. . 

J[r. ]f ••• 10lhi: Mr. President, I am afraid I cannot support this amend-
ment. So far, the speeches made in support of this amendment have·. 
referred to the difficulty of making payment on a particular dll:Y in the. 
case of inland steam vessels, but not a single word has been sa.id as regards' 
the payment of wages or other matters as regards docks, wharves or e ie ~ 
If, Sir, there has been no difficulty felt at all in docks, they need not have 
put it in in the amendment. If it is a question oi steam vessels only, it 
was wrong on their part to inc1ude docks, wharves or jetties . 

.An Honourable .ember: Will you accept an amendment in those terms? 

JIr. ]f ••• loahi: I shall come to that. Then, the amendment in other 
respects also goes too far_ If there is any difficulty in the payment of 
w.&ges on steam vessels, then they should have put that partioular section 
in their amendment and not 'any particular sections'. The amendment is: 

"With power to modify any particular sections in the caae of Induat.rial Elltabl;-Io>... 
~~ - ~ 
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They do not mention any particular section at alL So it means: 
"With power to modify any e ~ion, in the case of Industrial Eatablishments, of tm., 

measure." 

If the Mover of the amendm~n  had limit{ld his amen~men  to the 
payment of wages on a particular day on st{lam vessels, I would have 
certainly considered his amendment aI\d tried my best to meet it-not that 
I feel convinced that no other arrangement could be made; I think they 
can authorise the captains of ships to make the payment of wages, and if 
they have no confidence in them and if it is a question of paying wages on 
steam vessels on a particular day, I would certainly, Sir, have tried t<>-
meet their point, but as ~ amendment stands, I cannot, support it, and 
I must oppose -it. 

'!"he Honourable Sir J'ra.Dk l{oyce: Sir, I have very little to add to what 
I said with reference to the last amendment, except that I would point out 
that my Honourable friend who moved this amendment might have looked 
up his dictionary before he put it forward. The amendment proposes t()o 
give the Local Governments power to "modify" any particular section. 
Sir, there is a great difference between "modification" and "relaxation". 
Modification might mean "tightening up". The word is certainly a very 
dO)1ble-edged weapon. As for what has fallen from my Honourable friends. 
Mr. Morgan and Mr. Leach, as I see it, what is going to happen is that, 
when we come to work the provisions of this Bill, we shall find that it re-
quires various m0difications; I wish I cO\,ld believe that it is going to work 
so smoothly that no material modifications will be required for several 
years. I do not think that will happen. We shall find out whether and' 
where the machinery creaks when we start operating it: and Local Govern-
ments will, I fear, in view of those creaks, hesitate before they extend 
the provisions of the Bill to the other industries to which it can be extended. 
By that time and in the light of experience my Honourable friend. 
Mr. Joshi, and my Honourable friends opposite may be more willing to agree 
to the Act being extended with relaxations. }<'or the present, I think that 
the industries to which my Honourable friend, Mr. Morgan, and my' 
Honourable friend, Mr. Leach, referred are protected to a very lapge extent 
by the fact that Local Governments have perfect discretion whether to. 
e.::rl.end the whole Act or any particular sections of it. There is another 
way of approaching the question. They could extend certain sections to. 
certain industries and certain sections to other industries. I must once 
more appeal to the House to let us try the provisions of this Bill within 
its present scope before considering any large extension. Sir, I regret I 
must .oppose the amendment. 

JIr. President (The Honoura.ble Sir Abdur Rahim): The question is: 
"T a~. to u ~u e !.;) of clause 1 of the ~ill, the ,!ords 'with power to modify 

any parLlcular SectiOns In the cases of Industnal Establishmeats referred to in sub.· 
clauses (6) and (e) of clause (I) of section 2 of the Bill' be ad-ded." 

The motion was negatived. 
. JIr. Gban1b1un Singh Gupta (Central Provinces Hindi Divisions: NOD-

Muhammadan): Sir, I beg to move: 
_ "That after sub·clause (6) of clause 1 of the Bill, the following new sub-clause be-
Inserted : 

'(7) Nothing in this Act shell apply to persons employed or engaged in a ri ul ure'.'~ 
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, Sir, my amendment is a most innocent one and I do not think that 
there can be any opposition to this amendment. It is clear that the Bill. 
is really. designed to meet industrial establishments and not agriculture at 
-all. But the wording is such that it can be construed to apply to ordinary 
agriculture. The Bill as framed is IlO designed as to suit only industrial: 
concerns and not to ordinary agriculture which is mostly rural and many 
of those engage in it are illiterate. I shall show presently how it can be' 
interpreted to include ordinary ·agriculture. Sub-clause (5), clause I, reads. 
thus: 

"The Local Government may, af'ter giving three months' notice of its intention· of . 
I!O doing, by notification in the local official gazette, extend the provisions of the Act 
or any of them . . . . . to the payment of wages to any class of persons employed 
in any industrial esta61i81tment or in any class or group of industrial establishments". 

Now, Sir, the expression "industrial establishment" has been defined 
in sub-clause (ii) of clause 2 8S "tramway, dock, whari.or jetty, inland steam 
vessel, mine, quarry or oil field, plantation". Therefore, industrial estab--
lishment means any plantation. Now, Sir, the word "plantation" has not: 
been defined anywhere in this Act, nor do I suppose that it has been defined, 
in any Act of a general nature. Therefore, we have to take its ordinary 
dictionary meaning and when we take the dictionary meaning, the word' 
"plantation" can cover ordinary agriculture. Webster has defined' 
"plantation" as act or practice of planting, a place planted, lal1d cultivated 
as a cotton plantation. In the Encyclopaedia BriUanica, plantation is 
defined literally as placing of plants in the ground, hence plants planted or' 
a collection of grouping, particularly used of ground plantation with young 
trees. Not only that, the ordinary dictionary meaning of the word 
"plantation" can cover ordinary agriculture, but there are certain tenancy-
legislations in the provinces which &So would include ordina.ry agriculture in 
. i~ word "plantation". I know in the Central Provinces Tenancy Act ·)f· 

1920 the word "agriculture" has been defined to include "planting" and: 
upkeep of orchards. 

Mr. President (The Honourable Sir Abdur Rahim): Ii the Honourable 
Member has much more to say, the Chair will adjourn the House !lOW. ']'he-
Honourable Member can resume his speech after Lunch. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock._ 

The Assembly re-assembled after Lunch at Half Past Two of the Clock,. 
Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

Mr. Gh&Dahiam Singh Gupt&: Sir, what I was going- to say is this that 
the word "plantatiori" that now occurs in thls Bill is likely to be mis-
construed and misapplied to cases of pure and simple agriculture, and that 
p i~ion I want .to avoid by my amendment. It is not only the ordinary-
dICtIOnary meamng of the word "plantation" that brings within its orbit 

. ordinary agriculture. but that there are certain agricultural laws, tenancy 
~a  in the provinces which also show that the word "plantation" can be' 
mterpreted to apply to it. For instance, in the Central Provinces Tenancy 
Act of 1920, the word "agriculture" has been defined and it includes. 
planting and upkeep of orehards. The word "planting" occurs there. In 



~16 LEGISLATIVE ASSEMBLY. [5TH FEB. 1936. 

[Mr. Ghanshiam'Singh Gupta.] 
;the Bengal Tenanc:r ~  also the word "plan a i~~" o ~, i,~ se.cti?n 160, 
.and betel leaf cultIvatIon has been held to be· 'plantation, wlthm the 
meaning of section 160 of the Bengal Tenancy Act. Similarly in the Agra 
'Tenancy Act the word "land" has been defined ,~nd it includes "la~d l~  
-or held for agricultural purposes or as grove land . So what I say IS tillS, 
.that the word "plantation" that occurs in clause 2 of this Bill can be 
.applied to pure and simple agriculture which is of course rea~  ~ nd the 
:scope of this Bill. This Bill is really intended to apply to mdustnal con-
.cerns only. When it was first introduced in 1933 the Bill was not open 
;to any such objection. There was no such thing as plantation and the 
language was that: 

"The Local Government in any province may, after three months' notice of ita 
intention of 80 doing by notification in Ute local official Gazette, apply the provisions 
o()f the Act or, any of them, ,snbject to such relaxations as may be specified in the 
~ i i a ion of the payment.- of wages to any Cla88 of persons employed in any indUBtTial 
-utabli311ment. ,. 

• The phrase "industrial establishment" was not defined so as to include 
'Plantation. My objection is not that this Act should not apply to planta-
"tion pure and simple. What I object to at present is this that when we are 
'framing laws to suit only industrial concerns they should not be so worded 
as to bring in pure and simple agriculture. If we really intended to apply 
·such provisions to agriculture also, the wording would have to be different 
and amendments would have to be made so as to suit rural conditions also. 
I will only give one illustration. For instance, in clause 6 it is said that 

,all wages shall be paid in current coin or in currency notes or in both. But 
'it is the experience of every man who lives in the villages or knows the 
villages that in agricultural operations in the villages the wages are mostly 
'paid in kind and not in coin. So my plain meaning is this that the original 
purpose of the Bill was not to include agriculture, and I understand that 
-the present purpose of this Bill is also the same. What I want to guard 
against is its misapplication to agriculture. There should be no such loop-
hole left as that at some subsequent date this Act may be applied to 
agriculture, I do not mind bringing forward a Bill on these lines with 
,suitable modifications which could be applied to agricultural labour also, 
'but as it stands it is most unsuitable to agricultural labour, and, therefore, 
I move my amendment. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved: 

"That after sub-clause (6) of clause 1 of the Bill, the following new sub-clause be 
'inserted : 

'(7) Nothing in i~ Act shall apply to personllt employed or engaged in agriculture' ... 

Mr .•.•. oTOIbi: Sir, I rise to oppose this amendment. If you read 
~lau e 2, you wi,ll find that, in sub-clause (iJ) (6), there is the word 
"plantation". That word makes it quite clear that it. is the intention of 
Jthis Bill that people working only on organised agriaulture should be included 
in the provisions of this Bill. There is no intention to apply the provisions 
-of this Bill to unorganised agriculture. The word "plaQtation" shows that 
the application is restricted to what I may call organised agriculture, such 

,as, tea plantations, coffee plantations, sugar plantations, cinchona planta-
tions and such plantations. It is true that the word "plantation" is not 
-defined and it will have to be defined by the Local GovernmentAiJ. The 
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power to apply this Bill is given to the Local ~o ernmen  and, 80 far. as .r 
can judge, the Local Governments are not gomg to be very enthusIastlC 
and very _prompt in applying thiR measure to plantations and much less to 
ordinary agriculture. If you take the constitution of ~e present LOCI1I 
Legislatures, leave aside the Local ~o ernmen , ;you wIll find that the 
agriculturul labourer,-I am not talkmg of the agncultural tenant or the 
~all agricultural landlord or peasant,-the agricultural labourer to whom 
this Bill will apply is not represented in the Local Legislatures at all. The 
poor man has absolutely no influence with Local Governments; he has 
hardly any voice and if he has any voice it is never heard by anybody. 

Sir Oowasji JehaDgir (Bombay City: Non-Muhammadan Urban): Where 
has your voice gone to? 

Mr. Jr. M. Joshi: As I am not in the Local Legislatures at present, I 
oean only raise my voice in this Legislature, though it is not very effective. 

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muhammadan 
Rural): But you are not an agriculturist. 

• Mr. Jr. K. Joshi: But I speak for them. I should like some agricultur-
ist to speak on behalf of the agricultural labourer, but if they will not, 
I shall. 

Sir, there is, therefore, no fear of the Local Governments or even the 
Local Legislatures doing anything which may cauye harm to rural agricul-
ture. The intention of the Bill is that it will be applied to plantations. My 
fear is that it may not be even applied to plantations. There is absolutely 
no fear that it will ever be applied to ordinary agriculture by the -Local 
Governments or by the Local Legislatures. I, therefore, oppose -this 
8Il}endrnen t,. 

Mr. J. A.. JIilligan: Sir, I think the attitude taken up by my Honourable 
mend, Mr. Joshi, IS not entirely logical. He objects to amendments being 
put into this Bill which would enable the Local Governments to extend 
it freely and fearlessly to every sort of industrial establishmtlnt. And now, 
by persuading the House to reject reasonable amendments, having made 
it_ difficult for Loc8'1 Governments to extend the Act in th:s way, he says, 
"'Oh, you need not worry; there is no fear that the Local Governments 
will ever desire to extend it to plantations". Sir, I strongly support the 
amendment. 

The Honourable Sir J'ra.Dk Jroyce: Sir, I suggested to my Honourable 
friend, Mr. Morgan, this morning that he might look up his dictionary. 
Now he can return the compliment and suggest we might have done the 
same. I think that my Honourable friend, the Mover of this amendment, 
has drawn attention to a point which is worth considering. I was first 
i.nclined to think ~  his amendment was quite unnecessary, and I am 
still not quite convinced that it is neeessary. because you have to re8'd 

the word "plantation" to which he objects in terms of what goes 
before. "Industrial establishment" means, amongst other things, "tram-
'Way, dock; wharf or jetty, inland steam-vessel, mine, qU8'rry or oil-field". 
It is perfectly obvious, I think, Sir, that read in the light of everything 
tise in the sub-olImse, ordinary agriculture cannot be brought under the 
term "industrial establishment". But, with your permission, and, if it 
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is the wish o~ the House that "plantation" should be more clearly defined. 
we have a precedent in the Workmen's Compensation Act. It has been 
defined there and there is a good deal to be said for adopting much -the-
same definition here so as to make the in ~n ion that the Bill should not 
II'Pply to agriculture-we might' say agriculture pure and simple-more 
explicit. In the Workmen's Compensation Act, "plantation" is defined as. 
follows: 

"Plantation means any estate which is maintained for the purpose of growiDC-
cinchona, rubber, coffee or tea, and on which on anyone day of the preceding twelve 
montbs twenty· five or more persons are employed for that purpose." 

For the purpose of this Bill that might read: 

"Plantation' means any estate which is maintained for the purpose of growing-
cinchona, rubber, coffee or tea and on which twenty.five or more persons are employed' 
for that purpose. 

. If it is the wish of the House, and if you would permit me, I would 'ask 
Mr. Clow to move a formal amendment when we come to the next clause._ 

JIr. Gh&D.Bb.iam. SiDgh Gupta: In view of what h8'8 been said by e~ 
Honourable Sir Frank Noyce, I beg leave of the House to withdraw my 
amendment. 

JIr. J . .A.. lIi1ligan: Sir, as the amendment has been withdrawn, my 
question is not in order, but I did desire to ask the Honourable Sir Frank 
Noyce "Did his proposal not involve first a definition of • estate' ". 

The Honourable Sir 1'r8Dk Boyce: No. My proposS'1 goes no further 
t.han the definit:on already in the Workmen's Compensation Act. 

Kr. J . .A.. Killigan: Is there no definition of "estate" in ~ a  Act? 

Th& Honourable Sir Prank Boyce: ~o. 

The amendment was, by leave of the Assembly, withdrawn. 

JIr. President (The Honourable Sir Abdur Rahim): Before clause 1 is" 
put to the House, the Chair would deal with the other 'Clauses it has. 
already mentioned. 

The question is: 

"That clause 2 stand part of the Bill." 

JIr. J'. B. Leach: Sir, I beg to move: 

"T a.~ to part (ii) (a) of ~lau e  of the Bill, the words lor any motor omnibuI" 
Jie added." 

The reason for this amendment, Sir, is to fill what appears to be an 
omission in the Bill which W8'8 diseuBBed last Session with representatives 
.of o ernmen~. There are ~ o rea~oIi8 which I would like to put forwa1'd 
In support of It. The first 18 that 111 Rangoon at any rate, and I believe 
in other towns of India 8S well, tramway companies have now started t() 
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:run motor omnibuses a1> well as trams, and it is not clear whether the 
wording of the Bill as now drafted, namely "industrial establishment 
means any tramway. . .". would give protection to employees engaged on 
the motor omnibuses or would only give protection to those employed 
actuallv on the trams. The same point applies to certain railway com-
panies "which have taken up road transport and are running motor omni-
buses in connection with the railways. The question arises there whether 
their employees enga-ged on the omnibuses would receive protection in 
the same way as the employees engaged on the trains. It is obviously 
desirable that all the employees of the company should be given the same 
protection. That is one point. 

The second point is, I think, a good d.eal more important; that is, that 
the Act now applies to railways, but it definitely does not apply to motor 
-omnibus companies or private motor omnibuses as such. Now, Sir, we 
have all been hearing a great deal lately about the serious condition of 
railway finances in this country, and one of the points which has been 
:raised in that connection is the allegej unfair competition of motor road 
transport with railway companies. Railway companies are under strict 
supervision with regard to their employees, but motor omnibus companies 
are exempt from the provisions of this Bill. Weare, therefore, adding 

. by this Bill to the facilities given to motor omnibuses and road t.ra-nsport in 
their competition with railways. It is very questionaLle whether this 
should be done. It is an extremely difficult question, because, at any 
:rate in the province from which I come,-Burma,-a large number of 
these motor omnibuses are not owned by companies who keep a-ny proper 
books, which could be inspected and in whose case the provisions of this 
Act could easily be enforced. A large number of them are privately 
-owned, by persons who may own one, two or three buses; at the same time 
I think the employees in them deserve the same protection as the employees 
in other forms of transport, but I find that it is not provided in this Bill. 
I think also thai on account of the great importance of not giving road 
transport any undue preference over the railways which are the property 

()f the State and are one of its most valuable assets, the question whether 
motor omnibuses should not be included within the scope of this Bill 
requires very serious consideration. Whether the actual wording of this 
amendment is altogether suitable, I leave it to the Honourable Member 
in charge of the Bill to decide. The question was discussed during the 
last Session, and I understand that the wording now suggested was in-
formally accepted. Sir, I move. . 

111'. President (The Honourable Sir Abdur Rahim): Amendment moved: 

"·l'hat to part (ii) (a) of claulJe 2 of the Bill, the words 'or any motor omnibus' 
!be added." 

:Mr ••• II. J08bi: Sir, I have great pleasure in supporting this amend-
ment. We owe rell'lly -sincere thanks to the Mover of this amendment for 
-an obvious omission on the part of. Government as well as on the part 
of the members of the Select ComIDlttee. This motor omnibus service, as 
has been claimed, has now developed to a great extent in the country. 
I do not believe the application of this Bill really makes a difference 
at all to the ability of the motor omnibuses to compete with the tramways 
-or railways, because this measure does not throw any r~a  financial 
IiabiliiiJ upcm. the industry . . . . • 
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Some HOIlOUl&ble Members: Oh, yes. 

Ill. H ••• Joshi: It is a very slight one indeed. 

Ill. P. E. James: A lakh of rupees for one railway. 

[5TH FBB. 1 6~ 

Ill. H .•• Joshi: I do not think so. But, at the same time, I think: 
that the inclusion of motor omnibus in the list in clause 2 is very desirable. 
As a matter of fact, I feel that the conditions o£ work on motor omnibuses· 
deserve to be regulated: the Royal Commission on Indian Labour made a 
recommendation that, in granting licenses to these omnibuses, the Local 
Governments, if they find it necessary, should lay down certain ondi~ 
t.ions as regards hours of work ~nd other things. Unfortunately, no Local' 
Government has yet done this. If we can bring the motor omnibuses. 
under regulation even for the sake of this Bill, I think we shall be doing 
a good service. 

JIr. J A. JIilligan: Sir, I would like to take this opportunity of nurking 
a personal explanation in reply to a previous accusation made by Mr. Joshi 
against myself: he accused me before of misrepresenting what had 
happened in the Select Committee. He h88 done the same now. He said 
this matter was never before the Select Committee. I claim that I raised 
this particular point in the Select Committee, and Mr. Joshi was one of 
those chiefly responsible for turning it down. 

Ill. K .•• Joshi: Sir, I absolutely deny this charge. 
The Honourable Sir I'rank Koyce: Sir, it has come with such a shock 

of ple3'Surable surprise to me to find Mr. Joshi in agreement with my 
Honourable friends of the European Group that I may say at once quite 
shortly that I am prepared to accept this amendment with a slight al era~ 
tion. Obviously, the amendment in its present form would not make 
very good sense. If the amendment were accepted, we should then find 
that "industrial establishment" meant "(a) any tramway or any motor 
omnibus". You can hardly call one motor omnibus an industrial e 8 ~ 
lishment. I would, therefore, suggest to my H:onourable friend that if 
he is prepared to add the word "service" after "motor omnibus", it would 
meet the case, and I should be quite prepared to accept the amendment. 
The clause would then read: 

.. 'Industrial establishment' means any (a) tramway or motor omnibua serviCe ..... 

JIr. 1'. B. Leach: Sir, the first suggestion which I made when framing 
this amendment was to use the phrase "motor omnibus. company". ' That 
was obviously unsuitable. If the Honourable the Industries Member is 

. satisfied that "omnibus .service" would include a private individual running 
one motor omnibus along a route from A to B, a daily service at regular;or 
irregulaT hours, then I am quite satisfied. It is extremely difficult to find 
the proper phrase-I have been searching to find it; but -I quite agree 
that "service" is more satisfactory than the words "motor omnibus"; and 
I am quite willing to accept it. 

The Honourable Sir I'rank Hoyce: I would inform my Honourable 
friend, Mr. Leach, that my Honour8'ble colleague, the Law Member, is of 
opinion that "motor omnibus service" meets his point and would cover 
the case of a single bus provided it runs along a regular route at regular 
times. 
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1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

"That in part (ii) (a) of clause 2 of the Bill, after the word 'tramway' the worda-
'or motor omnibus service' be inserted " 

The motion was adopted. 

Kr. President (The Honourable Sir Abdur Rlrhim): Another amendment 
has been handed in just now to clause 2 by Mr. Clow, and the Chair is-
prepared to suspend the Standing Order regarding notice of amendments-
to clauses. 

JIr. B. K • .Joshi: We have not been given any copies. 

JIr. A.. G. Clow (Secretary, Department of Industries and Labour): Sir,. 
I move: 

"That after sub-clause (ii) of clause 2, the following sub-clause be added, namely:-
'(iii) 'plantation' means any estate which is maintained for the purpose of growing: 

cinchona, rubber, coffee or tea, and on which twenty-five or more persons are employed! 
for that purpose'." 

and that the remaining sub-clauses be re-numbered accordingly. 

This is the amendment to which my Honourable friend in charge of 
the Bill alluded just now and it is adapted from a definition which is 
contained in a Schedule to the Workmen's Compensation Act. 

JIr. P. E . .Jame. (Madras: European): Sir, mIrY I submit to you that 
if the Honourable Member will be prepared, this particular amendment 
might be taken up tomorrow? We have not got it before us 8'Dd we 
should like to look at it 'and study its implications before proceeding 
actulrlly to vote upon it. I do not know whether the Honourable Member-
will be prepared to do that. 

The Honourable Sir J'raDk Boyce: Most certainly, Sir. I shall be very 
glad to do so. The question rests rather with you than with me: if yoU' 
are willing to postpone consideration of this amendment till Friday when. 
the Bill will be taken up again, I have no' objection. 

1Ir. President (The Honourable Sir Abdur Rahim): The Chair takes itr 
the Bill will go on till Friday. 

'!'he Honourable Sir I'rank ~O e  Then; I am very willing. 

1Ir. President (The Honourable Sir Abdur Rahim): If it does not go OD 
till Friday? . . 

Mr. 11. K • .Joshi: May I suggest that sugar be inclmred Irmongst the-
other plantations included in the definition? . 

'!'he Honourable Sir Prank 1Ioyce: No, Sir: .1 am not prepared to go 
beyond the definition which we have already accepted and embodied in aD 
Act pa88ed by the Legisllrture. . 

Kr. 11. K . .Joshi: Then I give notiee that 1 shall move an amendment 
1;0 this amendment. 
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JIr. Prelidea' (The Honourable Sir Abdur Rahim): Then, it must stand 
-" over till Friday or the next allotted day. 

Mr. A.. G. Glow: Sir, I moye: 

"That in sub·clause ~,  of clause 2 of the Bill, after the words 'which would be 
: SO payable', the words 'and any sum payable to such person by reason of the termination 
·of his emplo men~' be inserted," 

I regret, Sir, that I have quite a number of small amendments stand-
ing in my name, but in a complicated BiH of this kind one constantly 
finds little errors and omissions, and this relates to one of them. We 
found on examining the definition in question that where an employee 
was discharged, for example, without notice, and was, therefore, entitled 
to his wages for the remaining period of the month, that did not come 
within the definition of the w.ages we had included in the Bill, because 
it represented essentially what were damages and not w.ages. And we 
felt that in a Bill of this kind, payments of this kind in connection with 
the termination of employment are much more suitably combined with 
wages, and th,ltt it would create ~n anomalous position if parties had to re-
cover wages in one Court and damages in another Court. This is, therefore, 
intended to ensure ,tha.t a sum of that kind which may be due to worken 
'-falls within the definition of wages and can be recovered on ,application 
ito the authority set up under this Bill 

,Sir Oowaaji .Tehangir: Dismissed without notice? 
:J[r. A.. G. Olow: . or with inadequate notice, I take it. 

'Jir. Presiden' (The Honourable Sir Abdur Rahim): The question is: 
"That in sub-clause (v) of clause 2 of the Bill, after the words 'which would be 

-<I(' payable', the words 'and any sum payable to suoh person by reason of the termination 
·of his employment' be in~." 

The motion was adopted. 

Mr. A.. G. Olaw: Sir, I move: 
"That for part (a) of sub-clause {v) of clause 2 of the Bill, the following be 

,8nbstituted : 
'The value of any house accommodation, supply of light, water, medical attendance 

or other amenity, or of any service excluded by general or special order of the 
'Governor General in Council or Local Government' ... 

Sir, in this amendment, only the latter part is new. The object of 
the amendment is to repair another minor omiasion, 'snd, it -is due to the 
insertion by the Select Committee of clause 6 which prescribes that all 
wages shall be paid in current coin or currency notes or in, both. If 
Honourable Members will turn to clause 7 (2) (e), they will see that 
provision is there made for deductions for certain services. But the 

,employer might choose to give certain services free and make no deduc-
tions at Jill, and the clause I seek to amend, if left in its present form. 
would preclude him from doing so. F9r example, on steamers it is the 
·custom and necessity to provide the'worker with his food; but as that is 
'under the definition of wages as it stands, a part of wages, it could not 
be paid otherwise than in cash; in other words, it could not be supplied 
at a1.l. Tha.t is the defect in the definition that tgm amendment" seeks 
1;0 remedy. 



PAYMENT OF WAGES BILL. 223 

Ill. President (The Honourable Sir Abdur Rahim): The question is: 
"That for part (a) of sub-clause (IC) of clause 2 d the Bill, the following be 

substituted : 
'The value of any house accommodation, supply of light, water, medical attendance 

or other amenity, or of any service excluded by general or special order of the 
G'overnor General in Councilor Local Government'." 

The motion was adopted. 

Ill. President (The Honourable Sir Abdur Rahim): The Chair cannot 
put clause 2 to the vote since ~ ere is one amendment still outstanding. 

The question is: 
"That clause 3 stand part of the Bill." 

Ill. lJ. •• Joshi: Sir, I move: 
"That in clauee 3 of thtl Bill, after the word 'persons', the words 'or their 

substitutes' be inserted." 
The object of my amendment is to make the employer responsible for 

the ;payment of wages not only to the p"rsons employed by him but also 
to those persons who act as substitutes for the workmen or the persons 
employed by such employer. I!lm not quite sure whether my drafting is 
quite perfect, but if there is any defect in drafting, I am quite sure, the 
House will be indulgent enough to me and permit me to improve that 
drafting. But I have made my object quite clear. I want, to make the 
employer responsible for the payment of wages of the persons employed 
by him and for the 'Payment of wages of their substitutes. In some 
industries like the Bombay textile industry there is a practice of employ-
ing substitutes, especially for weavers. These substitutes are temporary 
workers. When a man wants to absent himself from work, another man 
takes his place temporarily for two or three days. A lp.rge number of 
workers in Bombay find employment in this way in various mills. A 
temporary worker works in one mill for two days, in another mill for two 
days, and in a third mill for four days. In that way he gets some work 
during the month. The payment of these substitutes is made either by 
the employer or by the man for whom he acts as a substitute when the 
regular payment is made for all people, that is, say on the 10th or another 
day of next month. There may be a payment made say on the 10th of 
February for work done in January. A man may have worked in the 
first week of January for two days, but, in order to get his pay for two 
days, he h.'1s to go to the mill on the lOth of February .and if he has worked 
in several mills in one month he will find it extremely difficult to collect 
his dues and do his work. This practice· causes great iooonveni-
ence to all the substitutes including the substitutes empJoyed by the 
weavers. The Bombay Government, in writing sbout this practice, have 
very strongly recommended that substitutes should not be made to go to 
the mills on the 10th or 12th day of next month, but there must be some 
arrangement for their prompt payment. The Bombay Labour Commis-
sioner has also strongly recommended that these substitutes should be 
paid not 20 days or 30 days after, but as soor. as their services are termi-
nated.· I do not wish to tire the patience of the House by reading ali 
length what the Bombay LabourCommilisioner has said. but I shall.read 
only one small sentence: 

"The first difficulty could be met hv providing that all subatit·utes should be 
regarded as (·mployed by the elllployer." . 

E 
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This is what I intend to do, that all substitutes should be regarded 
as bei,ng employed by the employer. This practice of paying the substi-
tutes after 20 or 30 days leads to various_ evils. I, therefore, feel that 
the substitute should be included £tmong those people for whose 
payment the employer should be held responsible. At present, in Bom-
bay, when the weaver employs a substitute for himself and the weaver 
himself is responsible for the payment; the substitute on many occasions 
does not receive full payment from the weaver. It is true that it is the 
weaver here who exploits the sub-weaver or his substitute, but I do not 
care who the exploiter is, whether it is the weaver or any other person. . 
I stand against all exploiters, and I would like, therefore, that the 
substitute should be protected. It may be said .that this practice has 
been going on for a long time and this may create a lot of disturbance 
in the industry. Nothing of thfl kind. This practice is confined to 
Bombay only. We have got the textile industry in Ahmedabad, but 
there the substitutes are paid by the employer and not by the weaver 
who appoints the substitute. When the practice is confined only to 
Bombay and it has not been found necessary in Ahmedabad, there is no 
reason why that practice should be al~o ed. 

Sir OOwasji .Jehangir: On what authority are you saying that? 

Mr. l{. M. .Joshi: On the authority of knowledge. I have enquired 
and people in Ahmedabad, who have a very thorough knowledge of the 
Ahmedabad mill industry, have told me that this practice of a weaver 
paying his substitute does not exist in Ahmedabad at all. 

Sir .000asji .Jehangir: So, we have only got your word for it! 

1Ir. l{. M. 108hi: Not only my word, but my word has the authority 
of people who have worked in Ahmedabad. I, therefore, hope that my 
amendment will be carried. If there is any defect in drafting, I am 
certainly prepared to make good that defect by proposing an amendment. 

Mr. President (The Honourable Sir Abdur Rahim): mend~n  
moved: 

"That in clause 3 of the Bill, after the word 'persons', the words 'or their 
mbatitutes' be inserted." 

Sir Jlarmasji Pe!08haw Ilody (Bombay Millowners' Association: Indian 
Oommerce): Sir, I desire to say a couple of words in opoosition to this 
amendment. While a great deal of what my Honourable ri~nd, :Mr. Joshi, 
may have said with regard to hardship to individual operatives may be true, 
the course that he suggests as a remedy is wholly impracticable. Apart 
from the fact that we would have to keep on paying almost every day 
of the month to a large number of operatives, because of the system of 
absenteeism which prevails in various centres of the industry there is 
this practical difficulty in the· way. Supposing a weaver left ~ "badli" 
for a couple of days, the "badli" would be working on the beam on which 
the weaver was working. The beam would take three Or four weeks to 
finish, and it would be quite impossible for the management to assess 
the value of the work of the "badli" untij such time as the beam had 
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yielded a definite number of pieces. Therefore, if the amendment sug-
gested by my Honourable friend, Mr. Joshi, were to be accepted, a totally 
new principie would be introduced. If there is any hardship it is not 
the management who are responsible for it. They pay their operatives 
at the 'Proper time, and if the operative who is regularly on the muster 
fails to pay the "badli" it is surely :pot the fault of those who are res-
ponsible for the payment. Therefore, I oppose the amendment. 

'!'he Honourable Sir :rra.nk Boyce: This is a point which was discussed 
in the Select Committee at some length and it was eventually decided not 
to make any special provision for it. The reason why the Select Com-
mittee were unable to accept Mr. Joshi's proposal was, as pointed out by 
my Honourable friend, Sir Hormasji Mody, that the badli or substitute is 
brought in as a convenience to the workman and not to the employer. The 
employer does not want him particularly and, therefore, there is no case 
for insisting on the employer paying him directly. It is t.o the workman 
who brings him in, that he should look for payment and he is to that I 

extent protected by the provisions of the Bill. For these reasons, I oppose 
the amendment. 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 3; of the Bill, after the word 'persons' , the words 'or their 

. B i'~u eB· be inserted." 
(After calling for "Ayes" and "Noes",) 

The Chair thinks the "Noes" have it. 
Mr. B. M. Joshi: "Ayes" have it. 
lIr. President (The Honourable Sir Abdur Rahim): Will t·hose Members 

who support the amendment rise in their places ? 
(After counting the number of those who rose in their seats.) 

Will those who oppose the amendment rise in their places? 
(After counting the number of those who rose in their seats.) 
The "Noes" have it. 

lIr. B. II . .Toshi: On a point of order, Sir. I have some doubt about 
this method of division. I shall place before you my difficulty. Any 
Member has a right to ask for a division, but the method and manner of 
the division is left t.o the President. The object of a division is twofold 
first, to see whether the amendment or proposal is passed 01' not. Th; 
second object of a division is to record who votes how. By the method 
which you have followed it will not be recorded who votes how. I would 
therefore, request you to consider, not tod-ay if you like, but at some othe; 
time ....... 

1Ir. President (The Honourable Sm Abdur Rahim): That is the practice. 

1Ir. N. II. ~i  J am not suggesting that it is not the practice. I 
am only suggesting to you ...... 

1Ir. PreBldent (The Honourable Sir Abdur Rahim): If the "Honourable 
Member thinks that he is really doubtful that other Members will support 
him, that is another matter. " 

.2 
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JIr ••••• oJoabl: The point is how the voting will be recorded. If the 
Secretary takes down our names, then I do not :rrUnd, but if he does. not 
do that, the ctivision is not complete. 

Ifr. PreSident (The Honourable Sir Abdur Rahim): The Chair does not 
think that it is the practice to record the names of Honourable Members 
in such a case. If the Honourable Member is able to point to any pre-
cedent in support of his contention, the Chair will consider it, but, for 
the present, the Chair will follow the practice that has been followed in the 
past. The "Noes" have it. 

The motion was negatived. 

Ifr. oJ. A. Jmliga.n: Sir, I beg to move: 

"That in the proviso to clause 3 of the Bill, after the words 'Provided that, in the 
I case of persons employed' the words and brackets '(ot,herwise than by a contractor), 

be inserted." 

The purpose of this amendment is to make clear in the wording of the 
Bill itself the declared intention of the Select Committee in their repbrt. 
May I quote from that report a few lines? Under clause 3 it runs as 
follows: 

"In respect of contractors, ~ intention is that the contractor should be responsible 
for payment where he undertakes actual work for the principal employer and is in 
charge of th'3 labour, and that the, principal employer or his manager should be 
responsible where the contractor merely contracts for the supply of labour to the 
employer." . 

I submit that clause 3 of this Bill, as it has emerged from the Select 
Committee, fails to make that distinction clear, and the amendment which 
I have proposed is, I understand, adequate for the purpose. Sir, I move. 

Ifr. President (The Honourable Sir Abdur Rahim): Amendment moved. 

"That in the proviso to clause 3 of the Bill, after the ~ord  'Provided that, in the 
case of persons employed' the words and bracket.s '(otherwise than by a contractor)' 
be inserted. " . 

The Honourable Sir !'rank Boyce: Sir, the facts are as stated very 
clearly by· Mr. Milligan, and I accept his amendment. 

Ifr. President (The Honourable Sir Abdur Rahim): The question is: 

"That in the proviso to clause 3 of the Bill, aft:er the words 'Provided that, in the 
case of persons employed'. the words and brackets '(otherwise than by a coatractor)' 
Ibe inserted." 

The motion was adopted. 

JIr, President (The Honourable Sir Abdur Rahim): The question is:. 

"That clause 3, 811 amended, mnd part of the BiY." 

The motion was adopted. 

Clause 3, ss amended, was added to the Bill. 
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Mr. President (The Honourable Sir Abdur Rahim).: The .question is: 

"That claUBe 4 stand part. of the Bill." 

Mr. :N ••• Joshi: Sir, I beg to move: 

"That in sub·clause ~  of clause 4 of the Bill, for the words 'one month' the words 
'a fortnight' be Bubstituted." 

This Bill fixes that one month shall be the maximum wage period. If 
a man is employed by an employer, he has to be paid every month. The 
period of payment shall not be two months, three months or six months, 
but it must be a month, or less than a month. Now, Sir, my amendment 
seeks to enact that the maximum period shall not exceed a fortnight. 
This question was very seriously considered by the Royal Commission on 
Indian Labour. They went into the question very thoroughly and they 
came to the conclusion that a weekly payment is desirable but that it 
would make a sudden change. Therefore they recommended that fort-
nightly payment of wages should be introduced. I do not wish to go intO 
all the arguments. The main argument of the Royal Commission was that 
the workers in India are illiterate. They cannot take very long views. 
Whenever they get money for a month, they do not know how to make it 
go the whole month. They spend it in the first week or in the first fort-
night with the result that they have to go to the 80wcar and take loans. 
Similarly if the payment is a monthly payment it forces the workers to 
purchase things on credit and when a man purchases things on credit he 
pays higher prices for the articles he purchases. The object of the Royal 
Commission was to reduce the credit of these working classes, which is 
created amongst other things by a monthly payment of wages. When 
the payment is on a monthly basis, the man gets a larger amount in his 
hands, with the result that the 8owcar, at the end of the month, can go 
to him and get his interest and also part of his capital very easily. Hie 
is willing to give him a larger loan. For these reasons, the Commission 
came to the conclusion that, it is in tl¥! best interests of the working 
classes of this country, that the weekly tlIystem of payment should be 
introduced, but, considering the difficulties in the way of making a sudden 
change, they recommended the fortnightly ~m. It is said that a 
system of this kind will be diffiault to administer· in India, because in 
India generally the payments for rent and other things is by t.he month. 
But my view is that these systems depend on how the wages are received. 
]f we introduce the fortnightly system, I am SUi'e that the baniya will 
collect his dues fortnightly and also the owners of houses will collect rent 
on a fortnightly basis. As a matter of fact, there are industries in India 
where the weekly system of payment exists. In Bihar, the weekly system 
of payment obtains in mines. There is no difficulty felt at all. People 
who collect rents change their system, as soon as the system for the 
payment of wages is changed. The workers being illiterate do· not some-
times understand that these difficulties will be removed. It is on account 
of this that you find in some places in the opinions received that even 

. the workers do not like Ithis fort(nightly 'System of p8:yJIDentl.. If the 
workers are properly explained, as I have done on several occasions, they 
would like the introduction of the weekly or fortnightly system of payment. 
In Ahmedabad the payment is fortnightly. No difficulty is created there 
at all. So there are really no arguments against the reforms I am suggest-
ing. I, therefore, hope that the House. will accept my amendment and If 
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the amendment is accepted I am quite sure that it will in rod~ e a great 
reform in the system of pa m~n  of wages to the workers of thIS country. 

JIr. President (The Honourable Sir Abdur Rahim): Amendment moved: 

"That in Bub·clause (S) Of clause 4 of the Bill, for the wordll 'one month' the words 
'a fortnight' be aubatituted." 

JIr. V. V. Girl: I desire to make a fE'''' observations with regard to this 
amendment. The Royal Commission on Lahonr came to India and pub-
lished its report about the year 1~ . It. consisted of. Honourable 
Members of great wisdom, great sagacity and: forethought lIke Mr. Clow 
and Mr. Joshi. That Commission was of opinion that the weekly system 
of payment might be intrcduced with pro i ~ a?d 1 would only like to re!er 
to a few observations of the Royal CommISSIon on Labour. Spea1Qng 
about the mines, they have stated: 

"We believe it to be a fact that the coal miner who is paid weekly or daily ill 
much leaa in debt in proportion to hia income than the railway worker who ia paid 
monthly, and they made further observationa about the utility of payment by the 
week or fortnight: A aborter period of payment would also improve the workerll' 
financial position in other ways. The illiterate worker tends to take a a or~ ~ie  
the longer view of life ia largely a ma.tter of education." 

I consider that the Government who appointcd the Royal Commission 
should, after the report was published, have educated public opinion in this 
matter, whether it be the employer or the worker, and I fear that in 
this matter the Government of India have not done their duty to the 
fullest extent. While I support. Mr. Joshi on the matter of the fortnightly 
payment, I would like to make a suggestion to the Government. Even 
if they are not able to accept this suggestion at the present time, I suggest 
thali they should, at the earliest possible opporrtunity, bring in legislation 
for at least fortnightly payment of wages. . That is my suggestion. 

. JIr. A. G. mow: I am afraid I must oppose this amendment. I regard 
it in fact as one of the most devastating amendments made against- the 
Bill. My Honourable friend, Mr. Joshi, said this morning that the Bill 
has in essence two objects. One is to secure that the workers get their 
wages promptly and the other is that they should be pro e ~d  from certain 
deductions. Sir, the clause which my Honourable friend seeks to amend 
was one inserted not for the purpose of regulating the period of payment 
of wages, it was inserted in order to close a loophole, because it occurred 
to someone that, without a clause of this kind:, an employer might cir-
cumvent nearly all the provisions of the Bill by saying: "Oh, well, my 
period of payment of wages is six months or a year and I shall give advances 
~en I c.hoose". Bu~ my Honourable ~end, Mr. Joshi, with that inge-

nuIty whICh cbaractenzes so many of hIS amendments, has di l~ ered 8 
way of perverting, if I may say so, the Bill for another purpose. 

Mr ••••• lollhl: Oh, no, no. 

Mr • .I.. G. Olow: ... and introducing a revolution in the system of 
the payment of wages throughout the factories and railways of India. 



PAYMENT OF WAGES BILL. 229 

Now there is a 'long history behind this question. There was a Bill 
sponsored a number of years ago by a private Member to try and: enforce 
the weekly payment of wages, and, after circulation, it failed to find any 
support of imporlance in the country. Thereafter the matter was examined 
by the Royal Commission. Mr. Girl did not spare my blushes in alluding 
to the wisdom of that body, but I must point out that it did not make 
the recommendation attributed: to it by my Honourable friend, Mr. Joshi. 
'What it suggested was that wages should be paid at periods not exceeding 
sixteen days in only certain classes of factories. Those were the textile 
factories, where at present the ma ori ~ of the workmen do get their wages 
at periods of sixteen days or less, the railway workshops, the engineering 
workshops and the iron and steel works. No proposal was ever made by , 
the Labour Commission that we should legislate to provide, as Mr. Joshi's! 
amendment would provide, for all factories in India and for all railway i 
workers for fortnightly wages. Now that proposal was circulated for I 
opinion; I think my Honourable friend, Mr. Girl, had evidently forgotten/ 
that fact; and the opinions that we received to it were, I must admit, 
aaverse. The opiniond of employers were almost unanimously against it,! 
and Mr. Joshi will probably say that that was not surprising. The opinions,-
of independent bodies and persons were also, I think, fairly unanimoul\ 
against it. But when we come to labour, not even labour was by any', 
means generally in favour of it. I think even among the trade unions, 
speaking from memory-and after all, trade unions are generally managed 
by leaqers who are a little ahead of 1IDe times and who nearly always tell 
us not what the worker wants but what they think the worker ought to 
want--even they were not agreed in respect of this measure. 

Now I share with Mr. Joshi the view which I expressed as a Member 
of the Labour Commission and: which I still hold that, on the whole, 
a shorter period of payment is in the interests of workers, and I believe 
H,lS Bill will have some-effect gradually-particularly clause 9 of the Bill-
in converting the employers to rather, shorter periods of payment in some ' 
cases. But between a gradual shortening of the period of payment in this 
way and endeavouring to enforce by a stroke of the pen a reform which 
will upset a system that has been customary from time immemorial with ! 
large sections in this country; there is a deep gulf fixed. Sir, I believe, " 
if we attempted it, we should then be ilurning a measure, which I hope 
will be regarded: as a boon by the workers-into one which, if it was' 
enforceable at all, they w0uld strenuously resist in many centres. 
(Applause.) 

1Ir. President (The Honourable Sir Abdur Rahim): The question is: 

"That in sub-clause (S) of clause 4 of the Bill, for thf' words 'one month' the words 
'a fortnight,' be substituted." 

. The motion was negatived. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That cla.use 4 stand part of t,he Bill." 

The motion was adop'bed. 

Clause 4: was added to the Bill. 
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JIr. Prelident (The Honourable Sir Abdur Rahim)': Toe question is: 

"That clause 5 stand part of the Bill." 

Kr. 1{. II. .Joshi: Sir, I move: 

"That in sub-clause (1) (c;.) of clause 5 of the Bill, the words 'upon or in which 
18118 than one thousand persons are employed' be omitted." 

Sir, the Bill, as amend~ by the Select Committee, provides that 
employees of railways, fac·tories and other industrial establishments 
employing less than one thousand persons should be paid before the expiry 
of the' seventh day. My proposal is that employees of all factories, and 
railway and other indli.strial establishments covered by this Bill, should 
be paid before the expiry of the seventh day. The Select Committee 
provides that in the case of the larger factories which employ more than 
a thousand persons thE' payment may be made before the e'!.'Piry of the 
tenth day. Sir, the original Bill, introduced by the Go\'ernment of India, 
had made no distinction between the larger Ilnd the smaller factories, and 
at that time the Government of India thought t·hat a. period of seven d.ays 
ror the calculation of wages wus good enongh. Unfortunately, Sir, the 
Government (If India changed their attitude in the Select Corr~mi ee, and 
now they have !,riven a longer period for the owners of the larger factories. 
I feel, Sir, that even the period of seven daYR for the calculation of wages 
in large factories is a very long period. Sir, it does not take such u 
long time to ealculate wages. The largest factories and the IRrgest 
industrial establishments in Great Britain pay the wages on a Saturday 
morning for the work done up to Thursday e\"ening. They only require 
cne day's period intervening in order to calculate wages :md make the 
payment. There are factories employing not only one thousand but five 
thousand persons in Great Rritliin, but the paYIUents of wages Rre made 
only after one day's interval. This is the practice going on in Great 
Britain over a number of years. Sir, if the British industries can make 
the calcmlation of the wages of their employees in one day's time, I think 
it will be regarded as a libel on the intelligence and capacity of the Indian 
employers that they cannot do a similar thing, but. supposing our Indian 
employers are a little bit less able, still they should not take one week 
in place of one day. I, therefore, feel that this period of even seven days 
is a long one. But I thought it was much better to keep to the original 
period of seven days but strenuously to oppose the extension of that period 
to ten days. I really feel, Mr. President, that the calculation of wages 
should not create any difficulty. After :lll, the calculations are not so 
difficult; it is not that these industrial establishmente do not have a 
sufficient number of clerks; it. is true tha.t if thE'y expect one clerk to ~~al
culate what wages they will have to pay, they will find it difficult, bu!; if 
they employ the whole establishment or a. large part of the establishment, I 
am quit.e sure the.v will be able to calculate the wages within a period of 
i!even days. I, therefore, feel that, in the interests of the working classes 
of this country, my amendment t.hould be accepted. 

Kr. President ('1'he Honourahle Sir Abdur Rahim): Amendment 
moved: 

"That in sub-clause (1) (0) of clause 5 of th, Bill, the words 'upon or in' 'Which 
1_ than one thousand persons are employed'· be omitted." 
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Dr. P. If. Bauerjea (Calcutta Suburbs: Non M~m!Wan  .Sir,. I 
have not been able to discover any reason for drawmg a dlstinctlOn 
between factories which employ one thousand persons and those which 
employ a smaller number in regard to the .date of pa me~~ of wages. To 
me it appears that the larger ~a orie  81'6 Jll a better po l ~on to calculate 
wages than the smaller factorIes because the larger factones have expert 
accountants and other persons who can find out what is payable at the 
end of the month. I believe that this distinction will prove an o~ a le 
in regard to the demands of the wage-earners. Many of them wlll not 
know whether a factory employs one thousand perflons or not. So a con-
fusion is likely to be created in the minds of the wage-earners. For. these 
reasons and aillo for the rea!lon that 1~'en day!! is a faIrly long penod, I 
:mpport the amendment of Mr .. Joshi. 

Sir Hormasji Peroshaw lIody: Sir, my Honourable friend, Mr. Joshi. 
I am glad to find, has expressed his appreciation of the conditions .of 
employment in western countrieH. On a suitable oCcasion I shall ask 
him to translate into actual practice tbe admiration which he appears to 
have all of a sudden concei ved for the system of employment in Great 
Britain. I should like to remind t,he House that the conditions are vastly 
different in both countries. In the first place, my Honourable friend's 
remarks tended, unconsc.iously I am sure, to mislead the House by suggest-
ing that we requil'e seven da~'  and more for making the same kind of 
payment which in England requires no mOl'e than a day. He omitted 
to mention that there is a system 'Jf weekly payment in Great Britain 
whereas we have a system of monthly payment. He also should have 
pointed out in fairness that the number of people employed in India bears 
no relatiQll whatsoever to that which is employed upon similar amount 
of work and under similar conditi{)n in Great Britain. I think it is per-
fectly true to say that we employ fer the same amount of work probably 
four or five times t.he numher of people who' ure thought necessar.v under 
western conditions. Then there is Rnother difference and that is in the 
habits of our work-people. 'l.'here is a great deal of absenteeism in this 
country and elaborate calculations have to be made, particularly in the 
case of time workers, as to the number of day,; they have absented them-
selves, and in the case of a Jarge establishment where four or five or 
six thousand people are employed, it is almost physically impossible to 
make payments inside of the ten days which have been laid dO'wn in the 
report of the Select Committee. .It is not an unreasonable period, and 
when we take into consideration the fact that today all Borta of methods 
of payment prevail, and t.hat anything from two to three weeks are wasted· 
in pRyment to the operatives, I hope my Honourable friend, Mr .• Joshi, 
will realise that II. very substantial reform. has been achieved for the work-
people by the imposition of a defini.te pericd 

1Ir. V. V. Girl: My Honourable friend, Sir Hormasji Mody, made an 
observation that it is rather difficult to pay employees in large establish-
ments within seven days. I am sure that large establishments 
which are controlled by my Honourable friend ean. easily pay on 
the seventh day, because they can easily engage two or more accountnnts 
than what they have at the prellent time and get the wag-ell paid on the 
seventh day. I am sure, the Government of India also should not 
have Rny objection to agree to tbis propesal, because, in the draft Bill, 
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'which was circulated, the proposal of the o ernm~n  was for the payment 
on the seventh day, and I do hope that a reasonable amendment of this 
character will not be opposed ,by the Government. I support the amend-
ment of my Hcnourable friend, Mr .• Toshi. 

Kr. 3 . .A. JIilllgaD: I should like to draw the attention of the House 
to what appears to me to be the most important point in thi.; connection 
and~ that is t,hat this Bill provides the greatest boon to the workers in 
the regular payrnmt of wages. The questbn of thE' amount of time that 
may elaps3 between the completion of the wage period and the payment 
is onl.V of material importance in the ca!'le of the first payment. The 
real thing is that after the first payment, the wages can be counted I)n to 
be paid regularly on a particular day, month after month, and that is the 
real boon to the workers. 

The Honourable Sir Prank .OJee: I should like to remind the House 
when it is considering Mr. Joshi's amendment that the Select Committee 
altered the Bill in two directions. They endeavoured to keep the balance 
even between the payers of wages on the one hand and the payees on the 
other. I should like to read to the Honse the Select Committee report 
relating to clause 5. It says: 

"Sub-clause (1) formerly provided for the payment of wages within sevell days but 
allowed an extension, where the seventh day was not a working day, to the first 
working day thereafter. We consider that extension undesirable and have not only 
deleted the reference to it, but have, by providing for payment on a working day, 
further reduced the period that win be available in Borne cases. At the same time, we 
have, by a majority, allowed three additional days for large establishments." 

The Select Committee, therefore, endeavoured to keep the balance even 
and I had hoped that when my Honourable friend, Mr. Morgan, withdrew 
his amendment, Mr. Joshi also would have withdrawn his. But that hope 
has not been fulfilled. Mr. Joshi's amendment and the following amend-
ments Nos. 16, 17 and 18 all seek to alter the periods 6f payment of wages 
in various ways. All I can say if" that t,his question which is a very 
technical one was thrashed out most carefully in the Select Committee 
where we spent a great deal of time over it. The conclusions to which 
we Clime have been embodied in the Bill. I would, therefore, ask 
the House to support the Select Committee's report and to reject Mr. 
Joshi's amendment. If you once start to alter the period in One direction, 
it is difficult to resist attempts to alter it in anot,her and if we try to do 
it here in the House, we soall only get hopelessly entangled. I, therefore, 
oppose Mr. Joshi's amendment and I would emphasize what my Honour-
able friend, Mr. Milligan, has just said, namely, that what matters most is 
not tho periorl after which payment of wages must be made but the fact 
that if this Bill is passed intc law, t·he wage-earner will in future be 
assured of prompt and regular payment every month or rather· after every 
wage period. 

Kr. PresideDt (The Honourable Sir Abdur Rahim): The question is: 

"That in sub-clause (1) (6') of clause 5 of the Bill, the words 'upon or in which " p... leas than one thousand persons are employed' be omiUed. II 
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The Assembly divided: 

AYES 38. 
Aney, Mr. Y. S. 
Ayyangar, :Mr. M. Ananthasayanam. 
Bane~ ea, Dr; P. N. 
Chattopadhyaya, Mr. Ama.rendra Nath. 
Chettiar, Mr. T. S. Avinashilingam. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
Deshmukh 'Dr. G. V. 
Gadgil, Mr. N. V. 
Ghiasuddin, Mr. M. 
Giri,Mr. V. V. 
Govind Das, Seth. 
Hans Raj, Raizada. 
Jedhe, Mr. K. M. 
Jogendra Singh, Suda.r. 
Joshi, Mr. N. M. 
Kailash Behari Lal, Babu. 
Khare, Dr. N. B. 

Maitra, Pandit Lakshmi Kanta. 
Mangal Singh, Sardar. 
Mudaliar, Mr. C. N. Muthuranga. 
Paliwal, Pandit Sri Krishna Dutta. 
Pant, Pandit Govind Ballabh. 
Raghubir Narayan Singh, Choudhri 
Hajan, Dr. T. S. S. . 
Raju, Mr. P. S. KUIlla.raswaml. 
Saltsena, . Mr. Mohan Lal.· 
Sant Singh, Saroar. 
Sham Lal, Mr. 
Sheodass Daga, Seth. 
Singh, Mr. Ram Narayan. 
Sinha, Mr. Anugrah Narayan. 
Sinha, Mr. Satya Nar~an. 
Sinha, Mr. Shri Krishna. 
Som, Mr. Suryya Kumar. 
Sri Prakasa, Mr. 
Varma, Mr. B. B. 

NOES 59. 
Abdullah, Mr. H. M. 
Acott, Mr. ".. S. V. 
.O\hlllad Nawaz Khan, Major Nawab. 
Allah Bakhsh Khan Tiwana, Khan 

Bahadur Nawab Malik. 
Aminuddin, Mr. Saiyid. 
Ayya.r, Diwan Bahadur R. V. Krishna. 
Ayya.r, Rao Bahadur A. A. 

Venkatarallla. 
Bajpai, . Sir Girja Shanka.r. 
Bhagehand Soni, Rai Bahadur Seth. 
Buss, Mr. L. C. 
Chetty, Mr. Sami Vencatachelam. 
aow, Mr. A. G. 
Vraik, The Honourable Sir Henry. 
Dalal, Dr. R. D. 
Das·Gupta, Mr. S. K. 
Dash, Mr. A. J. 
DeSouza, Dr. F. X. 
Dow, Mr. H. 
Fazl·i-Haq Piracha, Khan Bahadur 

Shaikh. 
Gajapatirlllj, Maharaj Kumar Vijaya 
. Ananda. 
Ghulam Bhik Nairang, S)'ed. 
Ghuznavi, Sir Abdul Halim. 
Grigg, The Honourable Sir James. 
Hands, Mr. A. S. 
Hudson, Sir Leslie. 
Hutton, Dr. J. H. 
James, Mr. F. E. 
Jawahar Singh, Sardv Bahadur 

Sardar Sir. 
J ehangir, Sir Cowasji. 
Khurshaid Muhammad, Khan Bahadur 

Shaikh. 
The motion was negatived. 

JIr ...... Joshi: Sir I move: • 

La} Chand, Captain Rao Bahadur 
Chaudhri. 

Leach, Mr. F. B. 
Lindsay, Sir Darcy. 
Lloyd, Mr. A. H. 
MacDougall, Mr. R. M. 
Mehr Shah, Nawab Sahibzada Sir 

Sayad Muhammad. 
Metcalfe, Sir Aubrey. 
Milligan, Mr. J. A. 
Mody, Sir Hormasji Peroshaw. 
Morgan, Mr. G. 
Muhammad Nauman, Mr. 
Mukherjee, RBi Bahadur Sir Satya 

Charan. 
Noyce, The Honourable Sir Frank. 
RaJah, Rao Bahadur M. C. 
Rau, Mr. P. R. . 
Sale, Mr_ J. F. 
Sarma, Mr. R. S. 
Scott, Mr. J. RamsKhay. C tam' 
Sher Muhammad . an, ap 

Sardar. 
Singh, Raj Bahadur ~ Narayan. 
Sinha, Raja Bahadur Harlha.r Prosad 

Narayan. 
Sirear, The Honourable Sir Nripendra. 
Spenoo, Mr. G. H. 
Tottenham, Mr. G. R. F. 
Vissanji, Mr. Mathuradas. 
Wit4ierington, Mr. C. H. 
Yakub, Sir Muhammad. 
Yamin Khan, Sir Muhammad. 
Zafrullah Khan. The Honourable Sir 

Muhammad: 

"That in sub-clause (') of clause 5 of the BiD, for the worda 'before the expiry of 
~e second working day from' the word 'on' be lubatituteci." 
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[Mr. N. M. Joshi.] 
tiir. when the employment of a person is tel'minat-ed by the employer 

himse.lf by gIving notICe to rum. the .HlU, provldes that payment ShOUld be 
made before the expiry of the second worJung day from tne day on, which 
his employment is terminated: that is to say. tne employer can pay the 
wages of a man whose employment is termmated two days after rus em-
ployment is terminated. 1 feel. Mr. President. that if an employer gives. 
say. a month's notice to his employee and the employee leaves at the end 
of the notice. the employer should be bound to pay his wages before the 
worker leaves the factory. 'llhe employer has given one month's or a fort-
night's notice that he himself is gOlng to terminate the services Qf the 
employee. I cannot understand. therefore. Sir, why two days' period 
should be given to the employer-to pay his employee when he himself ter-
minates his service. This period of two days given to the employer to make 
payment is a loss to the workman. Not only that: he may even lose 
the chance of getting a. second job .u he has to wait doing nothing for two 
days. If he has to go to the factory in order to receive his wages on the 
second day. he loses his two days, because he cannot take any other em-
ployment. I cannot understand. Sir. why the Government should m~e 
thii concession for the employer who dismisses or discharges his employee 
after notice. Therefore. I feel that the House 'should accept my amend-
ment. It may be said that if the employer gives notice or disci!arges a 
large number of people it will be difficult for him to make payment to 
say a thousand people 'if the employer dismisses them. It is said that 

_ in the case of a few employees there is no difficulty in payment. because 
-the employer himself has terminated their services. but when the em-
ployer shuts his whole factory and he has to make payment. he may find 
it difficult to do so. Now, Sir, I ask you and I ask the whole House to 
consider how many cases and how many occasions there will be when the 
employers shut their factories and have to make payment. or when t?e 
employers discharge 500 or 1,000 or 2,000 people, and why we should leg18-
late to provide for these, say. one or two cases which may happen and 
cause inconvenience to hundreds of thousands of employees. When the 
employer himself gives notice of a month or a fortnight, he has an oppor-
tunity to make his calculations and he is bound to pay the man. on the 
day on which that man leaves his service and not get two days more and 
penalize the workman for -two days. In those two days the employee may 
lose his chances of securing any job. ,-

Sir Cowas!l Jebanglr: What about pieCh-work? How is calculation to 
be made? 

lIr. B. M • .JoBhi: A man may be doing piece-work, but if you give 
notice, you can calculate his wages. If you are going to shut your works, 
you should go on making -calculations and then pay the wages on the last 
day. It is wrong, Sir, to keep a man waiting for his payment after he is 
discharged. 

lIr. President (The Honourable Sir Abdul'_ Rahim): Amendment 
moved: 

"That in BUb-clause (tl of cla.uae 5 of the Bill, for the word. 'before the expiry of 
the second working day from' the word 'on' be lublltituted." 
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111'. I .. A. Killigan: Sir, I find Mr. Joshi somewhat inconsistent. At 
an earlier stage in the discussiQn, he held up to us as a model the English 
system, whereby wages are paid on the second working day after they had 
be,en earned, and he now wants India to go a step further and in this case 
to pay the wages on .the very day on which the wages liave been earned . 

. if 

111'. ]f ••. loshi: The employment is terminated; you discharge a man 
and refuse to pay him. 

Sir Bormaaji Peroshaw lIociy: There is no question of refusal. 

Sir Oowasji lehaDgir: How is it to be worked out in practice? 

'!"he Bonour&ble Sir I"rank ]foyce: I regret I must oppose Mr. Joshi's 
amendment. I think in this case, as in so many other cases, we should 
accept the Report of the Select Committee which, as I have repeatedly 
said, went into the question very thoroughly. I would, therefore, suggest 
that the House should reject the amendment. 

Kr. V. V. Girl: Sir, I do not see any reason why the Govemwent 
should oppose the amendment of the Honourable Mr. Joshi. If a worker 
desires .to leave employment on a particular date and gives notice of his 
leaving, I do not see any reason why the employer should not pay on the 
day he leaves the service. I would like. to quote the opinions of two or 
three inspectors of factories quoted at page 10 of the opinions on thj.s 
Bill-they have been circulated. One is the Inspctor of Fact.ories, Assam: 

"I see no reason why a worker on discharge should not be able to collect his wages 
before he leaves the premises." 

I do not see any reason why the poor worker ou~d hang about expect-
ing his wages during which time he can go about and try to get service 
el,:ewhere. Similarly, the Director of Industries, Punjab, has stated as 
h)s view: 

. '.!lot ·an employer feels that too period of two days is not sufficient to settle 
accounts he 'need not give notice until he feels himself in a position to be able to 
settle the account immediately on the termination of service." 

I, therefore, support the amendment of Mr. Joshi. 

JIr. A.. G. Olow: Sir, my Honourable friend, Mr. Giri, paid a very 
warm tribute to the Whitley Commission re en l~. and r would onlv like 
to remind him that the two-days idea came from them. ~ 

Sir OOWISJl leh&Dglr: Sir, there is a 'Practical difficultv here that mv 
Honourable friends do not seem to realise. There are pieceworkers and 
their a~e  devend upon the work they have done· on· the last day naturally. 
Evervthing will depend on the amOlmt of work done on the last day, 
which takes some time to ascertain. T ere~or~, how is it Vossible imme. 
cHatel" to ascertain what is due to a man who h.'1s finished his work? Mr. 
Giri seems to imagine. that within 1\ quarter of an hour of his finishing 
work you can ascertain for one, or ten, or a thousand men what is due to 
him or to them immediately on the spot.. It is not a practical proposi-
~ .. ~ ~ 
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. :Mr ••• II. Joshi: How many times, you dismiss a thousand people 
at onE' time? 

Sir OOwasji Jehangir: It is not a question of dismissing 1,000 people. 
It may be only ten: may I put it to Mr. Joshi in this way? Suppose, 
Mr. JOshi was paid for the number of speeches he made in this Honourable 
House, or for the number of words he uttered which was recorded by a 
machine; and then at the end of the day he demanded his month's wages. 
The Secretary would take at least a day to find out how many words he 
had uttered during the month. How is it possible to find out immediately 
on the spur of the moment how many words he had uttered during the 
month? The next day, perhaps, the Secretarial Department will be able 
to ascertain the number of words or the number o~ hours he had spoken, 
and calculate what was due to him and 'Pay him. Surely you must give 
the Secretarial Department sufficient time to calculate. In the same way, 
surely you must give the management sufficient time to calculate the 
amount of work done during that month. It is not possible to ·be done 
in five minutes. Mr. President; I think, that is the simple point that is 
before the Honourable House and it does not require much discussion. 
Two .days are requi,red to make these calculations and then the man is 
paid. 

Pa.ndit GOviDd B&U&bh Pan' (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): Mr. ;President, I did not intend to make any speech, 
but it seems to me that there is some little confusion about the exact 
nature of the amendment that is before the House. The services of a 
wage-earner may come to an end in two ways: either he may himsel,f 
give up the service or he may be turned out by the employer. This sub-
clause 2 relates to those cases only in which the employer puts an end 
to the services of the employee. So far as voluntary severance of con-
nection by the employee is concerned, I think, that case would be covered 
by sub-clauss (1) and the employer would have a week's time even after 
the termination of his service. 'So there he would have ample time and 
much more than two days. Sub-clause (2) relates only to those cases 
where the termination is brought about by or on behalf of the empJ9yer. 
So the question is: should an employer who chooses to terminate the services 
of an employee be allowed to withhold the labourer's wages for two days? 
It seems to me unfair to the employee that he should be turned out on 
the one hand, and, on the other, he should not -get even the wages 
due to him. I am prepared to concede that, where the wage-earner 
voluntarily abandons the service, he must take the risk of being paid at 
the usual time in accordance with sub-clause (1) and may have to wait 
even for a full week. But the arguments that have been advanced by 
some of the Honourable Members here do not seem to me to apply to a 
case where the employee .does not want to seTer his connection but is 
forced or coerced. . 

Sir OOwaaji Jeh&ngtl': What about the practical diffioulty? 

Pandit. Govind Ballabh Pa.nt.: The practical diffiouLty is, I think much 
greater in the case of the .employee than in the case of the employer. n 
he finds that he oannot oonveniently get rid of that ma.n- forthwith, he 
had betttlr put up with him for a few days more and not. hustle througb 
cr be impatient to such an extent as to pre ipi~a e the crIsis. fOl himaell! 
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86 well 8./lI for the other fellow: he should wait till he has made up his 
accounts. So, I would suggest to the Government as well as to the other 
Honourable Members interested in the question that if what I have sub-
mitted is correct and if this clause ,applies only to those cases where the 
termination of the service is brought about by or on behalf of the employer, 
then the employee should be given the waites due to him on the day on 
which he is turned out. He should not be asked to wait further. . . . 

Sir Cowasji lehaDgir: How are you going to a~ ula e  

Pandit Govind Ballabh Pant: Do not turn him out until you hv,ve 
calculated: 

Sir Oowasji oTehangir. Give him an extra day's wage, you mean? 

Pandit Govind Ballabh Pant: Keep him· on. 

Sir CowasJi oTehangir: He is on piecework; he is paid for the work he 
has done; and that can be calculated only by a certain mathematical 
process, and only after seeing the work done, can you know what is due 
to him; how can you do that within five or ten minutes of his ceasip,g work? 
It requires a few hours. Where there are hundreds of men, it requires 
a longer time. That is the practical difficulty . We are perfp.ctly aware 
of the fact that in this case the employer gives notice: but it ma.kes no 
difference whether the e~plo ee gives notice or the employer. 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot make a second speech. 

Pandit GovInd Ballabh Pant: Tha difficulty that has been urged by Sir 
Cowasji J ehangir does not appeal to me at all. I feel that when I take 
it into my head to turn out a labourer whose source of livelihood depends 
on mJ indulgence, then I should not at least be so cruel to him as to retain 
his wages with me and yet turn him out. If the wage-earner were to give 
up my service, then I could certainly say: "You are not consulting my 
convenience: wait until I am able to make all these intricate and subtle 
mathematical calculations, and it is onJy after I have gon", through all 
these operations that you will be entitled to your pay". But when I my-
self turn out a man from my service, I see no reason why I should tell 
him-'come to me tomorrow or the day aofter, you must adjust yourself to 
my convenience in order that you may get your wages'. Sub-clause (1) 
gives a week's period to the employer to pay the wages where the em-
ployee, of his own accord, gives up his service, but where the employee is 
expelled against his wishes, it is certainly unfair and unjust to teU him 
"You will not be allowed to work and you wiU not have your wages ~or 
another two days" I 

Sir Bormasjl P8lO8haw Jlody:Sir, I should not have thought it neces-
sary to intervene in this debate but for the fact that a certain amount of 
prejudice seems to have been created. It seems to have been assumed 
by some of my friends who have supported the amendment that it con-
templates /J wanton termination of services on the part of an employer and 
therefore the employee is entitled to a er~ain amount of sympathy and 
should not have his wages withheld for any longer period than is strictly 



238 LEGISLATIVE ASSEMBLY. [5TH FEB. 1936. 

[Sir Hormasji Peroshaw Mody.] 
necessary, and that on the very same day his services are terminated he 
should be paid. An employer does not often wantonly tum out, .. an 
employee. An employee may be turned out for a vaTiety of reasons; he may 
have ~en guilty of insubordination or misconduct, which mOOe it neces-
sary for the.employer to terminate his services on the spot. As a matter 
of fact, if it were not for such reasons, the employer would be bound to 
give notice; he could not possibly turn a man out suddenly without paying 
him wages for a fortnight or whatever other period is laid down in the 
contract of employment. In brief, Sir, the words "where the employment 
of 1m.y person iEl terminated by or on behalf of the employer" must not be 
held to mean, what has been sought to be conveyed by the speeches of 
some of my friends, that they apply only to cases of wanton termination 
of the services of an employee. . 

Mr. Pr6sident (The Honourable Sir Abdur Rahim): The question is: 
"That in sub-clause (2) of clause 5 of the Bill, for the words 'before the expiry of 

the second working day from' the word 'on' be substituted." 
The motion was negatived. 
Mr. B. J[ . .Tosbl: Sir, I move: 

"That aUer sub-clause (2) of clause 5 of the Bill, the following new sub-cla.use be 
inserted and the subll6lJuent sub-clauses be re-numbered accordingly: 

'(9) Where the employment of any person is terminated by the employee with due 
notice or where he goes on leave with the permission of his employer, bis. wages shall be 
paid on the da.y on which he terminates his service or on the last working da.y before 
his leave begins' _" 

Sir, the present amendment deals with the case of 1m. employee who 
gives sufficient notice to his employer of his intention to leave on a parti-
cular day. The object of my amendment is this, when an employee has 
given notice of l1is intention to leave service on a particular day, he should 
be paid on that very day. Secondly, my amendment also provides when 
a man goes on leave with the permission of his employer, he should get 
the wages earned by him up to the time he was working on the day on 
which his leave began. When a man gives sufficient notice to his em-
ployer that he is going to leave on a particular day, I think he is entitled 
to get his pay on the very day on which his service terminates. I cannot 
understand the morality of detaining a man, who gives notice and terminates 
his service, to receive payment. It is said that an employer will not be 
able to make proper calculations, and, therdore. he can make the worker 
suffer two days' wages, but the employer is not willing to pay two days' 
wages without taking work from the employee. Now, I want to ask any 
Honourable Member of this House as to who is in a better position to 
make a sacrifice of two days' wages, whether the employer can afford to 
pay two days' wages without taking any work so that he can make calcula-
tions or the employee. The employer's difficulty is he cannot make 
calculations. My suggestion to him is that he should pay his employee 
two days' wages without taking work from him,-but the employer says: 
• 'No, I must take work from the man till the last moment but I shall 
not pay him immediately because I find it difficult to calculate" ,-and, 
therefore, what follows? The poor employee suffers a loss by waiting for 
two days or for whatever period it may be. I want to ask what is the 
morality in this? If there is any sacrifice to be made, I ask whether it 
should be made by the employer or by the employee. I am quite willing 
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to accept that in certain cases calculation of wages may c8'Use a difficulty, 
but if on account of that difficulty any sacrmce is to be made by any 
of the parties, I want to know which PaTty should make that sacrmce, 
the employer or the employee? You compel the employee to make that 
sacrmce even when he has given you notice and has done everything 

'\ necessary in accordance with the law, but simply because there is some 
difficulty in calculating wages you m8'ke the poor employee suffer. Sir, 
I feel there is no mOl'ality in this. 

Secondly, my suggestion is as regards leave. When an employer 
gives leave to his employee, what is the fun of his being asked to wait 
for days for the payment of his wages? For instance, an employer givet:l 
leave to his employee say on the 15th of January and he has to receive 
his pay before proceeding on leave. He will be told by the employer-
"although your leave is sa.nctioned your ~a e  will be paid on the loth 
of February". How is the employee to go on leave without receiving 
the payment? In big factories the wage period is the 10th day of the 
month, and, therefore, if the employe£"s leave is sanctioned, say, from 
the 10th or 15th of J anua,ry. how, can he go on leave without receiving 
his wages, if his wages will be paid only on the 10th of February. Sir, 
so much has heen made about convenience of the employer, and I want 
to know if any attention has been paid to the convenience of the 
employee. What is the use of your giving him leave if you cannot 
pa~' him for the day •. he has worked? This point has been very ably dealt 
with by the Labour Commissioner of Bombay. Unfortunately, sheer 
pl~ i al exertion 'Prevents me from reading a long passage, but I can 
tell the House this much, that the Labour Commissioner has explained 
fully to what evil this practice leads. He says, if 9 man gets leave, but 
he does not get his wages, he goes to a BowcaT and tells him: "My pay 
is to be received by the 10th of February, will you lend me some money, 
I shall give you my authority to receive my pay". Of course, the BowcaT 
readily accepts this propossl, because it is his business to lend, he charges 
interest and the, poor employee loses. This practice of not paying an 
employee when he goes on leave leads to what is called in Bombay tlw 
H avala system. The man gives a letter of authority to receive his pay 
t6 Ii sowcaT. The employee takes a loan from the ,owcaT asking him to 
charge him whatever interest he likes. The Labour Commissioner makes 
it quite cleaT that this evil practice can be stopped by giving the pay to 
the man more promptly. He also points out that if the employer does 
not pay the, employee when the latter goes on leave, the employee will 
court dismissal by doing something wrong, because he knows he can 
demand payment when he is dismissed, before two days. Instead of 
getting leave in a regular way, in order to get money, the employee will 
court dismissal and compel the employer to pay him before the second 
day is over. I feel, Sir, that my amendment will avoid these evils. 

Sir, much has heen made about the inconyenience that would be caused 
to the employer. Personally, I think there C8'Il be no inconvenience. 
He can easily pay the man on the day on which he goes on leave, and if 
there is a will to make calculations, I think those calculations can' be 
made. If in GreBt Britain calculations of wages of 5,000 people can be 
made in one day, is it difficult to calculate the wages of 5 or 10 people 
who may be going on leave in one day? I can't understand the difficulty. 
You may 'say that ·it is difficult for the employer to calculate the wages 
of an· employee ,when be goes on lea-re. But that is a position which I 
<;annQt understand and the House cannot understall,d, and I hope the House Wm support my amendmenp, , 

JI' 
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1Ir. President (The Honour8'ble Sir Abdur Rahim): Amendment moved: 

"That aft.er sub-clause (2) of clause 5 of the Bill, the following new Bub-claus8 be 
inserted and the subsequent sub· clauses be re-numbered accordingly: 

'(3) Where the employment of any' person is terminated by the employee with due 
notice or where he goes on leave with the permission of his employer, !\is wages shall 'lie 
paid on' the day on which he terminates his service or on the last working day before 
his leave begins'." 

Dr. P. If. Banerjea: Sir, the amendment of Mr. Joshi appears to me 
to be a very reasonable one. If the conv.enience of any of the parties is 
to be consulted, whose convenience is it our duty first 1:0 consult? I think 
that the House will agree with me in saying that we should consult the 
convenience of the poor employee rather than the convenience of the rich 
employer. If we look at the u~ ion from that standpoint, we should all 
support the amendment. 

The Honourable Sir Prank lfoyee: I regret that I must oppose Mr. 
Joshi's amendment. There are two sellarate cases included in it. There 
is first the case of an employee who leaves his employment after due notice, 
and there is secondly the case of the employee who goes on leave. As 
regards the first of these, I find it somewhat difficult. to understand why 
a man who leaves his employment should get preferential treatment over 
the man who is willing to continue in it. As my Honourable friend, Mr. 
Govind Ballabh Pant, has admitted, there is no hardship in asking that 
a man who leaves his employment should wait for his wages to be paid 
along with the others. As for the employees who take leave, I think in 
this regard, as is so often the case with Mr. Joshi, he overlooks the fact 
that this suggestion of his might work very definitely against the interests 
of the employee himself. After 8'11, the workman goes on lea\"'e to suit his 
own convenience, and it seems to me somewhat unreasonable to suggest 
that in such a case the employer should be obliged to pay him with special 
promptitude. The result of the acceptance of Mr. Joshi's amendment 
might be either that the employer would refuse le8'Ve altogether, or . else he 
nrlght very well say: "If I have to pay you before you go on leave, you must 
wait and take your leave at the time stipulated by me and not that 
stipulated by you". 

1Ir. If. II. Joshi: Does that happen in Government service? 

The Honourable Sir Prank lfoyee: Leave is very frequently refused in 
Government service. It is not granted as a matter of right, (Jovernment 
servants are not ordinarily paid before they go on leave, .. ..... 

1Ir. If. K. Joshi: When are you paid? 

The Honourable Sir Prank lfoyee: On the first of the month. 

1Ir. If. II. J08hl: You take advances, not only pay. 

The Honourable Sir I'rank lfoyee: For these reasons, I must oppose 
the amendment. 

JIr. V. V. Girl: I would like to make one observat,ion on this amend-
ment .. Mr. ~ i'  amendment says, "~ ere the employment of any 
person IS termmated by the employee WIth due notice ............... "-the 
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Honourable Member in charge did not give sufficient reasons why this 
should be opposed. As l'egards the second part of the amendment,' there 
mll.y be some opposition, but there is no reason why the first part should 
be opposed because the employee gives due notice of the termination of 
his service. I do feel that there ought not to be any difficulty for the 
Government in accepting at least the first part of the amendment of Mr. 
Joshi. 

111'. President (The Honourable Sir Abdur Rahim): The question is: 

"That after sub-clause (2) of clause 5 of the Bill, the following new sub-clausc be 
inserted and the subsequent Bub-clauses be re-numbered accordingly: 

'(3) Where the employment of any person is terminated by the c!p.ployee with due 
notice or where he goes on leave with the permission of his employer, his wages shall be 
paid on the day on which he terminates his service or on the last working day before 
his leave begins'." 

The motion was negatived. 

Kr. President (The Honourable Sir Abdur Rahim): Mr_ JoslJi. No. 
21*. 

The Honourable Sir I'rank Noyce: May I take a point of order? I 
submit that this amendment of Mr_ Joshi is out of order as it is inconsist-
ent with the preamble of the Bill. The p'reamble says, "Whereas it is 
expedient to regulate the payment of wages to certain classes of persons 
employed in industry . . ." This amendment deals with the payment of 
wages to the heirs of a' deceased employee, and those heirs cannot be held 
to be employed in industry. 

111'. N .•. Joshi: I did not quite follow what the point of order was. 
"Regulate the payment of wages to certain classel? of persons employed 
in industry". My amendment is as regards the payment of wages to· the 
heirs. This is a point which I can understand a lawyer take, but I do not 
understand a member of the Indian Civil Service tAking such a point. 

'1"he Honourable Sir )'rank Noyce: If I may rise to a' point of personal 
explanation, it is not a member of the Indian Civil Service who is taJring 
the point of order. It is my Honourable Colleague, the Law Member, who 
took it in the Select Committee and objected to the amendment then as I 
am doing now. 

111'. N. JI. Joshi: I now know who it is. I would like you, Mr. Presi-
dent. although you arE:' a lawyer, to take a common sense view of this 
question. Technically the point is correct, but I think from the com-
mon sense point of view it is wrong. The Bill deals with the payment of 
wages of the employees. Actually to whC'm the payment is made-either 
to the employee or to his heir-is not. such an impor!\;ant poi~ . The Bill 
provides that the employer shall pay the wages earned by an employee, 
but whether the actual payment is made to the employee himself or to 
the representative of the employee is not such an importaut matter. .1 
would, therefore, request you to hold my amendment quite in order. 

·"That aner Bub-clause (J) of clause 5 0f the Bill, the following new sub-clause be 
inserted: . 

'(5) The payment of wages to the heirs of a deceased employee shall be made in the 
manner prescribed'." 
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Mr. President (The Honourable Sir Abdur Rahim): I must rule this 
amendment+ as being out of order as i.t really enlarges the scope of the 
Bill. It entails, for one thing, an enquiry as to who are the hErlrs Qf r. 
deceased employee, and that is. a matter not always free from very great 
difficulties. I, therefore, hold that the amendment is not in order. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That clause 5 stand part of the Bill." 
The motion was adopted. 
Clause 5 was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"T a~ clause 6 stand part of the Bill." 

The moticn was adopted. 
Clause 6 was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That clause 7 stand part of the Bill." 

Kr. A. G. 010w: Sir, I beg to move: 

"That in sub-clause (1) of clause 7 of the Bill, for the words 'by this :Act' the 
words 'by or under this Act' be substituted." 

This is little more than a verbal amendment. If Honourable Mem-
bers will look at sub-clause (2) of clause 7, they will see that the deductions 
are authorised in some cases directly and in other cases can be authorised 
under certain orders. We have in the e:risting clause the words-
'd·>cluctions of IIny kind except those authorised by this Act' and if the 
amendment is accepted, it will then read 'authorised by or under this 
A,!t'. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That in Bub-clause (1) of clause 7 of the Rill, for the words 'by this :Act' the 
words 'by or under this Act' be substituted." 

The motion was adopted. 

Mr .•. 14. Joshi: Sir. I beg to move: 

"That sub-clause (S) (a) of clause 7 of the Bill be omitted. 
This sub-clause enables an employer to deduct some amounts by waf 

of fines and my amendment is that the employers should not have power 
to deduct the wages of an employee by way of fine. If the employer has 
some complaint against his employee and some damage has been caused, 
the way to the law Court is always open to the employer. Mr. President, 
the system of fining is a wrong one. It does not serve 'my purpose. If 

t" .... hat after sub-clause W of clause 5 of the Bill, the following new sub-clause be 
inserted: 

'(5) The payment of wages to the heirs of a deceased employee shall be made in the 
manner prescribed'." 
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it is intended as a penalty you must make it very heavy indeed in order 
to make it effective, which the law will not permit you to do. Even ~ 
Bill will not permit the employer to impose a very heavy fine. This is 
intended to prevent heavy fues being imposed by employers. It is alsl) 
not· reformative. You cannot reform a Plan by fining him. There are 
om~ people who believe that you can refonn people by fining t?:ml. 

That is a wrong view in my opinion. Generally a. bad employer believes 
in it, as a bad father believes in caning his son and as a bad teacher 
believes in reforming his pupils by whipP'ing them,. .A. good teacher docs 
not depend upon the cane for the maintenance of discipline. I think if a 
father or a teacher or an employer wants discipline to be Plaintained, he 
must in the first place show it by hiS own example. If they are indis-
ciplined, they have no right to impose discipline upon others. I do not 
wish, Mr. President, to make a long speech on this amendment but I 
must express my View that if discipline is to be maintained in factories, it 
could be maintained by the proper conduct of the ePlployer himself. 
Secondly, he can do it by proper supervision and guidance. If that .is not 
available, the employer must blaPle himself. This question WIlS 
considered by a committee called tpe Truck Committee and a minority of 
that committee held the view which 1 am now putting forward. I am 
convinced of the rightness of my view by what they have writt.::n. I 
shall read only one or two short passages. The report is dated 1908, 
but unfl.rtunately we have advanced a great deal backwards. :j\ir. Cadbury 
was asked a question about it. He describes'in detail the supervisory 
system substituted for the system of fines and he gives his e perien'~e (If 
the results of the two systems. Fines were no.t in any way reformatlive. 
They had practically no influence upon the character of the offende". 
l::luch influence 80S they had was of the moment only. The system did not 
lead to efficiency and did not weed out the real offenders. Asked what 
he would say upon the representation, frequently made to the Committee, 
that fines were almost a necessity in respect of late attendance, Mr. 
Cadbury replied: 

"Our time keeping has very much. improved since we abolished fines." 

In illustration of this improvement, he informed the Committee that 
lata-time cases fell from 115 in the year 1900 to 33 in the year 1905. 
Substantially we have eliminated lateness. The cases of bad work fell 
from 129 in 1900 to 19 in 1905. In Mr. Cadbury's opinion it would have 
been impossible to effect this result by a system of fines. This reduction 
in the number of offences was accompanied by a reduction in the number 
of discharges. It has been pointed out by several employers that if we 
do not give the power of fines they would ha'''e to dismiss people or 
discharge them. Mr. Cadbury's opinion is that if you abolish fines, the 
actual number of discharges is less and nbt more. 

Sir Oowasji lehangir: Was Mr. Cadbury in the majority or in the 
minority? 

lIr. N. K. Joshi: Mr. Cadbury was a witness and he was a very rood 
empluyer. The min..:·rity support his view and, therefore, they have quoted 
the evidence given by Mr. Cadbury. This is the view of the minority 
which I share: 

"Di m~ al is too generally considered to be an alternative to fining. It is ita 
accompamment. Supervision, with cautioning as one of its incidents, is the true 
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al ema~i e. Dismissal, as before, would be an accompanying power in reserve but 
one upon which it would be diminishingly necessary to call and the workers, therefore, 
80 far from being the losers, so far from exchanging into a harsher system would, in 
this respect as in f)thers, gain by the abolition of fines. We emphasize this aspect, 
as there are some who, on all other grounds, would advocate the abolition of fines, 
who hesitate to do so lest the worker should be sacrificed. This consideratioDl 
receives great weight in the report." 

I hope these weighty words of Mr. Cadbury and the minority of this 
Truck Committee will be accepted by the Legislature and my amendment 
will be carried. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

"That Bub-clause (I) (a) of clause 7 of the Bill be omitted. 

The lIonOlllable Sir I"ra.Dk Boyce: Sir, in view of the silence in all 
parts of the House, I do not th'ink it is necessary for ;me to do more than 
to say that I oppose this amendment. 

JIr. President (l'he Honolirable Sir Abdur Rahim): The question is: 

"That BUb-clause (I) (a) of clause 7 of the Bill be omitted. 

The motion waH negatived. 

Mr. 1. A. JIUllgan: Sir, I l,eg to move the following amendment: 

"That in part (e) of sub-clause (2) of clause 7 of the Bill, for the word 'other' 
the words 'amenities and' be Bubstituted." 

In many ways, Sir, clause 7 is the most important clause of this Bill, 
and in it the experimental features of this legislation come out most promi-
nently, and, therefore, it is a clause in which great caution should be 
observed in the drafting. It aims at securing to the workers the payment 
of their wages without any illegitimate deduction, but at the same 'time 
the explanation contained in clause 7 (J), ",is. : 

"Every payment. made hy the employed person to the employer or his agent Bhall, 
for the purposes of thiB 'Act, he deemed to he a deduct.idD. from wages", 

covers such a wide field of relationships between employers and employees 
in many industrial establishments that the amendment which I propose to 
sub-clause (6) appears to me to be essential. The words which I seek to 
introduce into the Bill are already used in clause 2 (v) (a), read with the 
amendment as accepted by this House already this morning, namely: 

"The value of any house-accommodation, supply of light, water or medical attendance 
or other am'!nity or of any services excluded by general or "pecial order of the 
Governor General in COWlcil or Local Government", 

The obiect of this amendment, Sir, is to make it possible for the 
Governor General in Council or the Local Government, as the case may be, 
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to safeguard all relationships and transactions between the employer and 
the employee which are deemed to be unobjectionable. The word 
"services" alone does not appear to cover all such transactions; for 
example, I do not think that it would cover the relationship of landlord 
and tenant which exists between the employer and the employed in 
plantation industries if not aIr in others. Pa men~ made by the labourer 
to his employer on account 0 rent for the land which he holds should not 
be regarded as a deduction from his wages, as they are something entirely 
apart from his regular employment. For these reasons, Sir, I move the 
introduction of these words into part (e) of sub-clause (2) of clause 7 of the 
Bill. 

111'. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

"That in part (e) of sub·clause ~  of clause 7 o! the Bill, for the word 'other' 
the words 'amenities and' be substituted." 

:Mr. A. G. mow: I wish, Sir, briefly to support this amendment. It 
corrects an error brought to our notice: and if Mr. Milligan had not put it 
in, I should have put it in myself. The word 'other' in clause 7 (2) (e) is 
an error because it alludes to "house-accommodation" in the previous sub-
clause and this is earlier described as an amenity and not as a service. 

111'. President (The Honoura.ble Sir Abdur Rahim): The question is: 

"That in part (e) of sub·clause (S) of clause 7 of the Bill, for the word 'other' 
the words 'amenities and' be substituted." 

The motion was adopted. 

Mr. 11. K. 108h1: Sir, I move: 

"That to sub·clause (I) (e) of clause 7 of the Bill, the following Ezplanatiofl be 
added: 

'Ezplmtatiofl: The word 'services' in this sub-clause does not include the supply 
of tools and raw materials required for the purposes of employment'." 

These words, Sir, "tools and raw materials" did oc('ur in ~ original 
Bill which was introduced by Government in the years before 1983. The 
Government of India chan/Zed their mind in 1933 and dropped those words. 
I think, Mr. President, if the dropping was deliberate and intent.ional, the 
fact should be brought out. As I have said, the word "services" is likely 
to be interpreted as meaning the supply of tools and raw materials; the 

, word "services" should not be interpreted to mean the supply of tools and 
raw materil.lJs. Sir, I think IUv amendment carries out the original inten-
tion of the Government of India and I hope, therefore, they will accept it. 

Mr. President (The Honourable Sir AbdUl' Rahim): Amendment moved: 
'.'That to sub-clause (Il (e) of clause 7 of the Bill, the following Ezplunrrtiofl be 

added: 

'Ezplanatiofl: The word 'services' in this Bub-clause does not include the supply 
.of tools and raw materials required for the purposes of employment' ... 

'J'he ~~~, .J1 ~ .ore.: Sir, 1 accept tbe amendment. .. .- _ .. 
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Mr. President (The Honourable SiR Abdur Rahiin): The question is: 

"That to sub·clause (e) (e) of clause 7 of the Bill, the following Explanation be 
ladded: 

'Explanation: The word 'services' in this sub·clause does not include the supply 
6f tools and raw materials required for the purposes of employment' ... 

• 
The motion was adopted. 

JIr. J. A. JIllligan: Sir, I beg to move: 

"That to part (i) of sab-clause leI of clause 7 of the Bill, the following be added: 
'or any provident fund approved ill this behalf by the Local Governmelnt, during ... 

the cont.inuance of SUQh approval' ... 

I think it is well-known to Members of the House that there e)(ist in 
India very many provident funds which do not come within the scope of 
the Provident Funds Act and are not recognised by section 58A of the 
Indian Income-tax Act. Many of those funds are not only managed on the 
soundest lines but also give very generous terms to their members: and 
it seems to be a very drastic step, by a stroke of the pen in a sub-section 
of the Bill for the payment of wages, to wipe off the slate all such provident 
funds as far 8S participation in their benefits goes for labourers. Sir, I 
move. 

JIr. President (The Honourable Sir Abdur Rahim): Amendment moved: 

"That to" part (i) of lllIb-clause (e) of clause 7 of the Bill, the following be added: 
'or any provident fund approved in this behalf by the Local Governmant, during 

the continuance of such approval'." 

JIr. Jr .•. ;Joshi: I do not oppose this amendment, but at the same 
time I should like" to request the Government to 

( I) P.lII. consider the question of framing legislation for the 
regulation of the General Provident Funds. It is 8. very important subject, 
sp.d I hope the o e~men  of India will give attention to it, so that, 
although we would like to have" provident funds, these provident funds 
should be put on a sound basis. 

The Honourable Sir Frank Jroyce: I have, "Sir, great pleasure in accept-
ing this amendmen ~ We have had, as the House knows, a prolonged 
opportunity for further consideration of this Bill since the September 
Session and during that period it has oome to our notice that there are a 
number of provident funds conducted entirely in the interests of poorer 
employees which it would be a great pity to extinguish" as they would be 
,<xtinguished if the BiU were to stand as it is. I have before me an inter-
est"ing case which has been brought to our notice from Rangoon. 1.'here is 
8._ company there which had a provident fund for its employees drawing 
betweenRs. ao and Rs. 200 per "month. Iii. order to do s6mething- for the 
employees earning less than Rs. 30 a Illonth, the company devised an anna 
provident fund whi(lh, according to information received from the Cqmnds. 
sioner of Income-tax, Burma, is a very sound fund, is run on excellent lines 
and is doing good work" " That, Sir, is a form of insurance for the work 
people which deserves all the encouragement that can be given to it 
and it is for ~ a  reason that I am very glad that Mr. Milligan has brought 
this point to our notice.: I am alSo glad to find" ~~  " e~ is" 8eneral 
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agreement on all sides of the HOUSE: that the provident funds mentioned in 
this amendment should be recognised. I accept the amendment. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That to part ('1 of sub-claWle (S) of c1aWle 7 of the Bill, the following be added : 

'or any provident fund approved in this behalf by the Local GovernmeAt, doning 
the conliinuance of suob approval'." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That clause 7, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 7, as amended, was added to the Bill. 

The Assembly then adjourned till Eleven of the Clock on Thursday, the 
6th February, 1936. 

• 
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